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LOK SABHA
Wednesday, April 10, 1968/Chaitra
21, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpeaxEr iR the Chair]

ORAL ANSWERS TO QUESTIONS

Distribution of West German Propa-
ganda Features by Universal Press
Service,

*1137. SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have exa-
mined the allegation that Universal
Press Service Is distributing features
originating from n West German pro-
paganda organisation free of cost to
the Indlan dailities and periodicals;

(b) whether Government have
ascertained from the Indian publish
ers regarding payments they recelve
for providing clippings of the German
D.AD. features published in their
newspapers;, and

(c) the amount the Universal Fress
Service of Madrag received for Indian
ianguage translation and distribution
of these German features during the
years from 1965 to 19677

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN.
DANI SATPATHY): (a) Enquiries
reveal that the Universal Press Ser-
vice ig distributing free of cost mate-
ria] received from a privates Publicity
Agency in Hamberg to Indian news-

3172
papers. The matertal distributed is
reported to cover various aspscts of
life in the Federal Republic of Ger-
many but further enquiries are belng
made.

(b) No, Sir.

(¢) In an import application, the
Universal Press Service had indicated
the following earnings from West Ger-
many:

1965 Rs. 1,85,776-00
1968 Rs. 2,22,741-00
1967 Rs. 1,37,713-25

(upto 2-8-1087)

SHRI JYOTIRMOY BASU: May 1
know whether it s a fact that the
Press Information Bureau was pre-
sented with a dozen electric typewrit-
ers and offset duplicators by the West
German Government Information De-
partment?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): I want notice; I have no in-
formation about that.

SHRI JYOTIRMOY BASU: May I
know whether the Information and
Broadcasting Ministry has requested the
Intelligence Bureau to enquire Into the
working of all foreign-operated agencies,
ete., like, Nafen, UPS, Infa, AANS,
TP. and Junior Statesman and whe-
ther the reports of such investigations
are available to the Press Information
Bureau?

SHRI K, K. SHAH: We have not
asked.

SHRI CHENGALRAYA NAIDU: You
have not mentioned Russian.
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SHRI JYOTIRMOY BASU: Ask the
Minister.

MR. SPEAKER: Order, order. That

is not the way of passing a question.

st sz fagrdt aroqdy © v ey
T T I A g w4 fe
W IfraeEs gw afaw w q@™ Ay
w o § W W ofeeft o o
wri garx afafa @ o & a1 @
g’

.- 8HRI K. K. SHAH: Shri M, P.
Radhakrishnan is the proprietor of
_UPS and he is receiving material {rom
the Dienst Aus Dentschiand which is
an agency in Hamburg.

ot il sEw wTweEy o O
® w9 % ffqar woan afredt sy
¥ forer &, O w0 ¥ a9 frar
T 971 1T WTEE w ¥ far
T 7 gEk ag o oS § ag o afi
FH g AT T8 FEATE § I W
7% aga @ W e ¥ 9 9,
e, ATE fr # 3w wT g
T & A1 AW ¥ wordt § Y ag A wTH
Tg UAA KA § A oS § AT
v g e g ?

SHRI K. K, SHAH: From what lit-
tle information we have, we have
given the figures for 1065, 1966 and
1967. The money is paid every year
.and the money is received through the
Reserve Bank of India and, therefore,
the foreign exchange is received by
the Reserve Bank of India and the
money is paid here by the Reserve Bank
for the services rendered by these
_agencies. I may make it very clear
in  this country, there is no con-
‘trol about any news agency hav-
ing collaboration with any other news
agency. The PTI and the UNI have a
number of connections with a num-
ber of foreign news agencles. Even
the Times of India is receiving from
the New York Times. 1 do not know
how it is possible for ug to control.
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This agency also distributes the Ger-
man Embassy material.

ot <fe T : war g ot g
fu afaw § W@ ¥ T F AR Faw
FrE O dEIEw oF fw Shedy Sy
anft TEer ¥ ST gwr @ s an
@ fuF Ned agw ¥ o ghEws
Sw #frw ¥ faers g9 sdad) w3
Ffoaft Mo R wgrar 1 SE A
AT A qGT ¥ T M AT 99 & AT
o g v w7

SHRI K. K. SHAH: 1t is true ‘hat a
complaint has been received from
Shri Dipak Basaray Choudhuri, the
Press Correspondent, whgo was work-

ing for the Agency. He was also the
Accredited Representative. He rtesign-
ed.

SHRI ATAL BIHARI VAJPAYEE:
Why did he resign?

SHRI K, K. SHAH: I am reading out
so that I my not be incorrect. Ac-
cording to him, he said, he refused to
circulate a particular story and there-
fore, there was a difference of opinion
between him and the Agency and he
had to resign.

ot ofr g - F R 7

SHRI K. K. SHAH: The story of
Soviet Supply of Sukhoi Su 7B mili-
tary aircraft.

»{t gAWT YEIT : T UF STEAE
qrét & &g wC AW g & our §
AT AT g w0 0% w0
e ¥ a9 g1 A W7 GET w
T A o ofy 2w & farar @ WY w
fawar & &Y w1 I ¥ qEa WAl § aga
TAT A TR T FT G FE A &
amq #Y § s< ag fea fee 3wl & &g
g

o ®o tom:#%qu«
sz fmar ot fe oF e AEED
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vee gm fem Ak dm NG &
a1 W g7 F@ w7 dw< § 1 omeE
wrs sfer fefegsgfor ot aff §,
 flt oY fefgege aff =& §
g g g g fefgeqe weeft7

SHRI V. KRISHNAMOORTHI: Is it
not & fact that this particular Univer-
sal Press Agency is completely differ-
ent from its sister organisation, the
Press Clipping Service, which is paid
for translating into various languages
the news or the information obtained
from West Germany and is there any
prohibition for circulating the news
from various countries when it is being
allowed and even from China the news
is allowed to circulate in this country,
and, if so, why is there prohibition on
this and why should the Government
take a different angle with regard to
this Universal Press Service alone?

SHRI K. K. SHAH: We have
taken any other attitude,

not

MR. SPEAKER: Next question,

SHR1 BENI SHANKAR SHARMA:
Q. 1139 may alsu be taken up along
with this.

MR. SPEAKER: That is different;
that s linked with Q. 1142,

Pak, approach regarding Aslans in
Kanya

*1138. SHRI CHENGALRAYA
NAIDU:
SHRI ANBUCHEZHIAN:
SHRI DEIVEEKAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pakis-
tan has approached India to take up
jointly to UN.O. the issue of Britain's
denial of egual rights to British sub-
jects of Aslan origin who are seeking
to leave Kenya; and

(b) if so,
thereto?

Government's reactlon
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Does not arise.

SHRI CHENGALRAYA NAIDU: Is
it not the duty of the Government to
take up this matter most serlously with
the friendly countrieg so that they also
bring pressure on the British Govern-
ment to do justice for our people who
are leaving Kenya?

SHRI SURENDRA PAL SINGH:
That is being done.

SHRI CHENGALRAYA NAIDU: If
our Government has taken it most
seriously and if we have informed our
friendly countries, then the countries
which are in the Commonwealth at
least must take our cause and bring
pressure on the British Government,
Have you done anything in thig re-
gard?

SHRI SURENDRA PAL SINGH: We
are waiting and watching as lo how
the British Government Implements
this new Act. We are in touch with
friendly countries, If need be, we will
take their support and bring pressure
on the British Government. We have
already contacted many friendly coun-
tries. .
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SHRI SURENDRA PAL SINGH:
This question has been replied to a
number of times before. Now the
position is like this. The British Gov-
ernment has given certain assurances
during the discussion on this particu-
lar Bill. We are waiting and watching
as to how they implement the assur-
ances. If the pssurances are imple-
mented properly and in a fair macner,
then there is no question of bringing
pressure on them.

Ora] Answers

SURI SWELL: Follewing Mr. Bha-
gat's visit to Kenya in connection with
this question of British passport hold-
ers of Asian origin, the Kenyan ‘Daily
Nation’ had this to say:

“The Indian Foreign Minister came
to Nalrobi with a message for the
Government of Kenya, His deal-
ings should have been through the
Forelgn Ministry. It is true, of
course, he did see the Minister for
Forelgn Affairs, but it is equally
true that he tried to see the Presi-
dent through some other Minis-
tries,

“If Indian members of Prrliament
talk In terms of breach of proto-
col—which they have not specifi-
ed—perhaps they should be re-
minded of this breach of protocol
by their own Minister.”

I would like to know whether this
Government will accept this position
that in our dealings with the Govern-
ment of Kenya on the question of these
British passport holders of Indlan ori-
gin, we have been guilty of fauxpas,
and will we take any steps to mend
our femces with Kanya?

MR. SPEAKER: Mr. D. C, Sharma.

SHRI SWELL: There is no reply to
my guestion?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHART B. R. BHAGAT): What i3 the
queation? He has queted some paper,
i.e, “Daily Nation”. T caa anly say

APRIL 10, 1968
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that the repart is not correct. 1 had
both informal and formal talks with
the Foreign Minister. So, that is not
correct,

SHRI SWELL: He {5 trying to mis-
lead the House. What I am trying to
say is this. Here is a respossible
paper of that country which has come
forward with an allegation that he has
been guilty of breach of protocol in
his dealings...

MR. SPEAKER: Will he kindly see
the Question? The Question is about
taking up the issue jointly to UNO.
The hon. Member is going completely
out of it. The hon. members should
confine themselves to the main gues-
tion. Mr. D, C, Sharma.

SHRI D, C, SHARMA: The UK. Re-
gulation Act has been condemned not
only in this country but also in UK,
it goes against the principles of socia-
lism which Mr. Hrrold Wilson pro-
fesses so loudly; it goes against the
principles of the Commonwealth of
which we are a member; It goes
against the principles of humani'y to
which all of us belong. In view of ¢ll
these, may 1 ask the Government of
India as to what it is geing to do in
regard to thot phased programme
which Mr, Harold Wilson has talked
about for the persons of Indian crigin
who hold British passports, what con-
crete steps the Government of India
have taken so far....

MR, SPEAKER: This is also out of
the purview of the present Question.
This will be covered by the other
question.

Re: Q. 1139 and Q 1142

MR. SPEAKER: Q. 1138. The hon.
Minister can read the answers to Ques-
tions 1139 and 1142. Question 1139......

My Tyagh. . .= here. Question
1142 .... Mr. Sitaram Kesxi is not here,
So the hon, Minister may read the
answer to Q. 1139 only. ¥
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wRtEY AW § fawrR g Aty
w1 qaat|

*1139. sft wilo o egmil : &T
Tan-wrd WA ag T A FOFG
fw:

(%) @1 ®@X ¥ I qEl
W AR & g & a7 &1
TISAT qATE & AT gl WA F W H
o freafas f5d o & airwi@
LIS LEE S

(@) afzx &, @t 9§ AT A
W g

(7) 15 A4, 1968 a® Tt
AT F AW A a F 7 A
# 713 fvo WG Wi W ; WK

(%) ¥R 7 W wiwEt #]1
fra sFe REmET g 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (d). The number of Indian
nationals in East African countries is
about 10,000, There has been no cuse
of forcible expulsion of any of them.
Consequently, there is no need to for-
mulate any scheme for their rehabili-
tation. The wvast majority of persons
of Indian origin In East African coun-
trles are citizens of U.K. and hold Bri-
tish passports. Their rehabilitation,
consequent upon forcible expulsion, is
the responsibility of the Government
of the United Kingdom. Gowernment
of India do not have precise informa-
tion about the number of Indian na-
tlonals who have arrived in India from
East Africa up to the 15th March, 1068.

=ft sito o T : T FTHFTT Ft
W™ A A e § iy e ai ¥
A wrefrm A @R E I O Ry
wat &1 o1y owEw § W fe ¥l
3 oo @ WY ag O AT § A i wrad
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# 99 SRA TR R 6T agt oY
e WK R & W ey
w0 ? W 9w & qi| fafew qraee
2t W oA ¥ 97w wes g
HAWR & raaw WK ¥ ag g9
afl & ff fn ag fafew fafeom a4
w Fg Wi, o & g fafew
g e §, &feam fafesmafg dar wgd
€ | & s wrgmn ffE oW oW
R TR W TR A glawd
A % a8 9 wa i aved &
|1q qgF AIEHL T9 & 7

ot g arer Feg): a8 TR ST
o 991 & % 97 %1 el o femm
waHE F ug " aE & fE ag fafew
A ¥ 1w i famr @ A
w9 w9 fem § | WK ag i g
aEh & a1 97 9 F T ¥ ST
T gFT |

o1 HWlo Wo rmvil : WA AW A
st w22z foar & ag aga wifagpt 81
@ fad & qrer @ evcdiao sE@i g
fore amra ot ova agt §feaw grk wfme
T, I & Y srondt & qger awt
F WA 1 T TP F q90g &7 4
& 3% ST &1 Wi wid T fafeamtig
# a8 & | ag 9wt 3o fefeamfi
R+ | WK W oaw|g ¥ gt
whret # qurg 9 oA fafefr
fafosmfan & | a1 w17 97 @t W
T ST AT feafaa 7 e caTTw dl
¥ ¥agiar g g IR AreAr g fe
agt F &1 # WAy & gfa g fang
FraEmdrgr vt wi ag ek g
fr faga A ¥ 3 &1 7@ AT A Wi
ar@ & 1 39 F1 99 A, T Az
wgromai ? fE i o 1 frderd
¢ ofad & w9 & AAETd AUgaT @
f& A & fafewr e 8% wrm
graT Sl &, 97 £ 919 @ ¥ agfagn
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gy aff | a9 owgd § feowy w0
wrg foredary 7 & )

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING. AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Firstly, about
this question whether the High
Commissiner advised the citizens
there to take UK. citizenship or
not, ‘the. point is that at that time
there was no Kenyan citizenship, per-
haps the High Commissioner's view
was that till it becomes available it
would be in the interest of the Leople
of Indian origin to take U.K. citizen-
ship. They were asked to take Ken-
yan citizenshlp as soon as it was
available. It may be that because it
was not available earlier, they took
UK. citizenship, but the intention was
that immediately Kenyan citizenship
was offered after Independence, they
would take that. )

.. Qral Answers -

I think, the second point was this.
We have already had long discussions
over the help which the Indian Gov-
erament will give to these people, As
we have sald, it is the responsibility
of the UK. Government to look after
their own nationals. It is an unheard
of thing that any country should repu-
diate its own passports, the passports
which it had given. Therefore, we
feel that it is in the interest of those
people of Indian origin themselves
that we press their case with the UK.
Government. We have already ssid
that, if there are individual cases, If
there are hard cases, we would natu-
rally' consider them. ‘I am told that,
trom 1st December, 1867, about 20
families holding UK. Passports have
applied and have been allowed to re-
settle here permanently on speclal
grounds. .

it Wite Yo wawlt ; oY Wi gt
woht Hfeat shg T 3 E e
weely wef Ty & WX ot W W
a1 7 A @l &< 9T THT
gt IR TR ST N WR W
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ag & W W w fRdew w3 g
ol wT SR IGE W A w )
Wt wowre ¢

ot gt mw fag - Agw wr ad
T WHH, T @ 3T A Sy
W §G W AT § A Ik AR #
g & adfr & 1 E

SHRI RANGA: He should speak a
little more slowly. He goes on gudu-
gudu-gudu like a mail train. We are
not able to follow what he says,

SHRI R. BARUA: According to.the
present estimate, there are as many as
8 million people of Indian origin set-
tled all over the world. Recent indi-
cations are that particularly in the
West African countries they are going
to face rather rough weather, May I
know whether the Government of Indla
have got a prospective thinking about
how to meet any eventuality in which
a big slice of this population may be
faced with difficulty, and if so, what 1t
is?

SHRI SURENDRA PAL SINGH:
Apart from Kenya, there are no other
countries in the world where Indians
are required to leave the country or
where any difficuities are being placed
in their way. No such problem has
arisen anywhere else except in East
Africa.

st fgel : wrefi oifem &
* farr T 3 e T & & T
agt ¥ ¥ € A7 @ AN gw
W § Iy Aifar ay ez gy ok § wfwr
T ot ag ¥ v agi § fegia
e T ¥ forar & W @ A
k¥ T X o A
"€ FEWET §ORT % 9w wré
T W wrk & A W 7 9w Ay
TEeTa ?



3183,

ot glexqre g : IR Af @
m-ﬂw«mmgm
ArgEmU e Y, Ak faggrdr
‘AT ¥ go Wo ¥ e grew &
“ar gt % € _

ot fawd : v W oAgh § I
g N ITEIE §

- SHRI LOBO PRABHU: It will not
be contested that we should be proud
of our country., Il may be hoped that
one day very soon we shall be able
to say like the Romans:

“Cives Romanus sum”.

and say in this particular case 1
am a citizen of India’. Under these
circumstances, have Government con-
sidered that those who did not elect to
take the Indian passport or the Ken-
yan passport but took the British
passport should not receive special
consideration from this Government,
which they spurned.

* SHRI SURENDRA PAL SINGH: We
have already said that whenever we
receive any applications from Indians
abroad—they may be holding British
passports or some other kind of pass-
ports—that they want to become citi-
rens of India, due consideration will

be given to their applications on
humanitarian and compassionate
grounds.

SHRI K. N, PANDEY: As the Prime
Minister has just stated, it is really
surprising that the UK Government
ghould dishonour their own passports,
and the Government of India are mak-
ing efforts to set the matter settled.
Suppose, even after these efforts the
matter is not settled. Then, what is
going to happen to those people who
are coming from Kenya?

SHRIMATI INDIRA GANDHI: It is
not possible to say anything about that
now. Ag the Deputy Minister has just
sald, we have to give opportunity to
the British Government to honour the
assuranées which they have given. 1If
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they do not honour them then we have
to consider the matter further. But
I would like to inform the House that
after the 6th March when this Act
came into force, -there has been a
smaller number of applications for go-
ing to the U.K, and there has also
been some relaxation in Kenyan Gov-
ernment’s policy not to toroe out these
people.

SHRI HEM BARUA: We accuse the
U.K, of betrayal of these Indians 1n
Kenya with British passports.
Betrayal it is, no doubt. But may 1
know whether the attention of Gov-
ernment has been drawn {o certain
press reports in the Western countrles
which accuse the Indian Government
of betraying by putting visa restric-
tions on the entry of those Indians ot
Kenya into India who hold British
passports? Do Government not think
that we have some moral responsibility”
May I draw your attention to the book
“My African journey" by Sir Winston
Churchill where he has said that In-
dians in Kenya have played an honour-
able part?

SHRIMATI INDIRA GANDHI: We
fully acknowledge the part which In-
dians have played all over East Afrlca.
They have played a great role in ceve
loping the country. We are Ifully
aware of it. But I do not think that
the conclusion which the hon. Member
has derived from some newspaper re-
ports is correct. We are concernea
about these people but we have also
to see what their rights are. They
have chosen British natlionality taking
everything into view. Their first pre-
ference now, at least of some of them;
is to get into Britain or to take advan-
tage of its nationality. We are doing
everything to help them in this.

SHRI HEM BARUA: We do not ap-
prove of these Indians in Kenya ac-
cepting British passports. Indians
should have accepted Indian passports
or Kenyan passports. Whutever that
might be, it is a wrong which they
have done. But if our Government
perpetrates another wrong, then two
wrongs would not make cne right.
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MR. SPEAKER: It is a matter of
opinion.

W gew fagnd amidt ;. oww
wur weft ot w1 ag war ¢ e S
W AT AT § I I qg A6
sy wr & R 78X gE ofee q
gameeaE fOR 37 Igq 9T
¥ oW F ok fodt FR #§ gd
g ¥ v g g7 awh gfww g
¥ o1 w Ao fod & ol g !
W OWHIK g WIUdT awadr @
o W Tg quwdt § @ ag o9
i W g 7

M T TWe W@ : T TED
R | AT g T AW ae g
o] fewmar § SR F R agEEe
] W@ g | oz faeqw 9 ad @
& & gT gwd gferw ar & sy

Nt ww fag @ mad ;oW
ITh a1 g @ & 7 e 9 F3
GEIMM A TE RFREECE
e T g 1 ¥ A wmEd ¥
WTETR 9% 4% $g @I § | 7 § 9@
Wiy wig § I a2 fawma #Y
g 5 9 X TRY 9 ¥ I qean
g

MR, SPEAKER: He has denied it on
the face of it, but he bas said that he
will enguire further,

SHR] JYOTIRMOY BASU: 1 have
got an important piece of information
and I want to give it to the House......

MR, SPEAKER: First, I should call
those Members who have not even put
obe question so far. The hon. Mamoer
may await his chance,

SHRI JYOTIRMOY BASU: Nowa-
days, 1 am sitting silent and waiting.

SHRI §. R. DAMANI: In the past,
many persuns of Indlan origin who
came back to our country from abroad
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have suffered a great deal on account
of the ambiguous customs and income-
tax laws. May I know whether in the
light of this experience, our customs
and income-tax laws have been amend-
ed so that in future they would not be
harassed?

SHRI SURENDRA PAL SINGH: I do
not know whether the law itself has
been amended, but there are a number
of facilities which are given to these
people who come from abroad. If you
like, I ean read them out.

MR. SPEAKER: No, it can be placed
on the Table.

SHRI PILOO MODY: Let him read
out the catalogue of hindramces.

SHRI RANGA: The Prime Minister
has said that she would like to walt
until she knows what preference our
own people would give to the British
passport and to settling down in Britain
and getting whatever advantages they
could of the British passport. Would
Government once again give some con-
sideration to the suggestion that had
already been made that a Common-
wealth Conference should be convened
at our instance in order to consider
this very important matter? Have
they given any consideratlon to it or
would they give any consideration to
the possibility of raising this matter at
the United Nations in view of the fact
that according to our own admission,
no country till now except on this
occasion has ever repudiated its res-
ponsibilities towards its natlomals as
indicated in its passports?

SHRIMATI INDIRA GANDHI: As }
tmplied in my reply, any hard indivi-
dual cases will certainly be considered.
But we do not wish to provide any
occasion for the British Governrment
to shirk their responsibility towards
their own nationals, #frrespective of
racial ar other origin.

With regard to the Commonwealth,
tt 1= a suggestion which has been made
from that side earlier on, and I had
sald that we would certainly give It
consideration.
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SHRI RANGA: U.N. also.

SHRI MANUBHAI PATEL: I am
asking with reference to Question
1142(a). On account of this complex
problem of passports and citizenship,
a large number of Indians in Africa
who find their future insecure have
expressed a desire to invest huge fin-
ances In India. It is not a small
amount. It may help to minimise the
gap in the Fourth Plan resources.

What is the difficulty with Govern-
ment in acceding to the reguest of
these people to invest finances here in
India?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): They are
welcome to bring it here. Who s
standing in tkeir way? They are com-
ing in their own way.

SHRI LOBO PRABHU: They cannot
bring that from there.

SHRI MORARJI DESAI: We have
said that they can bring it if they are
alloweq there to bring it here.

SHRI B. R. BHAGAT: They are
allowed to bring the money.

ot T Ase At ;- &fAm
TEA T WG i g+ g ar 1w,
wgt & warfeRd. ¥ vgh wik & F =\
™E F1 BT FT T TS HAT FHY
qax 7g F41 | ¥ arrirw gf, of v
HympEraEmifFar T o=
frEsfam ar g, @t 70 ST " F
aftmfal § 13 s o W
fa=e famdt four ar fF & § &
A oge ¥ WG & T a@h I ww%
W WY TG FHAGAF G T |

ot o To WMT : F wfgsy T
FeTgdT @ W an A, @@
F W i gk @ | ot Sfm ¥
fefes—, wfes, § ¥ O g wiew-

CHAITRA 21, 1890 (SAKA)

Oral Answers 3188
qz ¥ dre ot § Wi qoee A i £

IT ¥ AR F gAR Frashra w34 47 wrf
wea g {1 N ITE e Freed
& 97 & ot i g W #fa

aER & W ad gt | dedR,

W IY 97 F A frear g, § IR
w& & 1 weft ag AN T gwr 41, I9
arq ST TR T a1 81 -7

T <r fear qr v wfew qw g oOw

A g ¥ fag T @ g1 ww @At

§ 9@ ¥ @E-AAE w1, N 5 ag

& dfade & welt & ag ¥qW war §

e ag w0 5w ag w7 @,
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AA T TE T B TET @

T g A® ¢ Wacq wr gaw g

TETR-ZITE HI HIAT G & W

q9AT Wiy FIRAT 90 1

SHR] JYOTIRMOY BASU: I will
read out from a news item which hag
appeared and Government can say
what their reaction is to it. This is
from Kampala, Uganda dated March 8.

“An estimated 200 Asians who
were holding Indian or British
passports have received orderg to
leave Uganda within 30 days be-
cause they were wrongly Issued
permits by Uganda's immigration
authorities.

“Letters issued to them say their
permits—issued several years ugo
—are not in order and should
never have been issued”.

The point is that persons holding
Indian citizenship are asked to get out.
Why should the Government of India
remain silent spectators to this and do
nothing about it?

SHRI SWELL: When a question Is
asked about Indians in East Africa be-
ing ejected, the Ministers look hlank.
In it a fact that persons holding Isdisn
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citizenship who have been ejected
from Uganda cannot come here?

SHRI SURENDRA PAL SINGH:
Firstly, the question
Kenya......

MR. SPEAKER: The question is
about Indians In East Africa of which
Uganda is a part.

SHRI B. R. BHAGAT: Certain orders
for expulsion of Indian citizens were
there but they were subsequently with-
drawn by the Uganda Government.

Indian Banks in Ceylon

*1140. SHRI SHIVA CHANDRA
JHA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Indian banks operating in Ceylon, have
been put under certain restrictions;

(b) if so, the details thereof; and

() the
thereto?

reaction of Government

"THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (c).
The Government of Ceylon has impos.
ed certain restrictions on foreign
banks, including Indian banks,
regarding the opening of accounts by
Ceylonese nationals. As these do not
constitute discrimination specially
directed against Indian banks, Govern-
ment lave made no representatlon to
the Government of Ceylon.

Y oy fad ¢ @ ofieET AT
¥ ot F61 9% |w F e & 7

of s |1 ;. FT g A9
Td & fr @tw § faRelr &1 9T a1
Wgwr sy w9 §, Wil 39
F 37 | ARG T ¢ £ f2Ay 2
s fif gaX feRelt &1 ¥ § o awqw
wT oY §; afz g, a1 wv wrEm 9
¥ = Qar fFOT & 41 WA ST &
wRwaC?
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AFTfAE] ® TET AATH AAT 9T A
T ATE TE

ot e mT : X A @@ oWy
get ¢ fr @ 4% fuw wrdg dsfeaw
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SHRI D, N. TIWARY: After the
imposition of these restrictions, has
the business of Indian banks In Cey-
lon gone down. If so, to what extent?
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SHRI B.R. BHAGAT: T require
notice for details.

SHRI DINKAR DESAI: The Minister
has said that the Ceylon Government
have put some restrictions cn non-Cey-
lonese banks including Indian banks.
Are Government considering putting
similar restrictions on Ceylonese banks
in India. if there are any?

SHRI B. R. BHAGAT: There is no
Ceylonese banks In India and we do
not believe in any retaliatory measures,
I may mention that the Finance Min-
ister of Ceylon has introduced a Bill
jn their Parliament in which he pro-
poses to relax some of these restric-
tions.

st o Wo w : ¥ 9 7g ¢ v
9" gt ¥ FEd dEeoa ®
THIE 9T 9T W AT 2, afe 3,
ar, 38y gATE fAvTeT 97 W@y Hav
g ?

st wo o A : WAT AT
A%E; FA F AR F AU 7A0A 99, 41
Ezam g

M Rogo & :  TZ TAF TH
a7 T § i AT 77317 3 %€ raf=ar
A AY & 1 34T femfay @ & 72 S
TEME |

SHRI TkiDIB KUMAR CHAU-
DHURI: Have Government received
any represenfation from our banks
operating in Ceylon in regard to the
‘inconveniences they are put to because
of these restrictions, and has any re-
presentation been made at the official
level about this?

SHRI B. R, BHAGAT: There has
been no representation. Actually, this
is an ol4 restriction applied in 1961 or
so. Recently there is a move to relax
it.
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): Govern-
ment do not accept the validity of the
proposition that a vacuum will be cre-
ated in the Indian Ocean on the Bri-
tish decision to withdraw from the
areas east of Suez. We are concern-
ed with the defence of our coast-line
and the protection of our trade and
commerce and for this purpose ade-
quate steps are being taken to streng-
then the Navy.

st sy fag gmag : wO
AT G A q€ TAF A FA T4
fr faa Y faadr -5 ofeq woq
ferz wgremrT & oF St fr wefr ard,
T 2z T4 AT AW A ?oaqr
FAT IAAY F OATET F oW A AT
dfrr wfex a0 @ g faar fe
fwe7 ay aTw = A wfam fg=
qEAMT A ST T 7

SHRI SWARAN SINGH: The two
are not at all inter-connected. The
British had some naval forces in
different parts or areas adjoining the
Indian Ocean. There was no naval
presence on the Indian coast. And our
policy, whicn is well known to this
House, is not to send our navy to
other countries. So, I do not see the
relationship between these two.

§t gmew ey grew W@
AT G@ St gg T Y Far &9
f& wYar ﬂmﬁu@a}-ﬁﬁmwﬁa
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wrr frar sfawa a3 @ § o
87 af fraar afawid  @@mT sdar
A1 77 g whin 9 gfg & www g
qF OFT B T W fF fae
fazeft wmwal Fr T fg= W@r-AOX
9T § 5T ¥ & TR W@ A7 A
dfr s P g 9 7

SHRI SWARAN SINGH: I cannot
give any percentages of increases of

the naval strength. I gave some infor-~"

mation when the Defence Ministry de-

mands were under discussion, We
have given some informagtion in the
report also. I would like the hon.

member to appreciate that the Indian
Ocean as such covers a vast part of
the globe. There is the East African
coast, there is Australia, there is the
whole of South Asia, and if it is ima-
gined that we in India intend to have
control over the Indian Ocean, I do
not sce the validity of this approach.
We have to defend ourselves and we
should take suitable steps accordingly.
That is different from what the hon.
member is asking, whether we will
have enough navy to contro] the
Indian Ocean. I do not know what 1t
means.

SHRI BEDABRATA BARUA: I am
glad that the hon. Minister has said
that the Indian Ocean is a very big
area, but he must also, at the same
time, concede that there can be a
vacuum, that the British withdrawal
is not a negligible faclor, and that,
with the possibility of U.S. withdrawal
also, there naturally arises the possi-
bility that in the foreseeable future
China may seek to fill the vacuum, In
that connection, may I know if the
Government as thinking of building
up an alternative in the Indian Ocean
in colluboration with the Soviet Navy
or for that matter with assistance
from any other country?

SHRI SWARAN SINGH: It is not
our intention firstly to accept the vali-
dity of this concept that any wvacuum
can be created. If any foreign Power
leaves any particular area, then it is
for that area and for that territory to
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take adequate steps to safeguard their
own safety and their own country. If
they ask any other country for help,
that could be corsidered, but when
even a country like the UK, iz with-
drawing from overseas commitments,
for a country like India, which has
never believed in that concept, to
think in these terms, iy absolutely
inconsistent with our approach to this
problem,

/,,-"’d’rwnimtii‘rn: wea v T
#% fedl & qg 9@ 9@ W @ A
-1 &t feRF@w & sw g H{ 19
gfamd 3 A @ 5w @ ¢ AR
ag walog § f =@ a9 & @
gfasrd 9w fGaf & =7 9@ ¥
& 9 3 fewt aw rRa e F
Ygur A9 F7 ag faeelt ¥ A g 5
AR ZA¢  A-gar awx gc o ug
TR Y @ U o swm A s
Far Qa1 1€ W guHET ATgET s
A avwe o gAr £ fn o ¥ fam
wraTT # gaa fergea & fea W
among # WY ®A) A-dar # #r
W gfaar A g ?

SHRI SWARAN SINGH: There is
no understanding, nothing has been
decided, and nothing is wunder con-
sideration by way of giving any facili-
ties to any foreign Navy in Indian
ports. I would like, therefore, to take
this opportunity of contradicting this
news which has been circulated by cer-
tain interested countries and certain in-
terested individuals abroad that we
are contemplating giving any facili-
ties to the Soviet Navy in Indian
ports or Indian coast. That news is
absolutely incorrect, there is no
foundation whatsoever for that

SHRIMATI SUSHILA ROHATGI:
Is it a fact that some ships of the In-
dian Navy had conducted a goodwill
tour of Southeast Asian countries in
the recent past, and if so, what
measure of success has been achieved
by them?
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BHRI SWARAN SINGH: Yes, Sir.
The Indian Naval ships did pay good-
will vigits to several countries in the
South-east Asian region, and they were
most welcome visitors to those coun-

tries, and the reports that we have
reeelved are very encouraging and

very good.

off am Agew wew ;. §
aritaw  fafex & ST = #
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SHRI R. K. SINHA: The British do
not own the Indian Ocean. The with-
drawal of the British should not lead
to a vacuum, because it is a natural
part of decolonisation. I want to ask
the Minister whether our concept is
that by the withdrawal of the British
forces the people in the Indian Ocean
area will feel the vacuum or is it
some sort of fear complex that is fill-
ing our minds and the minds of the
people in this House?

SHRI SWARAN SINGH: Nothing is
worrying me. So, this question is
directed more to the persons who put
this question. I have clarified the
position that the withdrawal of any
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political power or any outside mili-
tary presence in any part of the world
is something which we greatly wel-
come. It is for the countries and the
region concerned to take appropriate
measures for their safety and we will
certainly try to help if we are
approached. It is not for us to fish for
this type of request to us, let us be
quite clear, and I have absolutely no
fear. On this British withdrawal, com=-
ments have been put across in a cer-
tain section of the press abroad, and
I think some of our friends who ask
these questions are somehow or othee
indirectly influenced by a propagand-
ist presentation of this withdrawal

SHRI BAL RAJ MADHOK: The
hon. Minister just now said that there
is no validity in the view that a
vacuum is being created, and that it
is against our concept to think of any-
thing but our coast. May I know
whether he has no knowledge of his-
tory, and whether he knows that it
was because of the neglect of gea
power that we were conquered by
the British and the country remained
enslaved for more than a hundred
years? May T know whether the Bri-
tish built up their naval power in the
Indian Ocean because they had their
own Intercsts, whether India has no
interests in the Indian Ocean beyond
its coast? Don't we have any islands
in the Indian Ocean vital for our de-
fence, don't we have any countries in
the Indian Ocean whose defence {s
inter-linked with our defence? Is it
not proper for us to take steps in
time to see that the naval power in
this area remains within India's
reach, and that this vacuum is net
filled up either by Russia or America
or by Pakistan with the help of
CENTO countries?

SHRI SWARAN SINGH: Surely
the academic knowledge of a pro-
fessor is more and his knowledge of
history might be better. But I have
to deal with concrete problems and
I should like to say that the build-
up of the British Navy for colonfal
purposes s  well-known  subject-
matter of history and even laymen
should know that much history that
by building a strong navy they were



3197 Oral Answers
able to dominate a good part of the
world and created colonies, and we
also became slaves at that time. Now
that the process of deconolisation has
started, we should encourage the
emergence of forces which enable
different countries to look after
their own defence and make their
own defensive arrangements. It will
be bad it there is substitution of one
power by any other power, Soviet or
American, in any region. We have to
encourage the nationalist forces. I am
surprised at what he says because
when I talk of our coastline perhaps
he feels that the islands are not in-
cluded. It is not correct, We have to
defend our islands and no other power
can come to our rescue and help us in
our defence of our islands.

SHRI HANUMANTHAIYA: Has it
come to the notice of the Government
that during the last two decades the
might of the Soviet Navy has grown sa
gigantic that in some respects it is
superior even to the US Navy and
that the Soviet Navy is being deploy-
ed not only in the Mediterranean and
the Atlantic but in the Pacific also
and that this power vacuum that is
being caused by the British with-
drawal will automatically be the
concern of both these big Powers in
the matter of occupation? If so or if
not what is the encouragement we are
giving to the idea of making the
people of the region themselves fill up
this vacancy?

SHRI SWARAN SINGH: There
was the British presence in the Per-
sian Gulf area—the Arabs call it the
Arab Gulf; and then there was the
British presence in Singapore also..
(Interruptions), They are with-
drawing from Hong Kong. From
Aden they have already taken a
decision to withdraw. We are in
close touch with the areas concerned
und it is not our intention to enter
into any pact or military arrangement
as such. So far as our interests are
concerned we shall do everything we
can to safeguard our interests. We
are equally interested in keeping
navigation opeh both to the east gs
well--aa in’' the west. To that extent

.

APRIL 10, 1968

Oral Answers 3198
we are fully conscious of the burden
that is likely to fall upon our Navy
and we are teking steps to ensure
safe navigation and to safeguard lines
of communication.

SHRI RANA: My hon. friend Mr.
Hanamanthaiva had asked gbout the
growing naval strength of the Soviet
navy and how it affects the Indian
Ocean area?

SHRI SWARAN SINGH: There is
no Soviet presence or Soviet navy in
the Indian Ocean,

SHRI PASHABHAI PATEL: We
have seen the performance of our
Defence Minister on Tibet and again
in regard to Kachchativu. Does he
propose to send our Navy to Xash-
mir if there is trouble there?

SHRI CHANDRA JEET YADAYV:
After the withdrawal of the British
forces from the Indian Ocean and
the creation of the so-called power
vacuum, has any country of that
area, Ceylon, Singapore, Malaysia
or Indonesia, expressed any concern
about it and have they shown any
desire for the Government of India
to come to their help by entering
into some sort of a pact?

SHRI SWARAN SINGH: Some
countries in this region have felt
some anxiety about the British with-
drawal. But no one has approached
us for any particular help.

s\wnawm?ﬂwﬁ
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SHRI SWARAN SINGH: If there
is hostile presence in the region wa-
cated by the British, I concede that
it will not be in our interest. But we
have no information at the present
moment to indicate that any naval or
military presence hostile to India is
being considered either by those
countries or by other sources

SHRI KANWAR LAL GUPTA:
How can I get information from the
Minister? It is very difficult. He
does not reply to questions properly.

MR. SPEAKER: That question had
already been answered.

SHRI NARENDRA SINGH MAHI-
DA: Our polioy is to have two fleets—
one on the western coast and an-
other on the eastern coast and we
held our joint naval exerises with
the UK Navy. Is there any, scheme
for holding naval exercises in the
Indian Ocean with the co-operation
of other friendly nations?

SHRI SWARAN SINGH: We are
not having any naval exercises with
the British; that is not correct to
say so. The premises of the ques-
tion does not exist, We have our
own arrangements for naval exer-
cises and if there are other friendly
countries who want to participate,
that request can be considered.

ot wy fored ;o SO ®
S ¥ I F WAl wgew 7 weAE
fe aifaqa mifaw 42 7 g7 @ wF
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gt 9 3 woAT wwE g FAH

@ & & A wgew ¥ oA

wrgar § 5 gak @2 g & detor

¥ o ol A F o 3 ey s

Tl o adww wifes wie @ 9w

w3z oghy aawy & 7 @Rk ag

w1 AET & At w fay w @ A

T o« W & e & gurd mfaw

v & e @ WK g P fa

aqr 97 FT o= T ¥ WU w3

g ?

285(Ai) LSD—2.

CHAITRA 21, 1890 (SAKA)

Oral Answers 3200

SHRI SWARAN SINGH: The de-
fence of our coastline and of our is-
lands is our responsibility. We have
no intention of asking for any help
in the form of collaboration with our
Navy from the Soviet Union, U.S.A.

.or UK. or from any other country.

It is a different matter that we want
to strengthen our Navy by acquisi-
tion of more naval craft and deve-
loping other facilities. About that I
made a delailed statement in reply
to the debate. We are acquiring
naval craft from various sources.

siagfed: &3 s & a
¥ qur qr & SEAw ) aw T
gl Nor fafre gaw
ger ar fie 71faw wfmr s agry & fadr
7 ww e AT Wl g ?

SHRI SWARAN SINGH: No, Sir,

oft fngfir st : w9 & o ¥
MeEaFT A 71 3977 97 & s wowwr
AT B g WO T F*W X w
T owr wE gy w®mr oo AR
gt SETT AT AT F wE® TR |
IEN & ¥ wEAT ¥ 77 ara oW
ars FEY & | ¥ ST vgan g fe wrer
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ot exni oy ;R e gk e
fret Wt & ww oy O #9 dav
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I do not believe that any persom
could have made a statement of that
nature. 1 cannot comment on that.

ot mfiy e avanddY @ TrerAEET
Y #T e WG GETy § ¢

SHRI SWARAN SINGH: Our air
facilities are adequate and, as I said
earlier, we are also developing some
naval facilities also.
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MR. SPEAKER: How does it arise?
That is between the parties. It is
absolutely unnecessary here. How
does Golwalkar come in defence?
Whoever might say that, it is un-
called for and it is an unnecessary
remark here. I am sorry.

SteAT o T ;WY I
wfgd & o wedt #1 afrw &

MR. SPEAKER: 1 have said that it
is uncalled for.

st ®E AT R T O &
o ¥ar 43 &R AU gEE Ay fe-
o= fead 1 2w F GRE Amm Wy
a1 ® @ THIC & AT A ?

MR. SPEAKER: I have myself sald
that it is uncalled for and it is not
desirable. Will you kindly sit down?
Let him take my word, when the
Speaker or the Chair says it.

SHRI RANJIT SINGH: Now that
we suspect that the Government has
at long last realised that there are
some islands to be defended by the
Indian Navy belonging to us, and
in view of the statement of the De-
fence Minister during the speech on
the Defence budget that these is-
lands are being patrolled by the
Indian Navy, may I know (a)
whether there is a fixed periodicity
for patrolling these islands so that
it may be ensured that no island is
missed during the year and if he
cannot disclose the periodicity for
security reasons, could he at leash
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assure the House that there is a fixed
periodicity, and (b) whether he i
actively considering or what he has
done about the suggestion of the pre-
vious Naval Chief that there should
be some naval patrol bases, air
bases, for patrolling the oceans on
the Indian eastern coast and the west-
ern coast? What action is he taking
regarding thal suggestion?

SHRI SWARAN SINGH: About
(a) I would say that the naval boats
and naval patrol boats and other
naval craft do patrol these various
islands from time to time. As re-
gards the various time intervals, as
he himself has judged it correetly, it
is not proper to disclose it.

About the second part—part (b) I
would like to say that there are, both
in the eastern coast and the western
coast, naval bases as you may call
them so, where from patrolling takes
place from time to time in all these
regions,

SHRI RANJIT SINGH: I am talk-
ing about air patrols.

SHRI SWARAN SINGH: Air
connaissance also is undertaken.

SHORT NOTICE QUESTION

re-

Suspension of Production of Filmg in
Bombay

+
SNQ19, SHRI GEORGE FERNAN-
. DES:
SHRI S. S. KOTHARI:
SHRI S, K. TAPURIAH:
SHRI HIMATSINGKA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
shooting of films has stopped in
Bombay thus rendering 10,000 per-
sons unemployed;

(b) what steps are being taken by
Government to resolve the crisis; and
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(¢) whether Government would
consider immediately nationalisation
of the cinema industry as a perma-
nant solution?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (c). In the
agreement reached on the 28th March,
1968 copy of which was placed on
the table of the House the question
of rentals or otherwise of theatres
was left for detailed discussion but
i} was agreed that the rentals would
be readjusted in a manner fair to
the producers. The modification in
rentals was to be applicable from
12th April 1968 and the decision
about modification was to be an-
nounced before 30th April, 1968 by
Shri C. V. Desai and Shri Roshan Lal
Malhotra. In case of difference of
opinion, the Minister of Information
and Broadcasting was to arbitrate.
It was expected that the underlying
principle would be applicable 10
other circuits. Unluckily, it seems
that on the 2nd April, 1968 the Film
Producers in Bombay decided to
stick to their original decision till a
settlement was arrived at between
the producers and the Film Stars
and the producers and the exhibitors.

The work in about 17 Studios in
Bombay, five in Madras and one in
Caleutta is reported to have come to
a halt and theatres showing Hindi
films have been affected. It is
claimed that the employees would
not be laid off but some of the em-
ployees complain about unemploy-
ment. About 161 feature films in-
cluding 60 colour films are under
production at present and their fate
hangs in the balance. Luckily Madras
har restarted production and exhibi-
tion of Hindi films.

The producers, Distributors, Film
Stars and Exhibitors have been meet-
ing the Minister of Information and
Broadcasting. Though the question of
high cost of production may mnot
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evade solution, the question of ren-
tals is a more difficult one.

The situation continues to be fluid.
Continuous efforts are being made
by the Union Government and the
chances of settlement are not ruled
out. The question of nationalisation
therefore, has so far not been con-
sidered by the Government. It is a
suggestion for action.

st WTH ST AW HEEY,

T & g % few fratar & o%

few aaré o fwsT A9 W g AT

1 M ¥R §

7T ®£9 T-firy A Y frwrer fay sy

A A W a9 gU WWT S

TF AT FTR T/ & A4-39 §7 F Ioar &

T 7@t e W #) S0 qoet &

fgd ax & gwe Aot W

W¥T qgt 9T qYT AW e wd £

far gw @ waew o wey fadwr

T ORTEH W T oE e B

Trat & firew wrow W fie fadmm &

S8 T AR & ®H A T2 gAT vl

of IR E——Tmd AT G Twoff

1 Ra7 gwr 9@ 3, & Iwer oEow
FAAT TEFL AT 18T § |

‘T am definite that if all con-

cerned decide to stop paying

black money most of the

problems will solve automa-

tically. It is not only blg

stars but even smaller fry—

art directors, cameramen,

music directors, song writers,

story writers, theatre-owners,

in short, everybody who is In

a position to demand get

black money. The criterion:

if the star can, why not we?

In the present dispute,—
qg Ageaqu i § :
“Strangely enough, or should I

say, deliberately enough, no-
body has raised his little
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finger against the system of
black money: neither the
producer, nor the distributor
nor the exhibitor, and I re-
gret to say even representa-
tive of the workers”

AN HON. MEMBER: Nor
Ministers.

the

HYT AT GHHT I o TV BT

“Mr. K, K. Shah met the film pro-
ducers and tried to solve
their problems gratuitously.
Why did he not demand a
categorical assurance that no
producer will pay black
money  henceforward? The
dispute would have immedi-
ately evaporated.”

NN grem A X AN T ¥
qeT wrE § f o s 4y ¥ For
o a0 "z farr greet ax gmr
gHT . T HIRTY T €] FT TFrmww
FA Y WA FIW Iz W AT Sy
Wud Fgwd § 39 £ 5 7 ¥
for? oF qmft wAE freyare =i ¥
WY gf T 7

M¥odoag: ammamar 2 fs
st favmr e aig § § aga s
Gar Ax ¢ 9T IF ¥ FE AR S
mo AT Am § W 55 agg
e g ardmad d afew gk am
AY FAT AEAYH AIA AT AFSIE 2
= ¢ a8 g & fadex a1l 1 =
M aEs Fagaa &1 QAT aT®
¥ sgged &1 dar AT AR IER
/g ¥ w9 |1 wEr §, qg g9 9
21 afew & aitg e A FEw
feamar st & fF oy o aTe wmEm
t, T v wIE A oore 7§,
EE U AN R e s i o
af & fadt otz o wen frereen
T | AT TG AR FAT a3
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oft ok somEw : FAE T
®a ¥ 9 g afy faar )

ft¥odowmy : 1951 ¥ wifew
FHE 0 ff A AT Il F A
Horw A2

st w SIATRN W AR
/X AT qIAT | oW wEEd, AT
9T OF Aratgs Cqe o fo feew
e —2 1. .. (swEwnw) ¥ I®
T wTE ¥ fed o
& ag e fegar e & AT W
oft #Y gawy STAFTY

AT FERY, dg AT feAq
Ao foa shegad sfedne w1 S
¥ BIIT ST § | WA WEEw FOmwy
fore 28 w19 ¥ FHANY #7787 ¢ Fors
fraT ST FYEAT BT AT § o fw
wfgd a7 a8 ¢ -

“The decision will be announced
before 30th April 68 by Measra C, V.
Desai and R. L. Malhotra"

fagitx o av gemere e &
KK

“In case of difference, Mr,
Shah will decide.”

€q "rcaifgs w@are ¥ qraeEd
AR g ag aw et 7 2 :

“While efforts of Mr. K. K. Shah,
Minister for Information and Broad-
casting, to recsolve the present crisis
are highlv laudable and will be
appreciated by everyone, the issues
involved are far too complex to be
settled at the official level. . . The
present war has to continue until the
issues are settled and the fllm-maker
is allowed to be on his feet to carry
on his production activity with  his
expected devotion to art.”
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AT v g &Y & e o oo g8 H W
X 75 § f5 v o wwe ¥ W ofed
g WY ¥ 79 &7 AEY §, ag W9 & e
1T AEY & A HeAT WGIaT ¥4I TW H 9¥
T AT qF qd1E FAT A2 & AT
TR ARt F T F w9 guand A frae
& YO FT @ § 7

st %o io!ﬂ!: THT AT
aeer g 9T fasr Twe ¢ W X
f& @ ®<or 10,000 AT IFTT F
™ § AR @ w1 W freera ger
arfgg arfe I QI T @
sRen ¥ Hdamammr ffF |
wE FT g W AEy § A ww
o 7z ® g fr & w § aw & A
HOAT 7G4 TATT FT T |

SHRI S. S. KOTHARI: Unlike my
hon. friend, Mr. Fernandes, I am not
enamoured of the films produced by
Mr. K. K. Shah. His films may give
good instructien, but they are a bad
amusement and frankly I would not
entrust to him the task of producing
films in the country. Therefore, I am
firmly opposed to nationalisation. Sir,
this industry is a hot-bed of corrup-
tion and all kinds of malpractices
exist there. In view of this, would he
consider puli'ng an end to financing
some of the films particularly because
he has already incurred a loss of more
than Rs. 20 to 30 lakhsg and he is still
continuing eo jeopardise public money
by invesiing it in such doubtful pro-
jects? May I know whether he would
put a stop to it and also how the pre-
sent dispute affects the loans he has
already given for film production?

SHRI K, K. SHAH: My hon. friend
ought to remember that the Film
Finance Corporation is interested in
encouraging new entrepreneurs. We
are giving at the most Rs. 4 or 5 lakhs
whereas the cost of these fllms is
about a crore. Therefore, he should
not compare the work of the Film
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Finance Corporation with the work
done by big people where Rs. 18 to 20
lakhs are charged for a fllm  star.
There is no doubt that our work is also
affected. I had given the number—161
films are affected.

SHRI S. K. TAPURIAH: The de-
mand for nationalisation by certain
sections here arises not out of any
consideration for the workers who
have been thrown out of job tempo=-
rarily, but out of other ulterior politi-
cal and trade union considerations.
It may be all right for Hon, Shri Fer-
nandes when he makes half a lakh of
workers stay at home by calling a
strike of BEST workers in Bombay but
when there is some other difficulty
which makes the people go home
temporarily, he does not like it. I am
sure the hon. minister would agree
that the crisis has arisen because of
the serious imbalance between supply
and demand, i.e, between the require-
ment and availability, of cinema halls
in the country. We have in our coun-
try only 11 cinema halls per million
population compared to 92 and 64 in
U.S.A. and Japan respectively. Cine-
ma halls provide excellent opportuni-
ties for employment and revenue,
Even with this small number of
cinema halls in our country, about
1% lakhs of people are employed and
our Governments—both at the Centre
and in the States—get Rs. 75,000 an-
nually from each cinema hall. May I
know, therefore, whether he will take
steps, along with the State Govern-
ments and other authorities concerned,
to step up the building of cinema halls
in the country and if possible set up
a target that within two years, the
number will be doubled?

SHRI K. K. SHAH: The licences
given by some States have not frue-
tifled because the cost of constructiom
of a theatre iz so high that they do
not want to put it up.

SHRI HIMATSINGKA: In view of

the fact that the present trouble has
arisen on account of the heavy ex-

penses incurred in producing filme
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due to the heavy amount they have
to pay to the so-called film stars, will
the minister consider the method
followed in Bengal—producing films
at cheap costs but which areof a
much higher quality? Will he advise
the film producers to spend less money
and not allow black money to be paid
so that this trouble may not arise?

SHRI K. K. SHAH: That effort has
alsac not succeeded. A great man
like Satyajit Ray succeeded for some
time, but then other difficulties have
cropped up. The only way to solve
this is to persuade the fllm stars to
share the receipts and not ask for the
price in the beginning. Efforts are
being made in this regard.

SHRI TENNETI VISWANATHAN:
Some friends have given all the rea-
sons why the industry should be na-
tionalised, There is an additional
reason. In view of the fact that if it
is nationalised, the minister like a
moon can control all the stars, why
does he not pursue the idea?

SHRI K. K. SHAH: I do not know
if my hon. friend is interested in it,
but I am not.

MR. SPEAKER: But first you should
make him a minister, before he can
become a moon and all that!

SHRI HEM BARUA: Since the pro-
duers’ association, in co-operation
with the workers, are waging a fight
against the feudalistic mentality of
the exhibitors who are minting tons
of money and since films are good
foreign exchange earners and since
the production has been stopped be-
cause of this strife between the pro-
ducers and exhibitors, may I know
why—if Mr. Shah can solve the prob-
lem, well and good; but if he cannot,
as is clear from the statement, may I
know why he does not propose to send
tnis matter {o arbitration for solu-
tion?

SHRI K. K. SHAH: If it can be
solved by arbitration, I will be very
willing to send it ta a High Court
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judge. But I can assure him that if
there is no settlement in this industry
which concerns about Rs. 100 crores,
Government will not keep quiet,

SHRI AMRIT NAHATA: Most of
the hon. members are cine-goers, but I
am a film-maker. In view of the fact
that the producers—big and small—
were fighting amongst themselves and
they have now realised the utter futi-
lity and wastefulness of the methods
they have been following till now,
in view of the fact that they have
ralised that they must pay less to
the stars and not pay any black
money, go that the cost of produc-
tion may be brought down, in view
of the fact that they have come to
realise that these theatres take eway
the lion's share of the collections, in
view of all these, do I expect that the
Governmient of India will encourage
these new trends among fllm produ-
cers and gee to it that they come to
an honourable settlement with the
stars on the one hand and the exhi-
bitors on the other?

SHRI K. K. SHAH: It is true that it
is a difficult problem. . . ..

SHRI S, M. BANERJEE: Sir, he isa
producer and. . . .

SHRI AMRIT NAHATA: I am not a
producer; I am only a director.

SHRI K. K. SHAH: It is true that
the problem has become very difficult
because hundreds of producers have
to go out of business every year and
there is a loss so far as the producers
are concerned of about Rs. 8 crores to
Rs. 10 crores every year, Therefore,
this cost has to be cut down at both
ends, one at the end of cinema stars
and the other at the end of theatres.

oft 5o Yo wANf : 2w w7 frmhoy
W F fo0 a1 2w & St # wfor
®1 13T 7 & oY foer feen & s
t 3z au? Nzmd AT B &
Ty & A 7 awy & s 9w
¥ o w1oY 47 & qe@PA R
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& o amgan e oW g § afe
w AEeT & fewr ¥ feewl w -
T FH BT WEAT 7¢) ¢ ar 797 a¢
AR T FH 99 X €WE
FEA FX 9T Fmme w4t 7

SHRI K. K. SHAH: Sir, I have not
made any commitment. This is a
bigger question. I have eaid, if neces-
sary, all these questions will be con-
widered.

st waw fog: AT g w@ew
%Y 7g ar wrqw ¢ fr feam 6 aog
“FruwrAfaw T @y 7 odr g
# #4178 I 7 v 5 g i
TR TR Fc o !

‘SHRI K. K. SHAH: I do not agree.

st wgrew fay wred : gfar #
ot 3w # & g 0% T A feend
¥, 9 fir %8 2w & framd ot § Fde
F F fa s g7 w0 AW { SO
Wy ffew T AT 3T F A7 9%
g R a@ &\ X AT wTga g
QY g ¥ T O e @
& o feei & T & wfgsaw aw
T g fraae w3 A F19F T
5 g o & sarer A faew wd
Tt | w19 ¥ g@ arq & ol o Fg
aa fF 3%ard & afr & few &
#1E FTH g1 grT AT 7 7 ATRATL
MW AT T FwFsw R AR
Fife T F a7 AHAT T ErAFATE |
T AT EE 9 = Faft ?

SHRI K. K, SHAH: Sir, in pursu-
ance of a Resolution passed by the
Rajya Sabha a Committee has already
been set up and that Committes will
go into this question.

SHRI R. K. SINHA: The Indian film
industry is one of the biggest in the
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world and it has a monopoly of the
entertainment fleld in India. As such
it can improve or corrupt the mind
of our youths and students. The stan-
dards generally have gone down. It
is also a source of income to the Gov-
ernment. In view of the fact that

because of evasion of income tax and
presence of black money the fllm in-

dutry has become a world of sharks

will the Government of India think

that an inquiry should be held into

the whole gamut of the film industry

and a solution should be found which

may be helpful to the youth and stu-

dents of this country?

SHRI K. K. SHAH: The facts are
already known. Whatever more have
to be found will be gone into by the
Committee that has already been
appointed,

W geTmiT @relt oW A
Ty W T A F awh 3 fE
w@ W ¥ frdw w< o §o wa
2w & Wy fivew W wrof feent
% MY aga f W= fra & e g
FT q# w7 T I feeny w
iz 3 &, el Wyt & F
T T AT AW eI & 7 W
W AT W e ¥ W gu W
AT TG ¥E R w9y g # afy
form & faeft wav o1 aw TR A
W B T o ?

SHRI K. K. SHAH: So far as export
is concerned, there is the IMPA. The
Indian Motion Picture Export. Assc-
clation has been set up by the Govern-
ment of India and all efforts are made.
In spite of that such things do happen.
It is a fact.

SHRI D. C. SHARMA: Recently,
Sir, a Czechoslovakian film delega-
tion came to our country and from
among that a lady who played a
major role said that she did not get
more than Rs. 5600 for playing a role
in any film. May I ask the hom.
Minister whether he will control the
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incomes of these film stars so that some
‘of the money that is saved goes to
those persons who belong to the
second, third or fourth rank of workers
in the film industry?

SHRI K, K. SHAH: Sir, it is a sug-
gestion for action.

it war o R : F feent & -
FOUFTR ¥ @ § T ag aw
e § i oY sreges & ag o4 feed
Y o F ST & AW & AR
g saTar fir ¥ qur oY o7 avg F fewt
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IH T AT A AT | EH F wATET
TR NN WA T E TAHE
TF & W F A TR FE § AR AR
ST T | WA AgEy § AT g
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# et wfea a1 frmfor &y 7

st ¥o ¥o WE: TR IF TER
T AT " § 99 & (A% OF e
FAY & 1 a7 TEH A F (W FAAT)
g7 WY oF S fooem a &7 St
FTWE

WRITTEN ANSWERS TO QUES-
TIONS

Requests from Indiang Setiled in
African Countries

*1142, SHRI SITARAM KESRI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have re-
ceived requests from a large number
of Indians settled in African coun-
tries for permission to migrate with
the filnances they have earned in thosge
countries; and

(b) if so, the number of such appli-
cants and the total amount involved
and Government’s reaction thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). So far, Government of
India have received only one request
from a person of Indian origin, holding
a UK and Colonies Passport, for per-
mission to migrate to India with his
financial assets. It is understood that
the person concerned has been autho-
rised by the Central Bank of Kenya
to remit, in the first instance, a sum of
100,000 East African Shillings which
is equivalent to Rs. 105,000. The re-
quest made by the immigrant in ques-
tion is receiving the Government of
India's consideration.

Pension of Officers

*1143. SHRI UMANATH:
SHR] SATYANARAIN
SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) the rate of pension after the re-
tirement of the Officers who are pro-
moted from ranks and of Officers of
the permanent Regular Commission
respectively;

(b) the reasons for difference in
rates of pension, if any; and

(c) whether Government propose
to reguarise the pensions of all the
officers?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
to (c). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-827/68].

Vacancies in Officer’s Rank

*1144. SHRIMATI SUSEELA
PALAN:

SHRI K. ANIRUDHAN:

SHRI E. K. NAYANAR:

Will the MINISTER OF DEFENCE
be pleased to state:

(a) whether it is a fact that certain
percentage of vacancies in the Officers’
rank were reserved for promotion from
ranks in the army;
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(b) if so, whether Government have
‘stopped promotions from the ranks
after the emergency has been lifted;

(c) if so, the reasons therefor;

(d) whether Government are con=-
sidering any proposal for promotions
to permanent regular commission
from the ranks; and

(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (e).
There are two permanent avenies
open exclusively to other Ranks
in the Army for rising to Offi-
cers' rank. One is the scheme for an-
nual intake of officers against a pres-
cribed maximum quota of vacancies
after initial training of selected Other
Ranks in the Army Cadet College fol-
lowed by subsequent training at the
Indian Military Academy and the
other is the scheme of grant of Perma-
nent Commissions to selected Other
Ranks in the Special List Cadre of Re-
cord offiecrs, Quartermasters, Techni-
cal Officers etc. against the vacancies
available from year to year. These
schemes are not affected in any way
by the intraduction or lifting of Emer-
gency.

AR.C. on Plamning

*1145, SHRI D. N. PATODIA:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI DEORAO PATIL:
SHRI LOBO PRABHU:

Wwill the PRIME MINISTER be
pleased to refer to the reply given to
Starred Question No. 744 on the 20th
March, 1968 and state:

(a) whether the examination of re-
commendations of Administrative Re-
forms Commission has since been
considered; and

(b) if so, the nature of the decision
taken and how they are being imple-
mented?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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PLANNING AND MINISTER OF EX-

TERNAL  AFFAIRS (SHRIMATI

INDIRA GANDHI): (a) and (b). The

Report has been received only recent-

ly. The detailed examination of the

Report is in hand. This will take some

time, as it involves consultation with
the Central Ministries and the State

Governments. The question of deci-

sions will arise only thereafter,

Arms and Ammunition brought
by Nagas

*1146. SHRI S. C. SAMANTA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the nature and the quantity of
arms and ammunition brought by
Nagas who returned to India after
receiving training from China and/or
Pakistan;

(b) whether any quantity of such
arms and ammunition has been appre-
hended; and

{c) the steps taken to curb the acti-
vities of such Nagas?

THE DEPUTY MINSTER OF
EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): (a)
and (b) The information is classifled.
It will, therefore, be not in the public
interest to disclose such information

(c) As repeatedly stated in the
House, the Government of India have
taken and are taking all necessary
measures to prevent unlawful activities
by the Underground Nagas.

ww ot wedre Aife
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Monopoly Concentration of ownership
of Newspapers

*1148, SHRI P. P. ESTHOSE:
SHRI C. K. CHAKRAPANI:
SHRI P. RAMAMURTT:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
itate:

(a) the progress made by the Press
Council to study the Developments
likely to lead towards monopoly con-
centration of ownership of newspaper;

(b) if so, when the report is likely
to be submitted;

(¢) whether the Government have
fixed any time limit for submitting
the report; and

(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) The Press Council is
currently engaged in the scrutiny of
the replies to their questionnaire is-
sued on the subject to elicit opinion
from various organisations and indi-
viduals interested in the healthy deve-
lopment of the Press in the country.

(b) to (d). The Council is not re-
quired undcr the Act to submit any
report to the Government on the sub-
ject but it is seized of the importance
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and urgency of the problem and will
no doubt apprise the Government of
its views as soon as it comes to any
definite conclusion as a result of its
study.

Complaint Lodged by Pathet Lae

*1150. SHRI A. SREEDHARAN:
SHRI KAMESHWAR SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Pathet
Lao has lodged certain complaints
against the Indian and Canadian Mem-
bers of the International Commission
on Laos;

(b) if so, the nature of the com-
plaint; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) to (¢)
Recently, the International Contrel
Commission in Laos decided to visit a
certain area to study the developing
tension which had been reported. The
Neo Lao Haksat took the view that
this activity of the Commission was
in contravention of Article 10 of the
Protocol to the Declaration of the
Neutrality of Laos. However, the
majority view in the Commission was
that the decision taken by the Com-
mission was in accordance with the
Geneva Protocol of 1062 concerning
Laos. The Government of India
accepts this view.

Discriminatory Treatment by the
Central Government between States
[}
*1151. SHRI R, S. VIDYARTHI: will
the PRIME MINISTER be pleased to
state:

(a) whether Government are aware
of the statement made by the Andhra
Chief Minister as appeared in the
Statesman of the 26th February, 1988,
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accusing the Central Goverament of
discriminatory treatrment between the
States:

(b) whether it is a fact that the
‘Chief Minister had asked for details of
the foreign aid and the interest pat-
tern as well as the method of deter-
mining the Central aid to various
States; and

(c) it so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFATRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Yes,
Sir.

{¢) The method of determining Cen-
tral assistance had been explained to
the Chief Minister, Andhra Pradesh.
The Government are of the view that
there has been no discrimination
against Andhra Pradesh as regards
Central assistance. However, the
various questions raised by the Chief
Minister of Andhra Pradesh will be
discussed at the forthcoming meeting
of the National Development Council.

Import of Newsprimt

*1152. SHRI HIMATSINGKA:
SHRI B. N. SHASTRI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the total requirement of news-
print for the year 1968-89 and whether
imports of 132,000 tons of newsprint
are proposed to be made;

(b) if 8o, which are the main coun-
tries from which these imports will be
made and to what extent in each case;

{c) how much of these imports will
be under the rupee payment arrange-
ments; and

(d) the total foreign exchange to be
spent on these imports?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIK K
SHAH): (a) and (b). The estimmted
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requirement of newsprint in accord-
ance with the policy laid down for the
year 1968-69 is 2 lakhs metric tons,
Steps have been taken to import upto
1,32,000 metric tons as per details
given below though actual imports
will be 1,20,000 metric tons for which
foreign exchange has so far been made
available:

1. Canada .. 4Looo M.T.
2. Scandinavian co-

untries . 11,500 »
3. U.S.S.R. £3,500 ™
4. Poland .o 43000 -
5. Czechoslovakia .. 6,000 "
6. U.S.A. 17,000 »

(c) 62,500 metric tons.

(d) Rs. 13.75 crores approximately.

wrorfaw st farmr & wefty aoerdt
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Sailnik School, Bhubaneswar

*1154. SHRI S. KUNDU: Will the
Minister of DEFENCE be pleased to
State:

(a) whether Government had re-
ceived any petitions from the publie
alleging mismanagement in the
Sainik School at Bhubaneswar;

(b) whether & Committee was ap-
pointed to go into the allegations and
fix responsibility on the persons for
mismanaging the affairs of the
Sainik School;

(c) whether the Committee has
submitted its report and if so, the
main recommendations of the Com.
mittee; and

(d) the steps Government have
taken to bring about a cleaner Ad-
ministration in the Sainik School at
Bhubaneswar?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
There were reports in Orissa news-
papers in April 1987 making warious
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complaints about the manner in
which the School was being run.
These were looked into by the
and were generally found to be with-
out basis.

(b) to (d). No Committee was ask-
ed to go into the above allegations,
However in November-December
1967 a Board of Enquiry presided
over by a Service officer investigated
certain incidents which had taken
place between two groups of stu-
dents in the Bhubaneswar Sainik
School, As a result of the report of
the Board of Enquiry, some students
were withdrawn and measures have
been taken to make changes in some
of the senior appointments and
generally tone up the administration,

Circular regarding grant of Poltical
Asylum

*1155. SHRI K, RAMANI:
SHRI VISWANATHA
MENON:
SHRI K, M. ABRAHAM:

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 360 on the 14th February 1968
and state:

(a) whether Government have re-
ceived the reaction of the Foreign
Missions on the Circular dated the
80th December, 1967 informing them
that Government did not recognise
the right of any foreign mission to
give asylum or shelter to any person
or persons within their premises; and

(b) it so, the details thereof with
the names of the forelgn missions
who have sent their reaction?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B, R, BRHAGAT):
(a) No Sir. However in acknowledg-
ing the receipt of our circular note,
some Foreign Diplomatic Missions
and Consular Posts indicated that
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they had transmitted the contenis
thereof to their respective Govern-
ments.

(b) Does not arise.

Goodwill visit by the Soviet ships te
mndian Ports

*1156. SHRI INDRAJIT GUPTA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether ships of the Soviet
Navy are on a goodwill visit to the
Indian ports;

(b) whether this is the first visit
of its kind; and ’

(¢) whether Government propose
to develop Indo-Soviet Naval co-
operation in view of the US/UK
presence in the Indian Ocean?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
3 ships of the USSR Navy paid good-
will visits to Madras and Bombay
very recently.

(b) Yes, Sir, This is the first time
that Soviet warships have visited
India.

(¢) We have been cooperating with
the Navies of friendly countries in-
cluding the USSR. Such cooperation
has nothing to do with the presence
or absence of any country in the
Indian Ocean.
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Saving in Planning Commission
Secretariat

*1159. SHRI M, L, SONDHI: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that there
will be a saving of Rupees 11 lakhs
by streamlining the work of the
Planning Commission as a result of
abolishing 77 posts and Rs. 4 lakhs by
other economy measures, and

(b) if so, which are the posts to be
abolished and what other measures
of economy are proposed to be under-
taken?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) There will be a total saving of
about Rs, 11 lakhs both as a result of
abolishing 77 posts and other econo-
my measures.

(b) A statement showing the posts
to be abolished is placed on the Table
of the House. Other economies
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being effected are through the wind-
ing up of the Joint Technical Group
on Transport Planning and the Plan-
ning Advisers’ Offices in Lucknow
and Patna,

Statement

Post .No.

Adviser/Joint Secretary 3

Member Secretary Research
Programmes Committee/Chiet 2

Director/Joint Director

Senior Economist/Junior
Economist 10

Senior Research Officer/

Research Officer/Assistant

Editor 12
Private Secretary/Assistant

Private Secretary/Steno-

grapher Grade I 14
Investigator 10
Clerk 10
Class IV posts ]

Total M

Conference of non-Aligned Nations for
Peace Talks on Vietnam and Middle
East situation

*1160, SHRI PREM CHAND

VERMA:
SHRI RAMAVATAR BHAS-
TRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
President of Yugoslavia has taken
initiative for peace talks on Vietnam
and Middle East on behalf of nom-
aligned nations and has proposed
afresh a Conference of non-aligned
nations;

(by it so, whether any communica-
tion from the President of Yuge-
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slavia has been received by Govern-
ment of India or any consultations.
made through our Ambassador or
Envoy deputed by the Government
of Yugoslavia; and

(e) if so,
thereto?

Government's reactiom

THE MINISTER OF BSTATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) to (¢), In a recent letter which
the President of Yugoslavia address-
ed to the Prime Minister of India, he
suggested exploring the possibility
of holding a conference of non-align-
ed nations. In her reply, the Prime
Minister has welcomed the idea indi-
cating that such a conference would

need careful preparation and detailed
consultations.

= T
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Fighting forces

*]162, SHRI BENI SHANKER
SHARMA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is perfect co-
ordination between the different
Branches of our fighting forces;

(b) if so, whether they ever do
some exercise to test the efficacy of
the co-ordinating system; and

(¢) whether he has ever attended
such exercises and felt satisfled with
théir performance?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
Yes, Bir.

(b) Yes, Sir.

(c) Yes, Sir,

Atmosphere in ,Defence establish-
ments’ Messes|Clubs/Institutes

*1163. SHRI BAL RAJ MADHOK:
Will the Minister of DEFENCE be
pleased to state:

3228

(a) whether it is a fact that atmos-
phere in Defence Establishments par-
ticularly in  Defence Officers’
Messes, Clubs and Institutes conti=
nues to be more English than Indian
as was the case in pre-Independ<
ence days;

(b) whether it is also a fact that
even in the matter of portraits put
up in the Defence Officers’ Messes,
Indian Military heroes do not find
any place;

(¢) whether this situation creates
a psychological barrier between the
Officers and Other Ranks of the De=-
fence Forces, which is neither con-
ducive to efficiency nor to the crea=-
tion of the fellow-feeling between
the Officers and Other Ranks; and

(d) if so, the steps Government
contemplate to improve the situation
in this regard?

THE MINISTER OF DEFENCR.
(SHRI SWARAN SINGH): (a)
No, Sir, .

(b) No, Sir,
(¢) No, Sir.
(d) Does not arise.
o wTeaT
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Censoring of Filos

6800. SHRI MURASOLI MARAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
1o state:

(a) whether any foreign film pass-
ed by our Censors with cuts during
the period from 1966 to 1968 was
given a certificate without a triangle
which usually symbolises cuts;

(b) if so, the details thereof and
the action taken against persons res-
ponsible for the same; and

(¢) the measures desired to prevent
the recurrence of the same in
future?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) and (c). A statement indicat-
ing the names of foreign films certi-
fied by the Board with cuts during
the period 1966-68, without a triangle
mark indicative of cuts, is placed on
the Table of the House. [Placed in
Library. See No. Lt-822(68). Gov-
Employees Association. New Delhi,
on receipt of report of the Central
Board of Film Censors appropriate

action will be considered by the
Government.
Magazines for TrooDs
6801, SHRI MURASOLI MARAN:

Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 3078 on the
6th March, 1968 and state:

(a) the name of the paper sup-
posed to be “propagating regional
and anti-national feelings"” sought to
be discouraged for reading by troops;

(b) the grounds on which that par-
ticular paper was considered as pro-
pagating regional and anti-national
feelings and the authority which ar-
rived at this conclusion;

¢e) whether the Defence Ministry
referved this paper to the Iimistry
of Home Affuirs for suitable action on
2685(Ai) LSD—3.

(d) if not, the reasons therefor;
and

(e) the reasons for eother Head-
quarters or Army Offices not follow-

ing suit?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a)
‘Murasoli’.

(b) to (e). The decision in this
case was taken by the appropriate
Army authority, It is not in publie
interest to give further details relat-
ing to that decision,

A LR, Correspondents

6802, SHRI BABURAO PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) the number names, designa-
fions and salaries and emoluments of
A LR. Correspondents in India and
abroad as on the 31st October, 108Y
with the names of stations where
they are posted;

(b) the nature and amount of
work they do and the number of
words they cable on an average
every day with total cable expenses
per year of each Correspondent;

(c) the percentage of news used im
daily broadcasts from the material
sent by these A.LR Correspondents;

and

(d) the progress made in regard
to the proposal to appoint new Cor-
respondents in certain coumtries and
the number and names of persoms
appointed till the 31st October, 1987
with names of places whers posted

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR
K. K. SHAH): (a) and (c). Infor-
mation is being cellected and will be
laid on the Table of the House.
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(b) The nature of work of Corres.
-pondents is to file news stories to the
regional stations of AIR as well as
the news room in Delhi, and also pro-
vide material for newsreel ‘Spot-
light’, ‘Sports round up’ etc, Infor-
mation regarding the volume of
work and cable expenses per year
incurred by the Correspondents is
being collected and will be laid on
the Table of the House,

(d) One Special Correspondent
each has already been posted at
Beirut and Singapore.

Films Institute of India, Poona

8803. SHRI G, S, MISRA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Film Institute of
India, Poona is unable to meet its
working expenditure from the re-
venue receipt from the students
undergoing courses therein;

(b) if so, the total amount spent
in the form of capital investment and
working capital required per annum;

(c) the total amount of
receipt per annum;

revenue

(d) the amount of loans sanction-
ed;

(e) the number of students qualify-
_ing every year; and

(f) the number of students getting
employment after qualifying on
average?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K, K. SHAH): (a) Under the ac-
counting procedure for Central Govt.
Offices, it is not permissible for the
Film Institute of India to utilise its
receipts towards expenditure, But if
they are taken into consideration it
s’ true that the revenue expenditure
would be more than the receipts.

“(b) (i)The amount spent by way
af capital investment on land, build-
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ings, and equipment of the Institute
since its inception in 1960, iz Rs. 306
lakhs (approximately),

(ii) The annual expenditure of
the Film Institute is of the order of
Rs. 14 lakhs. This includes an ex-
penditure of Rs. 2 lakhs approxi-
mately on equipments ete.

(e) Rs. 57,000 approximately on an
average during the last three years.

(d) Nil,

(e) 1963 : 21
1964 : 31
1965 : 51

1966 : 44
1967 47,

(f) Out of the 194 Diploma holders
so far produced by the Film Insti-
tute, 147 have secured employment.
Six who came from countries abroad
have returned home,

Death of Mechanic at A.LR. Stationm,
Srinagar

6804, SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether it is a fact that =
mechanic died on the 25th March,
1968 on duty at A. I. R. Transmitter,
Srinagar due to electric shock;

(b) if so, the details of the acci-
dent;

(c) what facilities and compensa-
tion etc, are being given to the family
of the deceased; and

(d) if not, the reasons for not giv-
ing the facilities and compensation?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) The late Shri Kakapori, Mech-
anic, was on morning shift at the
Radio Transmitter at Srinagar on
25th March, 1968 along with other
technical staff. According to the in-
vestigation carried out by the Execu-
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#ive Engineer, P’lant-mm-!nspectar-
ate Division, Kashmir Province, Sri-
magar and one of the Deputy Chief
Engineers, All India Radio, Shri
Kakapori was inadvertently exposed
to an A, C. Voltage of the order of
110 volts which resulted in his death.

(c) and (d). All facilities permis-
sible under the rules will be given to
the family of the deceased. However,
by way of immediate relief, Rs. 1,200
have been collected by members of
the staff of Radio Kashmir for the
family. In addition, Station Director
has given Rs, 150 to meet the funeral
expenses and other immediate needs,
Any other assistance possible will be
extended to the family.

Non-Qualified workers in Electricity
Department of A, I, R.

6805, SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether it is a fact that the
Mechanics in A, I. R. are asked to
work on high tensions without hav=
ing comfetency certificates from the
Electricity Department;

(b) whether it is also a fact that
non-qualified persons in  electric
work are put on duty without pro-
viding them safety equipments and
other safety measures; and

(c) if so, the reasons therefor and
the remedial steps taken in this re-
gard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K, SHAH): (a) and (b). No, Sir.
Under Rule 3 of the Indian Electri-
city Rules 1956, apart from a Mecha-
nic holding a competancy certificate,
any mechanic can be authorised in
consideration of his experience, by
the employer to handle work on high
tension, and only such mechanics of
AIR are asked to work on electrical
equipment under the guidance of the
Supervisory Technical staff, Adequate

safety equipments and measures for
the protection of personnal are pro-
vided.

(c) Does not arise.

Competent Workers to attend High
Eleciric Voltage

6806. SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that the re-
presentatives of Class III Technical
Staff have asked to remove the prac-
tice of putting a man without compe-
tency of working on high electric vol-
tages; and

(b) if so, what steps are being
taken to avoid such accident at A.ILR.
Stations as happened in the case of a
mechanic who died on the 2lst
March, 1968 on duty at A.LR. Trans-
mitter, Srinagar?

THE MINISTER OF INFORMATICN
AND BROADCASTING (SHRI K. K.
SHAH): (a) The AILR. Technical
Employees Association, New Delhi,
have very recently represented that
“persons who do not hold licence etc.,
to work on a particular job should not
be asked to work on high voltage of
electrlcity.”

(b)Y All Mechanics in A.LR. who
have to work on equipment do so
under the guidance of the supervisory
technical staff and are employed when
duly authorised to do so as raquired in
the relevant provisions of the Indian
Electricity Rules (1956). Adequate
safety equipment and measur2s for the
protection of personnel are always pro-
vided.

The unfortunate accldent that occur-
red on 25th March, 1868 at AIR Trans-
mitter in Srinagar has been investigat-
ed by the Executive Engineer, Plant.
cum-Inspectorate Division, Kashmir
Province, Srinagar and one of the
Deputy Chief Engineers, All India
Radio. The conclusion reached is that
“the accident was of a purely accl-
dental nature which resulted in the
death of Shri Sham Lal Kakapori,
Mechanic, Radio Kashmir, Srinegar,
for which he or anyone else could not
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be held responsib'e”. Shri Sham Lal
Kakapori was issued an authorisation
certificate in 1062 by the Station
Engineer (Employer) under rule 3 of
the Indian Electrieity Rules, 1058,

Aeccreditation of Press Correspondents

6807. SHRI JUGAL MONDAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any rules have been
framed or revised regarding a. redita-
tion of newspaper correspondents znd
news agencies;

(b) if so, the details thereof; and

(¢) the details of the accreditation
granted to difTerent categories of news-
papers and news agencies, Indian or
foreign as on the 1st April, 10687

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Rules for the acrredita-
tion of correspondents representing
newspapers or Press agencies at the
headquarters of the Government of
India have been in force for many
years. They were revised in 1958 after
the receipt of the Report of the Press
Commission, in consultation with the
Central Press Accreditation Commit-
tee.

(b) Copies of the Rules und the
Conventions adopted by the Central
Press Accreditation Committee are
laid on the Table of the House.
[Place.; in Library, See No. LT-823/
ce).

(c) A List of the accredited corres-
pondents representing wvarious Indian
and foreign newspapers and news agen-
cies as on 1st April, 1968 is placed on
the table of the House [Pluzed in
Library. See No. LT-823/68].
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India’s Assocliation with Commen-
wealth

6810. SHR1 H. N. MUKERJEE: Wi'l
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there is any prouvisior
in the Constitution which buttresses
India’s assaciation with the Common-
wealth and acceptance of the British
Sovereign as its symbolic ‘Head’;

(b) whether there Is any law, Cons-
titutional or otherwise, which upholds
the validity of India's membership of
the Commonwealth; and

(c) whether without authoritative
clarification of an apparently anoma-
lousg gituation, serious constitutional
issuey and comsequential practissl
problems are not apprehended?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No. Sir,
India’s association with the ‘Common-
wealth” is not based on any provi-
sion of the Constitution.

(by No, Sir. No constitutional or
other legal provisions are required.

(¢) There is no anomalous situation.
No constitutional issues or practical
problems have arisen or are expect-
ed to arise.

Visit by Chief of Jramian Army

8811. SHRI BABURAO PATEL:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
Chief of the Iranian Army and Sup-

reme Commander of Iran. visited
Nathu La in February 1968 with
some senior officers of 1{ke Iranian
Army; and

(b) it so, the precise reasons.for this
border visit?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir.

(b) It is customary during good-
will visits of foreign dignatries to give
them an npportunity to get an idea of
the training and role of the Armed
Forces. The visit of the Iranian party
to Nathu La was arranged accordingly.
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Situation in West Asia

6813. SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to slate:

(a) whether the situatlon in West
Asia has again started deteriorating:

(b) if so, the reascns therefor; and

(¢) the reacflon of . Govaramant

thereto?
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THE PRIME MINISTER, MINSITER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yzs, Sir.

(b) Israel’s attacks on Jordanian ter-
ritory in violation of the ceasefire im-
posed by the Security Council have led
to this deterioration.

(¢) Government has supported the
unanimously adopted Security Coun-
«il Resolution which reads:

“The Security Council,

Having heard the statements of the
representatives of Jordan and Israel.

Having noted the contents of the let-
ters of the Permanent Representatives
of Jordan and Israel in documents S|
8470, S/8475, S/8478, S/8483, S/0484
and S/8486,

Having noted further the supple-
mentary information provided by the
Chief of Staff of UNTSO as contained

in documents S|7930/Add. 64 and
Add. 65,
Recalling resolution 236 (1967) by

which the Security Council condemn-
ad any and all violations of the cease-
fire,

Observing that the military action
by the armed forces of Israel on the
territory of Jordan was of a large-
scale and carefully planned nature,

Considering that all violent incidents
and other violations of the cease-fire
should be prevented and not overlook-
ing past incidents of this nature,

Recalling  further resolution 237
(1967) which called upon the Gov-
ernment of Israel to ensure the safety,
welfare and security of the inhabitants
of the areas where military operations
I'ave taken place,

1. Deplores the loss of life and
heavy damage to property;

2. Condemns the military action
launched by Israel in flugrant
violation of the United Na-

tions Charter and the cease-

fire resolutions;
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3. Deplores al] violent incidents in
violation of the cease-fire and
declares that such actions of
military repraisal and other
grave violations of the cease-
fire cannot be tolerated and
that the Security Co.ncil would
have to consider further and
more effective steps as cnvisa-
ged in the Charter ‘o ensure

against repetition o such acts;

4. Calls upon Israel to desist from
acts or activities in contraven-
tion of resolution 257(1967).

5. Requests the Secretary-General
to keep the situation under re-
view and to report to the Se-
curity Council as appropriate

Dr. Alex Bebler’s Plan on Vietnam

6814. SHRI SHIVA CHANDRA
JHA:
SHRI CHENGALRAYA
NAIDU:

SHRI SHARDA NAND:

SHRI RABI RAY:

SHRI T. P. SHAH:

SHRI RAMAVTAR
SHASTRI:

SHRI INDRAJIT GUPTA: -

SHR] BHARAT SINGH:
CHAUHAN:

SHRI BENI SHANKER
SHARMA:

SHRI KANWAR LAL
GUPTA:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI D. C. SHARMA.:

Will the Minister of TEFXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Dr.
Alex Bebler, President of the World
Federation of the United Nations Asso-
ciations has presented a plan for the
solution of the Vietnam probiem;

(b) if 80, hte details thereof; and

(c) the reaction of the Indian Gov-
ernment thereto?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
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EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI: (a) and (b). Dr.
Heb'er has informed us and other con-
cerned Governments of his ideas for a
meeting of the representatives of the
two Co-Chairmen and three Comimis-
sion countries.

(c) As these talks are of a confiden-
tial nature and other Governments are
concerned, it would not be appropriate
to disclose the details at this stege.

Self-Sufficiency in Defence Production

6815. SHRI SHIVA (HANDRA
JHA:
SHRI Y. S. KUSHWAH:

Will the Minister of DEFENCE be
pleased to state:

(ay whether it is a fact that Indiais
still not self.dependent in Defence pro-
duction;

(b) if so, the reasons thercfor and
by what time it wil become se'!-suffi-
cient; and

(c) for what specific defence pro-
duction goods India has to be depend-
ent on foreign help and on which fo.
reign countries and the amount of fo-
reign exchange spent thereon annuwal-
ly?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N
MISHRA): (a) and (b). Self suf-
ciency is being progressively achieved
and has alreedy been achieved in many
aspects of defence production. There
are, howewer, limitation, at the present
stage of development ind technological
progress, in achieving ful] self-suffi-
ciency in regard to highly sophisticat-
ed items.

(¢) It is not in the public interest to
glve this information.

Masani Committee Report on A.LR.
Artistes

€818, SHRIMATI SUSEELA
GOPALAN:
SHRI C. K. CHAKRAPANI:
SHRI K. M. ABRAHAM:
SFIRI E. K. NAYANAR:

Will the Minister of INFORMATION

APRIL 10, 1988

Writien Answers 3346
AND BROADCASTING be pleasel to
state:

(a) whether recommendationsg of
Masani Committee on AIR. artistes
have been implemented;

(b) if so, details thereof; and

(¢) the decision taken thereon?

THE MINISTER OF INFOEMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) to (c). The Committee
v:as a Departmental Group Com-
mittec which has  submitted an
interim report for consideration of
the Ministry. The suggestions are
under examination in the Ministry.
After the Ministry has finalised its
views, the accepted recommendation
will have to be processed through sev-
eral Ministries and possibly U.P.S.C.
and the final decision is Fouad to take
time.

Rural Programme

SHRI D. N. PATODIA:
SHRI BENI SHANKER
SHARMA:

Will the Minister of INFORMATION
AND BROADCASTING he pleased 1o
state:

6817.

(a) whether any assessment has
been made to find out *o what exten®
the radio broadcasts the telecasts for
agriculturists have been helpfal to them
and the guidance given were practic-
able for implementation;

(b) if so, the result thereof snd the
sieps being taken to make it more
effective and popular: and

(c) if the reply to part {a\ above be
in the negative whether Government
propose Lo undertake ruch ascessment?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir. Two studies
were undertaken, one at Jullundur on
Agricultural broadcasts ihrough radio
and the other at Delhi on Krishi Dar-

_ shan programmes on T.V.
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(b) The Jullundur study revealed
that in the opinion of an overwhelming
majority of farmers, the frogrammes
have been considerably useful. The
Delhi survey showed that the Krishi
Darshan programme on T.V. is sn im-
portant source of information to the
farmer. Every effort is made to orient
eur agricultural programmes in accor-
dance with the needs of the farming
community and the programme sche-
dules are based on the calendar of
esperations in the field.

(c) Does not arise.

Reaction ef Listeners

6818. SHI D. N. PATODIA: Will the
Minister of INFORMATION AND
BROADCASTING pe pleased to state:

(a) the various ways in which th:
AIR keeps itself informed of the re-
actions of the !isteners about their pro-
grammes;

(b) whether there is any raachinery
to process and examine the various
suggestions that are received;

(e) if so, what specific chunges have
been introduced in the rrogranmine as a
result of reactions of the listeners; and

(d) the suggestions made during the
last six months?

THE MINISTER OF INFORMATION
AND BROADCASTING (Shri K. K.
SHAH): (a) Through listaner research,
Regional Programme Advisory Com-
mittees, special panel commitiees,
Central Advisory Committees, the
reactions of newspaper and journal
reviews, debates in Parliament and
Legislative Assemblies, Ministries and
State Governments and a vast amount
of correspondence from listeners in
every language.

(b) Yes. It is the function of A.LR.
staff {0 respond very sensitively to
all suggestions.

(e) and (d). The list which is large
is being compiled und will be 1aid on
the Teble of the House.
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U.NN.O. Appeal for funds for South
African Refugees

8819. SHRI CHENGALRAYA
NAIDU: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that UN.O.
has appealed to the member-States to
contribute money to help South Afri-
can displaced persons;

(b) if so, whether Tndia has also re-
ceived such a request; and

(¢) how much India hus agreed to
contribute towards the funds?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Yes,
Bir.

(c) India's contribution last year was
Rs. 25,000. The guestion of a further
contribution is under consideration.

Indian Films Shooting in Foreign
Countries

6820. SHRI RAM CHARAN: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any complaints by in-
dividuals organisations have been filed
against certain Indian Films shot in
foreign countries during the last 6
months; :

(b) if so, the number thereof; and

(c) the action taken on these comp-
laints and the result thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). Yes, Sir. Fifteen
complaints were recelved against the
film “Fvening in Paris” four against
the film “Around the World" and one
against the film “Spy in Rome.”

{c) The film “Evening in Paris" was
previewed by Government and the
case was referred to the Central Board
of Film Censors for action under rule
33 of the Cinematograph (Censorship
Rules, 1958. The Reviewing Commit.
tee set up by the Board, directed 4
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cuts in the film, which the producer has
since carried out. No uction has becn
found necessary against the film “Spy
in Rome"”. The matter regarding the
film “Around the World” is still urder
Government's consideration.

Shri Biju Patnaik's Passport

6821. SHRI RAM CHARAN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No, 3882 on the
13th March, 1968 and state:

(a) whether it is fact that Shri Biju
Patnaik's Passport i3 a Diplomatic
Passport and not an ordinary Passport;
and

(b) if so, the reasons for issuing him
a Diplomatic Passport?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
‘TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI). (a) No, Sir. Shri
Biju Patnaik is holding an ordinary
passport.

A(b) Does not arise.
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Posting of LF.S, Officers

(2)

(4)

6824, SHRI A. SREEDHARAN:
SHRI KAMESHWAR SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government bave evolv=
ed certain principles regarding the
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postings of the I.F.S, Officers at Head-
quarters and to foreign countries;

(b) if so, the principles evolved;

{c) whether certain Officers have
been allowed to stay in Delhd in con-
travention of these principles; and

(d) the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) The postings of officers of the
Indian Foreign Service, the Information
Service and the Indian Foreign Ser-
vice Branch 'B’, both at Headquarters
and to Indian Missions abroad, are regu-
lated by duly constituted Boards, which
take Into account such {factors as
period of duty at a particular stiation,
experience, previous postings, language
skills, availability of posts and the
overall requirements of the services.

(¢) No, Sir,
(d) Does not arise.

against Chinese Charge
d’Affaires in New Delhi

Actlon

#325. SHRI A, SREEDHARAN:
SHRI KAMESHWAR SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have taken
action against the Chinese charge d’
Affaires in Delhi for il'egally detaining
an Indian Police Constable in the
Chinese Embassy in Delhi;

(b) if so, the nature of the action
taken; and

(c) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c). Th»
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matter is pending in a court of law.
The decision of the court is awaited.
In the meanwhile CDA has been warn-
ed that such action was unwarranted
and not in accordance with diplomatic
practice.

Telex connection with Indian Missions
abroad

6826. SHRI A, SREFDHARAN:
SHRI KAMESHWAR SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it iz a fact that the
External Affairs Head Quarterg has iwo
way Telex connections with all Indian
Missions abroad;

(b) it not, which are the Indian Mis-
sions with whom Telex connections
have been established; and

(c) why Telex connections are not
established with all Indlan Missions
abroad?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

L]

(b) Telex/teleprinter links have
been established with our Missions in
London, New York, Washington, Kath-
mandu and Gangtok and through Lon-
don via normal channels with most mis-
gslons In Western Europe. The estab-
lishment of telex/teleprinter links with
our Missions in Moscow, Tokyo and
Ottawa is under examination.

(c) The basic consideration in the
establishment of telex/teleprinter links
with other Indian Missions abroad is
increase in efficlency and speed of com-
munication in relation to expenditure
involved. If the load of trafiic is ruch
that it would be expedient to have
telex/teleprinter links rather than te
route traffic through normal commer-
clal channelg such links are Invariably
established.
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Expansion of T.V,
6827. SHRI HIMATSINGKA: Will

the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether financial sanction for
the procurement of T.V, transmission
equipment from the Bharat Electronics
Ltd, has heen issued;

(b) what is the volume of the orders

placed with the Bharat Electronics
Ltd.;
(c) whether this forms part of

scheme to extend TV to 6 more cen-
tres; and

(d) if so, what is the progress in the
implementation of this scheme?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) to (d). Expansion of
television in the country is propos-
ed to be undertaken in phase..
The first phase provides for the
setting up T.V. station, with limit-
ed facilities, at Bombay, Calcutta,
Madras and Kanpur besides ex-
pansion of Delhi T.V. Centre. These
proposals are still under consideration
of Government. M/s. Bharat Electro-
mics Ltd.. Bangalore were authorised
by Government to invite gquotations
from foreign manufacturing organisa-
tions for collaboration in the manutac-
ture of T.V, Studio and Transmitter
equipment in the country. Their pro-
posals were received and the BEL.'s
collaboration with a Japanese firm
was approved in principle subjert to
manufacturing programme for T.V, ex-
pansion being sanctioned in terms of
resources. The financial sanction for
the procurement of T.V. transmission
equipment from the B.EL, will be
issued after the proposals for T.V.
expansion have been finally approved.

Expulsion of Aslans from African
countries

6828, SHRI HIMATSINGKA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:
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(a) whether a number of Asians
from many African countries are under
orders of expulsion;

(b) it so. how many persong of In-
dian origin are under such orders frcm
each of the different countries; and

(c) the steps being taken for their
repatriation and how many of them
hold Indian and how many British na-
tionality?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) There have
been expulsions of Asians in African
countries from time to time for various
reasons.

(b) Recently 400 Asians majority of
whom were British passport holders
were under orders of expulsion from
Uganda but these orders were subse-
quently withdrawn,

(¢) Does not arise.

Release of assets of Indlans im Burma

6829. SHRI HIMATSINGKA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a) what further steps have been
taken in the light of the discussions
held by the Secretary of his Ministry
with the Burmese authorities in Janu-
ary, 1968 for securing the relaase of
the assets of Indians; and

(b) what was the total amount of
assets confiscated by that Government
it that time?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) A committes
has been set up by the Government of
Burma to look into this matier and
expedite settlement. :
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(b) No precise estimates are avail-
able since the number of persons whose
assets were nationalized is large; data

sfaTer gy & et mattew
Iq HFH

are being compiled,
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Statement by the Union Education
Minister about India’s Envoys Abroad

6833. SHRI BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are aware
of a statement made by the Union Edu-
cation Minister in Calcutta on the 25th
February, 1968, where he said: “Our
envoys abroad have little knowledge of
the country angd its people whom they
are supposed to represent, Barrlers
are still being preserved between us,
the educated angd the so-called untcuch-
ables.”;

(b) If so, Government's reaction te
it; and

(c) the precise steps taken to edu-
cate our envoys abroad about the coun-
try they represent?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI):

(a) The Education Minister did not
make such a sweeping statement.

(b) and (¢). Do not arise,

Plans for Afro-Asian non-aligned
Conference

6834. SHRI S. KUNDU: Will the Min-
ister of EXTERMNAL AFFAIRS be
pleased to state:

(a) whether Government have any
plans to summon any Afro-Asian non-
aligned Conference;

(b) if so, when; and
(c) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI):

() No. Sir.
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(b) Does not arise.

(c) The Government is watching the
progress on certain  initlatives which
have been taken in this regard.

Aero-Engine Factory, Sunabeda

§835. SHRI S, KUNDU:
I GEORGE FERNANDES:
Mo 'SHRI SRADHAKAR SUPA-
KAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have taken
over the civil construction work for
the Aero-Engine factory at Sunabeda,
Koraput, Orissa from the Orlssa Gov-
ernment;

(b) if so, the reasons therefor;

(c) whether Government are aware
of an unanimous Resolution passed by
the Orissa Legislative Assembly dis-
approving such action of the Central
Government; and

(d) whether Government are think-
ing of revising their stand in view of
the demand of the people of Orissa?

. THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) No Sir.

(b) Does not arise,

(c) This has not been brought to the
notice of the Central Government,

(d) HAL. had a proposal to take
‘sver the civil construction work, but it
has been decilded not to disturb the
existing arrangements for the present.

Orissa Regiment

6836. SHRI S. KUNDU: WIill the
Minister of DEFENCE be pleased to
state:

s

(u) whether there is any proposal {o
raise a regimeat for the armed forces
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from Orissa and name it as Orissa
Regiment;

(b) if so, when; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THR:
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) No, Sir.

(b) Does not arise.

(e) Recruitment is open to all classes
irrespective of caste, creed, community,
religion, region or area of residence.
The policy of the Government s to
broad-base recruitment to make it as
representative as possible to preserve
national character of the Armed Forces
and gradually to eliminate class compo-
sition wherever possible. The raising
of an Orissa Regiment {s neither re-
quired nor will it be in consonance with
the existing policy of the Government.

arm dx ¥ Frewfiee
6837 =it wgrow fey wrey :

w7 gEe ST qETC well ag aam S
FoT w4 fFo:
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a1 aar garow waA (s o
%0 mE) : (%) WX (&) w9 "uw
FevE # o1 wew wika iy i
g1 @ ow fifeqy a1 w1 ghaweT
WX O WA T 1 g Al H A T
oo Wi Ay gfefied & waTeai A
Y wETCT g axg gr owrt &
swraar § o aarfy, 3w & g Wl #
it vf s giwsfed & sarfor STdwT
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(1) v femr fem w@ forr T
W ¥7 9 ferar = g ?

OAT Aq( XTI WA (st Fo &o
WE) : (F) F (7). B wAET F f
W FErafe s sfrard #1 awwrd de
T HHTUE & BE[ FT 6T FTH 7 F4ar
T 97 | ATRIT A T wVEY F &1
gat 7gf frar

Children's Film Soclety

6840. SHRIMATI TARA SAPRE:
SHRI SRADHAKAR SUPA-
KAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased te
state:

(a) the number of films produced by
the Children's Film Soclety in 196T;
and

(b) the amount received as grant by
the Society in 1967?

THE MINISTER OF INFORMATION
AND BROA'DCASTING (SHRI K. K.
SHAH): (a) One ChilCren's feature
film was completed duting 1967. Be-
sides, four others were under produc-
tion.

(b) Rs, 7,93,803-12.

Pleadings for Kutch Tribumal

€841. SHRI M, L, SONDHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(&) the name or names of Ppersons
who drafted the first pleadings for tae
Kutch Tribunal;

(b) the steps taken to ensure the Lest
cartographic presentation of the Indiam
claim line;

(c) whether Government bave
obteined pleadings and verbatim re-
cords of the Kutch case; and
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(d) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-

TERNAL  AFFAIRS

(SHRIMATI

INDIRA GANDHI)® (a) The follow-
ing persons were concarned with the
drafting of the Memcriuls presented
by India:

(i)

(ii)

(iii)

(iv)

N Av)

(vi)

«vil)

Avili)

«(ix)

(x)

Shri C. K. Daphtary, Attorney-
General of India—Leading
Counsel.

Shri N. C. Chatterjes, MP.,—
Senior Advocute, Supreme
Court of India—Counsel,

Shri N. A Palkhivala,
Senior Advocate, Supreme
Court of India—Counsel,

Shri B. N. Lokur, Secretary,
Ministry of Law, Department
of Legal Affairs—Agent.

Dr. K. Krishna Rao, Joint
Secretary & l.ecval Adviser,
Division.

Legal & Treaties
Ministry of External Affairs—
Deputy Agent.

Col. 8. K, S. Mudaliar, Retired
Director, Survey of India.

Shri R. N. Duggal, Deputy
Director, Historical Division,
Ministry of External Aflairs.

Shri P. K. Kartha, Assistant
Legal Adviser, Legal end
Treatles Division, Ministry of
External Affairs,

Lt, Col, P, Rout, Deputy Direc-
tor, Northern Directorate,
Survey of India.

Shri K. V, Bhat, Deputy Secre-
tary, General Administration

2!5 (al) LSD—4.
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Department, Government of
Gujarat.
Shri K. H. Patel, Senior Re-

search Officer, Historical Divi-
sion, Ministry of External
Affairs.

(b) The following steps were taken:

(i) Relevant survey records

(ii)

(iii)

(iv)

and
maps were collected from vari-
ous sources in India with the
assistance of the Survey of
India Department and officers
of that Department,

Relevant records and maps
ware collected from various
sources in London.

The material collected was
scrutinised under the super-
vision and guidance of the
Attorney.-General of India with
the help of Col, S, K. S, Muda-
liar, retired Director, Survey
of India, and Lt. Col. P. Rout,
Deputy Director, Survey of
India.

The Memorials were finalised
by the Counsel in the light of
the selected material.

(v) During the hearing, further

(vi)

material was collected from
India and London in the light
of the arguments of Pakistan,

India's case was presented be-
fore the Tribunal by the
Attorney-General of India and
Shri N, A, Palkhivala.

(c) Yes, Bir.

(d) Does not arise,

Curbs imposed by Malaysia

on UK.
passport holders

6842. SHR1 M. L. SONDHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it {s =a
Malaysian Government have imposed

fact that the
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curbs on the entry of UK, passport
holders;

(b) whether this will not add to the
hardships- of Asians including Indians
holding: British passpottis; and

(¢) the reaction
thereto?

of Government

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The Malay
sian Government have imposed con-
trols om the entry of British vassport
holders who do not fall within certain
categories.

(b) These measures may affect some
persons of Indian origin holding Bri-
tish passports.

(c) Since these persons hold British
passports, it is the responsibility of the
U.K, Government to look after them.

Restrictions on supply of goods to
North Vietnam

. 6843. SHRI SITARAM KESRI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Government of
India have imposed certain restrictions
regarding the supply of goods to North
Vietnam; and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINESTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
question of restriction un e.port of
goods to North Vietnanq does not arise
since, in fact, no application for such
emports has been reten-ee Aom Indian
emporters for a'long tue,

APRIL 10, 1968
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Education through ALR.

6845. SHRI BALRAJ MADHOK:
Wil the Minister of INFORMATION
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AND BROADCAET:NG be pleayed to
state:

(a) whether it is a fact that Jessons
in English are broadcast frem All Iazila
Radio for teaching our people;

(b) whether it is also s fact that no
such steps have been taken to utilise
AlR. to teach Hindi to our people;
and

(¢) if so, whether Government con-
template to broadcast Hindi lessons
from All India Radio?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH):

(a) No lessons in English are broad-
cast for the general public, but in the
broadcasts for Schools, some Stations
of A.LR. are giving English lessons at
a frequency of one or two lessons per
week on an average.

(b) and (c). No, Sir, Vijayawada,
Trivandrum and Imphal Stations are
broadcasting Hindi lessons in their
general programmes, and Cuttack,
Ahmedabad, Rajkot, Bombay and
Poona Stations are broadcasting les-
sons in Hindi language ang literature
in their School broadcasts. The ques-
tion of broadcasting Hindi lessons from
some more Stations in the non-Hindi
speaking areas Is under consideration

and will be guided also by local

demand.

Shifting of Field Publicity Officer to
Madhubani

6846. SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred
Question No. 3875 on the 13th March,
1968 and state:

(a) the reasons for shifting the office
of the Field Publicity Officer from Jal
Nagar to Madhubani;

(b) whether Governmeat propose to
re-shift the office te Jal Nagar; and

(c) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SBHR] K. K.
SHAH):

(a) The Fielg Publcity Unit at Jai
Nagar was shifted to Madhubani in the
interest of more extensive work and

better coordination with the State
authorities.

(b) No, Sir. There is no such vro-
posal,

(c) The present arrangement has
been found to be working satisfactorily,

Seizure of a Consignment of Badges
Bearing Portrait of Madras Chiel
Minister in Ceylon

6847. SHRI BHOGENDRA JHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No 38"6 on
the 13th ‘Warch, 1943 nd state:

(a) whether the enquiry into the re-
ported seizure of the badges bearing
portraits >f the Madra. ¢thief Minister
by the Customs autborities of Ceylon
has been completed; and

(b) if sv the reau't rhercof and
Government's reaction thereto?

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY,
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI):
(a) and (b). The Ceylonese authori-
ties have told our High Commission
that a few badges beariug the portrait
of the Madras Chief Minister forined
part of a consignment of slores which
was belng smuggled Into Ceylon. The
customs  authoritles seized the con-
traband goods and took action under
normal rules. The Government of
India have, not taken up the mwatter,
as it is an Internal matter of Caylon.

India-China Confllet

6848. SHRI ONKARLAL BOHRA:
Will the Minister of DEFENCE be
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pleased to state:

(a) whether it is a fact that war
material and other supplies meant for
our troops in NEFA during the last
India-China conflict did not reach its
destination but found its way eise-
where;

(b) it so, the action taken s=o far
and the information received in this
regard; and

(c) the total quantity of equipment
sent and the quantity actuslly received
there with details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) No report has
been received either by the Govern-
ment or by the Army Headquarters
to the effect that war material and
other supplies meant for our troops
in NEFA during the last India-China
conflict did not reach their destination
but instead found their way
elsewhere,

(b) Does not arise

(¢c) Tt wil] not be in the public in-
terest to disclose this information.

fev gk et & witfes
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Advertisements to Gujarati Dallies

sa.'.s.‘émr MADHU LIMAYE: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Central Govern-
ment are giving any advertisements to
the English and Gujarati dailies of
Ahmedabad, Surat, Rajkot and Baroda;

(b) it so, the numbers thereof;

(c) the total amount spent on ad-
vertisement, newspaper-wise, in the
last three years (each paper) in the
Gujarat State by the Centiral Govern-
ment;

(d) the circulation of each of these
papers in the last three years (to
which Central Advertisements were
paid); and

(e) the criterla used in giving these
advertisements such as circulation; im-
portance of the newspaper; the Infla-
ence of the proprietors; pro-Govern-
ment policy, etc.?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIL
K. K. SHAH): (a) Yes, Sir.

(b) Ten.

(c) Information regarding the details
of advertisements released to individual
newspapers and the amounts pald to
them is treated confidential between
the Directorate of Advertising and
Visual Publicity and the Lapers con-

.cerned. In keeping with good business

ethics, It would not be desirable to
divulge this information unilaterally.

(d) The circulation of the various
newspapers published from Gujerat as
well as other States ure available in
Registrar of Newspapers for Indla's Re-
port entitled ‘Press in India—1867" a
copy of which was laid on the Table
of the Lok Sabha on 14.12.1967.

(e) 1o selecting newspapers and per-
odicals for advertisements due regard
is paiz to:
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() effactive circwlatior . nonmally
papers having a pawd circula-
tion below 1,000 are not used);

(ii) regularity in publication (a
period of six months' uniter-
rupted publication is essen-
tial);

(iii) class of leadership;

(iv) adherence to ‘accepted stan-
dards of journalistic ethics;
and other factors such as
production standards, the
languages and areas intended
to be covered within the
funds available,

373

The political affiliation of or tihe
policy followed by a newspaper is not
taken into account in placing Govern-
ment advertisements. Papers belong-
ing to all political parties and support-
ing different shades of vpolitical opinion
are used for Government advertise-
ments. Advertisements are not issued,
however, to newspapers which indulge
directly or indirectly in virulent and
persistent propaganda inciting com-
munal hatred and viclence of which
offend the socially accepted code of
public decency and morals or papers
which aim at subverting national in-
terests.

Protest against Exeoution of Africans
in Rhodesia

6854. SHRI MADHU LIMAYE: Wili
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Government of India
have lodged a protest against the exe-
cution of Africans in Rhodesia to the
British Government;

(b) whether they have asked British
Government to take military action
against the White regime;

(c) if so, the reaction of the British
Government;

(d) whether Govermment intend to
withdraw from the Commonwealth;
and
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(e) if not, the reasons therefon?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI IN-
DIRA. GANDHI): (a) and (b). The
Government has already expressed
its concern and distress at the exe-
cution o freedom fighters in
Rhodesia in this House and our
representatives at the Common-
wealth Sanctions Committee Meeting as
also in the Security Council last month
have taken the stand that the British
Government should -csort to the use
of force to end the ‘ninority regime as
law and order situation in Rhodesia
had broken down.

(c) to (e). All these questions were
fully answered on 5.4.1968 in this House
in connection with reselution moved
by Shri George Fernandes about quit-
ting the Commonwealth ¢n the Rho-
desian issue.

Newsprint Quota to New Frabhat
Publicity Co.

6855. SHRI MADHU LIMAYE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government's attention
has been drawn to the .omplainis made
about the newsprint quota given to the
New Prabhat Publicity Company of
Ahmedabad and the malpractices in-
dulged in by that Company;

(b) whether the newsprint has siuce
been discontinued; and

(c) the total quota recelved bty this
firm during the last 10 years for all
its papers?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) No, Sir. The allocation of news-
print to the papers published by “New
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Prabhat Publicity Co.” of Ahmedabad
wis reduced  and adjusted. from (ime
to time on the basis of the cireulation
s verified by the teams of the Regts-
trar of Newspapers for India during
1962, 1965 and 1967.

(c) Information regarding allocation
of newsprint is available only from
1861-62. The total guantity allocated
40 this paper for the period 1961-62
to 1967-68 is 732.26 metric tons.
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Political Broadcast for Haryana

Elections

8859. SHRI SHRICHAND GOEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are con-
templating to permit AR Indis politi-
cal partles to propagate their manifes-
toes on the A.LR. for the Huryana mid-
term elections; and

(b) if so, the broad details thereof?

THME MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) No, Sir. It is not possible

till all parties arrive at agreed for-
mula.

(b) Does not arise.
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Offer of Peace Talks by Nagas

6865. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it Is a fact that the
rebel Nagas have offered for peace
talks with the Central Government;
and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI IN-
DIRA GANDHI): (a) No, Sir.

(b) Does not arise.
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Seminar of Financial Journalists and
Presg People

6867. SHRI JYOTIRMOY BASU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether his Ministry convened -
a seminar of top filnancial journalists
and press people to explain the new
budget;

(b) it so, the cost of this public
relations programme; and

(c) the list of persons invited to -
this get-together and the journalists
who actually participated in it?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) The
Press Information Bureau did not
convene a Seminar but organised a.
series of discussions between Econo-
mic and Financial Editors and com-
mentators and Ministers and senior
officials of the Economic Ministries
on economic affairs including budget
proposals, for exchange of ideas and
a better appreciation of country's .
current economic problems and of
Government policles in relation .
thereto,

(b) There was no expenditure in- -
volved except on usual receptions,
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(e) List is laid on the Table of the
House. [Placed in Library. See No.
LT-825/68].

Production of Fertllizers by
Atomic Energy

.6868. SHRI LOBO PRABHU:
SHRI D. N. PATODIA:
SHRI SHIVA CHANDRA

JHA:

Will the PRIME MINISTER be
-pleased to state:

(a) whether Government have
taken into consideration the sugges-
tion made by Dr, Vikram Sarabhai
sometime back for the utilisation of
atomic energy for the production of
fertilisers; and

(b) if so, the findings thereof and
whethe Government propose to
meake use of the atomic energy for
fertiliser production?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b). A study team set up by the
Indian Atomic Energy Commission is
currently engaged in technical and
economic studies on the setting up of
an agro-industrial complex around
large low cost nuclear energy cen-
tres. These studies have not yet

been completed,

Propdseg meeting in Peking of
Leaders of Nagas and Mizos

8860. SHRI MOHAMED IMAM:
SHRI RAMCHANDRA J,
AMIN:
SHRI H. AJMAL KHAN:
SHRI N. SHIVAPPA:

e -
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the leaders of the
underground Nagas, the outlawed
Mizo National Front, rebel Karana,
Kachins and Nagas of Burma will
meet in Peking in the first week of
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April, as reported in the “States-
nman” df the 22nd March, F968; and

(b) if so, the action proposed o
be talten in this regard?

THE PRIME MINISTER, MINIB-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
The attention of the Government of
India has been drawn to reports ap-
pearing in a section of the Press re-
garding a proposed meeting of
Underground Nagas, outlawed Mizo
National Front, etc. in Peking. Gov-
ernment have, however, no informa.
tion on the subject. As regards,
Underground Nagas contact with
China, the House has been kept in-
formed from time to time—the last
such occasion was on 20-3-1968 in
response to a Calling Attention
Notice.

(b) Does not arise.

Political Broadecast

6870, SHRI SHRICHAND GOEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether Government are con-
templating to arrange some feature
inviting important political leaders
of the country to give talks on the
radio against defectors to improve
political climate of the country; and

(b) if so, the broad details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir.

(b) Does not arise.

Payment to News Agencies

6871, SHRI JUGAL MONDAL:;
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) the amount of money which
Gevernment have paid to each of the
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news agencies for procuring the news
in T965-68 and 1967-68; and

(b) the details thereof!

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). The
requisite information in respect of
the year 1965-66 is shown In the
statement laid onm the Table of the
House. [Placed in Libury. See
No. LT-826/68]. Information in res-
pect of the year 1967-68 is being col-
lected and will be laid on the Table
-of the House,

Ban cn Publicity of Bulletins by the
Indian Pmbassy in Peking

6872. SHRI JUGAL MONDAL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that there is
a ban on the publicity of Bulletins of
the Indian Embassy in China; and

(b) if so, the action taken by Gov-
ernment in this regard?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
While there is no formal ban on the
publication of publicity bulletins by
the Indian Embassy in China, the
scope for publicity in China is consi-
.derably restricted on account of the
hostile attitnde of the Chinese Gov-
ernment icwards Indfa.

(b) Does not arise,

Senior Miltary Officers Joining
Private Firms

6873, SHRI B. K., DASCHOWDHU-
RY: Will the Minister of DEFENCE
be pleased to state the number of
Senior Military Officers who have
joined commercial firms after getting
permission from the Ministry during
the last two years ending February

1968, alongwith the details thereof?

ARMY
Major Generalr .. B
Brigadiers .. 28
Brigadiers 17
NAVY .
Commodore - 1
Captains . 3
AIR FORCE
Air Commodores . B
Group Captains .. 6
MEDICAL SERVICES
Lt.-General .
Air Vice Marshal N |

Hindl News Agénéles

6874.. SHRI B. K, DASCHOWDHU-
RY: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the number and names of
Hindi News Agencies now supplying
information to Hindi Newspapers;

(b) whether the requirements of
Hindi Newspapers are fully met by
the existing News Agencies; and

(c) whether Government have
been requested to set up another
News Agency for the supply of Hindi
News?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). The two
principal news agencieg of all-India
character which supply news in Indian
languages are the Hindusthan Sama-
char and the Samachar Bharti. Both
the news agencles are multi-lingual
and supply news in Hindi also. There
are some other small news agencies
ang feature syndicates registered with
the Posts and Telegraphs Department
for press collect facility,
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Indian news agencies and news-
papers are independent private or-
ganisations not under the control of
the Government, In the absence of
any demand for additional Hindi
news agencies from Newspapers, it
is assumed that the existing agencies
are adequate. With the availability
of more Devnagari Teleprinter
machines, the existing Agencies will
be able to expand their area of
operation and provide better services
to the Newspapers,

(c) Government have received no
request in this regard nor do they
intend to set up a news agency,
which will be contrary to the policy
of the Government.

Establishment of High Commission
by Kenya in India

6875. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Kenya Government have not yet
established their High Commission in
India, though they promised to do so
last year; and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): (a)
and (b), The setting up of a High
Commission in India was formally
announced in the Kenyan National
Assembly on December 11, 1967. The
Mission is expected to be established
in the near future,

Transmitter at Madras

6876. SHRI C. CHITTYBABU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether the transmitter in the
‘Madras Station of All India Radio is
wery weak;
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(b) whether there is any proposal
to set up a new powerful transmitter;

(e) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b), No, Sir.

(c) Does not arise.

(d) The State of Madras is one of
the best covered States in the coun-
try. It is therefore not proposed at
present to set up any additional High
Power Transmitter nor is the power
of the existing Transmitters at
Madras considered inadequate,

New Ordnance Factorles

6877. SHRI C, CHITTYBABU:
SHRI D. C, SHARMA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that six
new Ordnance Factories have been
established in the country since the
Chinese aggression for the manufac-
ture of defence equipment;

(b) if so, their location;

(c) the total annual production of
these factories; and

(d) the type of equipments they
produce?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) Yes, Sir,

(b) The .factories are situated two
each in Maharashtra and Madras and
one each in West Bengal and the
Union Territory of Chandigarh.

(¢) It will not be in the public in-
terest to disclose this information.

(d) These factories produce small
arms, ammunition for small arms,
explosives, tanks, cables and spare
parts for machine tools. One Factory
also undertakes repairs of machines
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Television

8879. SHRI D. N. PATODIA:
SHRI GIRRAJ SARAN
SINGH:
SHRI LOBO PRABHU:
SHRI N, K. SOMANI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) the investment and the annual
running expenditure on Television;

(b) the distribution of sets bet-
ween schools, community centres and
private individuals;

(¢) whether Government have
made a research in the use and bene-
fit of sets in these three classifica~
tions; and

(d) if not, whether Government
propose to issue questionnaires to
obtain information before Television
is extended to other cities?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) The Delhi TV
Centre was set up with the help of
gifts of equipment received from
time to time from various Govern-
ments and International Organisations
from 1959 onwards. The total cost of
assets available at this Centre 1is
Rs, 56,9 lakhs, which also includes
investment of Rs. 28.4 lakhs made by
the Central Government. The Centre
also makes use of the facilities al-
ready available in the auditorium
and Akashvani Bhavan of All India
Radio,

The annual recurring expenditure
on the Delhi TV Centre (excluding
aid from the Ford Foundation) for
the past three years is as follows:—

Year Rs. in lakhs
1965-66 14-48
1966-67 24.23
1967-68 28.62
(approximately)

(b) The distribution of sets bet-
ween schools, community centres and
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private individuals as on 31-12-6T
was approximately as follows:—

(i) Domestic 5419
(ii) Commercial 51
(iii) Schools* 597
(iv) Hospital ]
(v) Community 81
(vi) Dealers
(vii) Non-dealers 1
(viii) Domestic in Bombay
Circlet 23
Total 6184
*Some of the sets installed in

Schools are also used for community
viewing,

1Since there is no TV Centre at
Bombay, these are only possession
licences.

(c¢) Four surveys to assess the
benefits of television to wvarlous
classes of viewing public have been
conducted so far.

(d) Does not arise.
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Production of Hindi Filmg

6881, SHRI P, VENKATASUB-
BAIAH:
SHRI O. P. TYAGI:
SHRI BENI SHANKER
SHARMA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that the
Film Industry in Madras and Bom-
bay is facing a serious crisis on ac-
count of stoppage of screening of
Hindi films in Madras and Tamil films
in Bombay;

(b) whether this has resulted In
throwing out of employment of
thousands of technicians, artists and
others connected with Film Indus-
try; and

(c) the steps Government proposes
to take to avert this situation?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir; but it is
reported to have been re-started in
Madras since 8th April, 1968,

(b) Since the flims in other lan.
guages were being screened in the
cinema houses, the question of any
large-scale unemployment of techni-
cians, artistes etc. did not arise.

(c) The exhibition on both the
States were assured by the respec-
tive State Governments police pro-
tection so that they could continue
gcreening.

T.V. in Srinagar

6882, SHRI K, P. SINGH DEO:
Will the Minister of INFORMA-
TION AND BROADCASTING be
Pleased to state:

APRIL 10, 1968

Written Answers 3290

(a) whether Government propose
to introduce television in Srinagar,
Kashmir;

(b) if so, whether Government
have extended the television service
in the capital;

(c) whether Government propose:
to introduce television in big cities
like Bombay, Calcutta and Madras at.
an early date; and

(d) if not, the reasons for giving
priority to introduce television ser-
vice in Srinagar?

THE MINISTER OF INFIRMA-
TION AND BROADCASTING (SHRI
K K. SHAH): (aV A proposal for
the setting up of a T. V. Station at
Srinagar is under consideration.

(b) No.

(c) The first phase of the proposed
development of television, in India
provides for extending the television
service in Delhi besides setting up of
T, V. stations, with limited facilities,
at Bombay, Calcutta, Madras and'
Kanpur.

(d) Does not arise at present.

Export of Nuclear Plants

6883. SHRI G. S, MISHRA: Wikt
the PRIME MINISTER be pleased to
state:

(a) whether Government are for=
mulating a plan to export nuclear
power plants and send scientists and
technicians abroad particularly to
the developing nations in the Far-
East and African countries; and

(b) if so, the details thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATIL
INDIRA GANDHI): (a) No, Sir.

(b) Does not arise.
Purchase by the LA.F. of Hispeno
Carttidges from Italy

48p4. BHRI, GRORGE FERNAN-
DES: ‘Wil the Minister of DEFENGE
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be. pleased to refer to the reply given
to Unstarred Question No. 5472 on
the 27th March 1068 and state:

(a) the nature of the provocation
for Government inquiring into the
circumstances connected with the
purchase of 20 MM Hispano cartrid-
Ees; '

(b) the findings of the Committee
on the subject that was subseguently

appointed;
(c) the recommendations made by
the Committee of Inguiry; and

(d) the names and designations of
officials against whom allegations
were made and what were the
nature of the allegations?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(d). An enquiry was made as 2
doubt arose regarding the service-
ability of the ammunition, The main
findings of the Committee on the sub-
ject and the action taken by Govern-
ment on the recommendations are
contained in the statement which was
laid on the Table of the House on the
8th December 1961 in implementa-
tion of the assurance given in reply
to Starred Question No. 1682 ans-
wered on the 21st April 1961, It was
considered that no disciplinarv action
was necessary against any officer in
connection with this deal.

Crisis in Film Industry

6885. SHRI S. R. DAMANI:
SHRI RABI RAY:
SHRI KASHI NATH

PANDEY:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the film industry fis
facing an unprecedented crisis and
the producers have suspended the
production of fllms with effect from
the 31st March, 1968;

(b) whether any negotiations have
been held between the fillm producers,

coppection; and

(c) the steps Goyernment propoge
to take to meet the situation?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (c). In the
agreement reached on the 28th March,
1968 copy of which was placed on the
table of the House the question of
rentals or otherwise of theatres was
left for detailed discussion but it was
agreed that the rentals would be re-
adjusted in @ manner fair to the
producers. The modification in rentals
was to be applicable from 12th April
1968 and the decision about modifica-
tion was to be announoced before 30th
April 1968 by Shri C. V. Desai and Shri
Roshan Lal Malhotra. In case of’
difference of opinion, the Minister of
Information and Broadcasting was.
to arbitrate. It was expected that
the underlying principle would be
applicable to other circuits. Unluckily,
it seems that on the 2nd April, 1968.
the Film Producers in Bombay de-
cided to stick to their original deci-
sion till a settlement was arrived at
between the producers and the Film .
Stars and the producers and the ex-
hibitors,

The work in about 17 Studios in
Bombay, five in Madras and one in
Calcutta is reported to have come to
a halt and theatres showing Hindi
films have been affected, It is claimed
that the employees would not be laid
off but some of the employees com-
plain about unemployment. About 161
feature films  including 60 colour
films are under production at present
and their fate hangs in the balance.

Luckily, Madras has restarted pro.
duction and exhibition of Hindi fllms.

The producers, Distributors, Film
Stars and Exhibitors have been meet-
ing the Minister of Information and
Broadfacsting. Though the question of
high cost of production may mnot.
evade solution, the question of ren-
tals is a more difficult one.
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The situation continues to be fluid,
Continuous efforts are being made
by the Union Government and the
chances of settlement are not ruled
out. The question of nationalisation
therefore, has so far not been consi-
dered by the Government. It is a sug-
gestion for action.

Crossing of Chinese Soldier into
Indian Territory

6886. SHRI N, K, SOMANI:
SHRI J. MOHAMED IMAM:
SHRI H. AJMAL KHAN:
SHRI A. DIPA:
SHRI SWELL:

Will the Minister of DEFENCE be
‘pleased to state:

(a) whether a Communist Chinese
soldier recently crossed into the
Indian territory near Sikkim-Tibet
border;

(b) whether he has sought politi-
-cal asylum in our country; and

(c) if so, the reaction of the Gov-
-ernment of India in this regard and
‘whether Government have made en-
-quiries that the man concerned has
not defected to our country for spy-

ing purposes?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) A
‘Chinese soldier intruded on to the
Bikkim side of the Sikkim-Tibet
border and was arrested,

(b) and (c). The question is pre-
'mature and it would not be in public
interest to disclose the information
-asked for.
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Shri B. R. Bhagat's visit to Kenya

6888. SHRI SWELL: Will the
Minister of EXTERNAL AFFAIRS be
pliased to state:

ta) whether Government's atten-
tiun has been drawn to a commentary
bv the Nawrobi's “Daily Nation” cap-
tioned “The Bhagat Affair” in which i
was alleged that Shri B. R. Bhagat haa
violated Kenya's protocal;

\b) whether Government's  atten-
tion has also been drawn to the state-
ment of Kenya's Minister of State for
Forcign Affairs that  press reports
ibout Shri Bhagat's visit contributed
to “distortivn of the truth”; and

(c) if so, the truth behind the whole
¢pisode?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-

TERNAL  AFFAIRS (SHRIMATY,
INDIRA GANDHI): (a) Yes, Sir,
(b) Yes, Sir.

(c) The facts were, however, given
cy the Minister of State for External
Aflairs in his statement in the House
¢n the 25th March, 1968.

Security Corridor on Indo-Burma
Border

6689. SHRI SWELL: Will the Minis-
ter of EXTERNAL AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that India
and Burma have agreed to set up a
security corridor along their common
border and that close liaison and co-
ordination of patrolling by armies of
the two countries will be maintained;
and
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(b) if so, the depth of the corridor

on either side and its length?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.
Each country is patrolling its borders
according to the situation prevailing on
each side.

(b) Does not arise.
Film ‘Farz’ Banned in Nepal

6880. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of INFOR-
MATION AND BROADCASTING pe
pleased to state:

(a) whether it is a fact that a film
named ‘Farz’ was banned by the
Nepal Government;

the
the

(b) if so, the reasons cited by
Nepal Government for banning
exhibition of this film; and

(c) whether any other country has
also banned the said film; and if so, the
name of the country?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) and (b). Our enquiries
show that though different wversions
did appear in newspapers no orders
banning the film were passed. The
film after being exhibited at Kath-
mandu for five weeks and at Birganj
for 11 days seems to have been with-
drawn.

(¢) No report has come to the notice
of the Government.

Goodwill Delegations to Forelgn
Countries

#4891, SHRI S. K. TAPURIAH: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 602 on the
13th March, 1968 and state:

(a) the foreign exchange spent on
these goodwil] missions;



3297 Writien Answers

(b) the allocation for such missions
during the ensuing year (1968-69) and
schemse for which such missions have
been finalised and to which countries
these missions will be sent;

(c) whether it is a fact that some of
the goodwill missions proposed to be
sent recently had been cancelled; and

(d) if so, the particulars thereof and
the reasons for the cancellations?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The infor-
mation is being collected and will be
laid on the Table of the House.

(b) No separate provision for good-
will missions is made in this Ministry's
Budget. Expenditure on missions
sponsored by the Ministry of External
Affairs is met out of the lumpsum pro-
vigion for all delegations|deputalions
to foreign countries. There are no
programmes as such and goodwill
'missions a-e sent as and when the
necessity arises.

(¢) No, Sir.
(d) Does not arise.

Statement by President Kenyatta

~-"6893, SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
5475 on the 27th March, 1968 and
state:

(a) whether the correct version of
President Kenyatta's remarks was
made available to the Indian High
Commissioner in Kenya following his
request for the "Official Version” or
wag there a simple reply that a state-
ment on “these lines” had not been
made;

(b) whether the Indian High Com-
missioner made any inquiries on his
own into the exact facts of the matter;
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(c) whether the Kenya Government
issued a contradiction of the speech

reported; and

(d) whether our High Commissioner
suggested that such a contradiction
be issued and whether the High Com-
missioner himself issued any clarifica-
tion in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) In a note
dated 23rd February, 1968, the Ken-
yan Foreign Office informed our High
Commission that no statement was
made on the lines suggested but did
not make available official version of
President Kenyatta's remarks,

(b) to td). Our High Commissioner
did pursue the matter further and
suggested to the Kenyan Foreign
Office that they might in the interest
of Indo-Kenya relations consider is-
suing an official contradiction to the
version of President Kenyatta's re-
marks as published in the ‘Daily
Nation’ since the alleged remarks had
received wide publicity in Kenya and
in India. However, there has been no
public denial issued by the Kenyan
Foreign Office so far.

Incident at Air Defence Regiment of
Territorial Army, Delhi

6834. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that some
culprits made good their escape with a
+303 loaded rifle which they snatched
from the sentry posted at the Quarter
Guard of the Air Defence Regiment of
the Territorial Army at Anand Parbat,
Delhi;

(b) whether it is also a fact that no
attempts were made by the other
military personnel to catch the cul-
prits and to chase the taxi in which
they were running; )
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-(¢) whether registered Number
plate of the taxi was noted by other
persons and the police were informed;

(d) if so, whether some clues have
been found out and if not, the reasons
fherefor and the time by which the
recavery of the rifle is expected; and

(e) the steps Government are tak-
ing to avoid such accidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE, (SHRI L.
N. MISHRA): (a) to (e). It is not a
fact that a loaded rifle has been
snatched. However, at approximately
2230 hrs. on 21st March, 1968, an un-
successful attempt was made by some
miscreants, who arrived in a taxi, to
snatch the rifle of the Sentry at the
Quarter Guard of the Air Defence
Regiment (T.A.). On being alerted by
the Sentry, the Guard Commander
grabbed the driver of the taxi which
was reversing and he continued cling-
ing to the driver even while the
vehicle speeded away until he was
hit by the other occupants and thrown
out some distance away. The number
of the taxi was noted by the Guard
Commander and the Sentry and com-
municated to the Police who have
taken up the investigation which is
still continuing. Meanwhile, the secu-
rity arrangements have been further
tightened.

Institutes Aided by Asia Foundation

6895. SHRI HIMATSINGKA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether with the withdrawal of
all assistance to the Asia Foundation
by Government the organisations
aided and assisted by the Foundation,
like the Institute of Gandhian Studies,
the Foundation for New Education in
Banaras, the Young Farmers Associ-
ation, the Indian Institute of Public
Administration, the Institute of His-
torical Studies (Calcutta) and the
Rajasthan University are facing diffi-
culties;

CHAITRA 21, 1890 (SAKA)

Deputy P.M.’s Visit3300

to Sikkim (C.A.)

(b) whether the Foundation had
forwarded requests from these organi-
sations for aid worth about $400,000
to the Central Government for appro-
val before Government's decision to
wind up the Foundation; and

(c) the alternative arrangements
made for assistance to these institu-
tions?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Only the
Institution of Gandhian Studies have
indicated certain difficulties being
faced by them. Government have
received no communication from other
institutions.

(b) Yes, Sir.

(¢) Alternative arrangements to
assist worthwhile projects which had
been ecipients of assistance from
the Asia Foundation are under con-
sideration.

12.27 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Visrt oF DEFUTY PRIME MINISTER TO
SIKKIM, BUUTAN AND FORWARD AREAS

SHRI D. C. SHARMA (Gurdaspur):
Sir, I call the attention of the
Deputy Prime Minister to the follow-
ing matter of urgent public importance
and request that he may make a state-
ment thereon:

“His recent visit to Sikkim, Bhu-
tan and Forward Areas.”

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): Sir, in their re-
cent visits to Delhi, the King of Bhutan
and the Chogyal of Sikkim had ex-
tended personal invitation to me to
pay a visit to their countries. I had not
seen either of the two countries ear-
lier and in keeping with the policy of
the Government of India to establish
close relations with the two friendly
States, the invitations were accepted.
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[Shri Morarji Desai].
The goodwill visit to Bhutan took
place from March 238 to 25 and Sikkim
from March 26 to 28,

In Bhutan, I held talks with His
Majesty the King, with the Members
of the Royal Advisory Council and
with other important Bhutanese offi-
cials including the Indian officers
currently on deputation to the Bhutan
Government. The talks related gener-
ally to the problems of economic deve-
lopment of the country and of the
working of the Plans which are under
progress with Indian assistance since
1960-61. His Majesty expressed appre-
ciation of the technical and financial
assistance which had been given.

At the request of His Majesty the
King, 1 performed the opening cere-
mony of the airfield at Paro, the first
regular airfield in the territory of
Bhutan. There were also several for-

mal functions including visits to
Monasteries, Local Institutions and
Hydel Works at Thimpu. All state-

ments on both sides reflected complete
identity of interest and closeness of
bonds between the two countries. The
informal discussions were also very
frank and friendly,

The visit to Sikkim was likewise an
entirely gooawill visit Naturally, the
occasion was availed of to discuss with
the Chogyal and his senior officials the
progress of Sikkim's Plans since its
initiation with Indian assistance in
1956. However, as in Bhutan it was
found that the emphasis is on quick-
ening the pace of development, but at
the same time of increasing reliance
on local resources.

The functions in Sikkim included a
visit to the mines of the Sikkim Mining
Corporation, owned by the Govern-
ment of Sikkim, the Institute of Tibe-
tology, the local Cottage Industries,
Gangtok's main Hospital and a High
School. The performance of various
institutions appeared to be quite im-
ressive.
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On my way back from Sikkim on
28th March, 1968, I paid a brief visit to
the forward areas near the Sikkim-
Tibet border, The purpose was to get
a first-hand acquaintance of the con-
ditions in which our Armed Forces
were living and functioning in a very
vital sector of the Sikkim-Tibet border.
There could be nothing but praise for
the elertness and morale with which
our Forces are discharging their
funetions.

Becaus« of the complete understand-
ing and wholly cordial relationship
that exist between Bhutan, Sikkim and
India, the people and Rulers of these
States look towards India for assistance
in their programmes of economic deve-
lopment. In recognition of their duty
towards these neighbours, the Govern-'
ment of India have since some time
embarked on a programme of furnish-
ing economic and technical assistance
to the two States. I not only reite-
rated Gevernment of India’s deep in-
terest in the economic development
and well-being  of the peoples of
Bhutan and Sikkim, but also of readi-
ness to make such adjustment which
could lead 1o quicker progress and
larger genecration of internal resources.
Fortunately, the task was made easy
by ihe attitude of realism and under-
standing displayed by the two Rulers,

These visits had no particular
political or defence significance and
were fulfilled entirely as a goodwill
mission. For wne this has been a very
pleasant trip and a rewarding
experience.

SHRI D. C. SHARMA: I am very
happy that our Deputy Prime Minister
had a holiday there. Because, he says
that it had no economic significance, no
political significance, no defence signi-
ficance and that it was only a good-
will mission. All the same, I would
like to know from him if the Govern-
ment of India is considering the step-
ping up of economic aid and the en--
hancement of the defence aid, whether
to our own contingents or the contin-
gents of these two countries of Sikkim
and Bhutan which he found in the for-
ward areas,



3303 Deputy P.M.'s visit
to Sikkim etc (C.A.)

SHRI MORARJI DESAI: Sir, I am

very happy that my hon. friend is
always in a holiday mood and he natu-
rally expects that I should also be in-
flicted by it.
it. Our defence is sound and the hon.
Member need not have any anxiety
over it

these two neighbours, as I have said,

we have assured them that whatever

is necessary we will be prepared to do,
considering our resources.
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1234 hrs.
PAPERS LAID ON THE TABLE

REPORT ON IMPLEMENTATION OF TIIE
RECOMMENDATIONS OF PANDE
COMMITTEE, ETC.

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): I beg to lay on the Table—

(1) A copy of the Report on imple-
mentation of the recommendations of
Pande Committee for Durgapur Steel
Plant in pursuance of an assurance
given on the 2lst July, 1967 during
Half-an-hour discussion on the sub-
ject. [Placed in Library, See No, LT-
792/68].

(2) (i) Review by the Governmapt
on the working of the Bokaro Steel
Limited, for the year 1868-67 under
sub-section (1) of section §19A of the
Companies Act, 1956 (Hindi and Eng-
lsh versions).
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(ii) A copy of the Annual Report of

the Bokaro Steel Lid., for the year

10686-67, along with the Audited

Accounts and the comments of the

Comptroller and Auditor General

thereon (Hindi and English versions).

[Placed in Library. See No. LT-

783168].

(3) (i) Review by the Government
on the working of the Hindustan Steel
works Construction Limited, Calcutta,
for the year 1966-67 under sub-section
(1) of section 619A of the Companies
Act, 1956 (Hindi and English versions).

(ii) A copy of the Annual Report of
the Hindustan Steel works Construc-
tion Limited, Calcutta, for the year
1966-67, along with the Audited
Accounts and the comments of the

Comotroller and Auditor General
(Hindi and English versions).
[Placed in Library. See No. LT-

794/68].

REVIEW ON WORKING OF MiNERALs &
MeTaLs TraDING CORPORATION, LTC.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): Sir, on
behalf of SHRI DINESH SINGH, 1
beg to lay on the Table—

(1) (i) Review by the Government
cn the working of the Minerals and
Metals Trading Corporation of India
Limited, New Delhi for the year 1966-
67 under sub-section (1) of section
619A of the Companies Act, 1958.

(ii) A copy of the Annual Report of
the Minerals and Metals Trading Cor-
poration of India Limited, New Delhi,
for the year 1966-67 along with the
Audited Accounts and the comments
of the Comptroller and Auditor Gen-
eral thereon.

[Placed in Library. See
T95/68].

(2) (i) Review by the Government
on the working of the State Trading
Corporation of India Limited, New
Delhi, for the year 1966-67, under sub-
section (1) of section 618A of the Com-
panies Act, 1058,

No. LT-
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(ii) A copy of the Annual Report of
the State Trading Corporation of India
Limited, New Delhi, for the yesr
1966-87 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.
[Placed in Library. See No. LT-
796/68).

12.35 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SEVENTH REPORT

SHRI KHADILKAR (Khed): I
present the Twenty-sevenith Report of
the Committee on Private Members'
Bills and Resolutions.

ESTIMATES COMMITTEE
FORTY-SECOND REPORT

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore): 1 present the
Forty-second Report of the Estimates
Committee on the Ministry of Food,
Agriculture, Community Development
and Co-operation (Department of
Agriculture)—Indo-Norwegian  Pro-
ject, Ernakulam.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TENTH REPORT

SHRI D. N, TIWARY (Gopalganj):
I present the Tenth Report of the Com-
mittee on Public Undertakings on Na=-
tional Coal Development (Corporation
Limited—Audit paras in Section III of
Audit Report (Comm-~recial) 1967.

MR. SPEAKER: We will now take
up. ...

Wt WAy Ty (FrEME) o v
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MR. SPEAKER: On what subject is
it?
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iy e |
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MR, SPEAKER: Under what rule
is he raising it? The point of order
must be on a subject. Will he tell me
on which part of the agenda he is re~

ferring to?
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MR. SPEAKER: He has said what-
ever he wanted to say. Now, let him
resume his seat.

1237 hrs.

DEMANDS FOR GRANTS, 1068-60—
Contd.

MinNisTRY oF FooD, AGRICULTURE, COM-
MUNITY DEVELOPMENT AND CO-
OPERATION—coONtd,

MR. SPEAKER: The House will now
take up further discussion and voting
on the Demands for Grants relating to
the Ministry of Food, Agriculture,
Community Development and Co-
operation. Day before yesterday the
discussion had just started. Since the
time allotted is 10 hours and to-
morrow being non-official day, it will
continue next Monday also. Shri
Shivappa was speaking. He has taken
16 minutes. His party’s time is there.

SHRI N. SHIVAPPA (Hassan):
Mr. Speaker, Sir, yesterday 1 was just
touching on the question of taxation
on certain inputg like implements, fer-
tilizer etc. and I had suggested that
all these articles should be exempt
from taxation for the benefit of the
agriculturists.

12.38 hrs.
[Mr. DePuTY-SPEAKER in the Chair].
Now I come to a very salient point

Develop. and Coop.)

which has been lost sight of by the
Central Government. I do not know
how the Central Government have
allowed the .State Governments to in-
troduce the levy system by which
a portion of the agricultural produce
is compulsorily acquired by the State
at the price fixed by the State.

Suppose an industrialist, an official
or a labourer asks for increased re-
turns by making a hue and cry, that
request is immediate granted by allow-
ing a rise either in price or dearness
allowance. Dut, what is the position of
the poor agriculturists? I would like
to know what is the constitutional
power under which the State Govern-
ments are authorised to ask the agri-
culturists to pay to the State some
quota of the produce grown in their
lands. It is a question of natural jus-
tice which is at stake. What is the
justification for the levy? How can
you allow that? Does it not effect
the fumdamental right of the citizen?
I will give you an analogy. Suppose
you ask an industrialist that he should
give to the State 25 per cent of his pro-
duction at a rate fixed by the Govern-
ment, will the industrialist keep
quiet? Can such a scheme be success-
ful? No, Then, why is it that the
Centre is allowing the States to confls-
cate & percentage of the production by
the agriculturists? What is the cons-
titutional provision which justifies it,
I want to know. I want a categorical
answer in this respect. This is as good
as robbing Peter to pay Paul; it is
nothing else than that. How can they
rob the peasant?

My learncd friends, coming from
the leftist organisations and even the
so-called extreme sec¢tion of the Com-
munists, are arguing only on behalf
of a certain class, the labour class.
They are exploiting them. 668 per cent
of the peasants have not been cared
for by them also. They have not
advanced any arguments for them.
My hon. frieds are arguing at length
about socialism. But what is their so~
clalism? Is it socialism to confiscate
everything of Peter to pay Paul? Can
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they confiscate 25 per cent or any per-

centage of articles of an ind i

or any other person who has got any
worth? How is it that the Central Gov-
ernment can be silent when there is
the Constitutional guarantee about
the liberty of a citizen?

I am very happy to note one instance
where some Members of Parliament
recently visited the Punjab area and
studied the question of prices. It is
very good to observe that of late at
least our MPs. whether they come
from the Treasury Benches or from
the Opposition Benches, have given
ventilation to their feeling that the
ryot has given perfect statistics about
the cost of raising foodgrains on his
Jand. For an acre Rs, 71 is the cost for
raising the produce. His cost of pro-
duction is Rs. 71 but the Government
has fixed the price at Rs. 71 to Rs. 81.
How strange is this? After investing
this out of his own pocket and that
too excluding his own labour and that
of all the members of his family, toil-
ing from mornng to evening under
all kinds of weather conditions with-
out benefits of housing and so many
other things, the poor fellow is going
to take only a price of Rs. TI! What he
has invested is the price that the Cen-
tral Government has given for the
unfortunate major population of the
country, the ryot. I want that the
Government should reconsider the
question of fixing the price in favour
of the ryot. He expects some thing.
If he is given only an income of Rs. 5§
or Rs, 10, how can he live and pay the
number of taxes that the Central Gov-
ernment, the State Government and
all other people demand?

So, the parity of prices is the neces-
sity of the day. The Central Govern-
ment have only a chance to go into
operation; it has no existence. I do
not know how the Centra] Minister
has got g chance under the Constitu-
tion. It is not a concurrent subject
under the Constitution. The State is
absolute; that is the power of the State
so far ag agriculture is concerned. But,
anyhow, the Ministry here is going to
give some technical know-how and
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is having some connection with the
industry—tractor, this or that—whe-
ther in the private sector or in the
public sector. So, the Central Gov-
ernment in the Ministry of Food and
Agriculture must at least revise the
prices of commodities that are raised.

The USA, West Germany or Japan
are far in advance. There from the
day of seeding to the day of realising
and selling the produce the Govern-
ment is subsidising. I want you te
give an assurance that the Govern-
ment will announce the prices of all
articles that are to be raised by agri-
culturists. But in all these 20 years
this ig what the Government has given
so far as priceg are concerned. This
is the very pathetic position of tha
ryot in this country,

Coming to the movement of food-
grains and how it has affected the in-
terests of the ryots at large, I am going
to give vou one instance. WVery re-
cently the Ministers of Punjab,
Madhya Pradesh, Delhi and Rajas-
than and the Central Food Minister
participated in a particular confer-
ence tp discusg about the liberalisa-
tion of the zonal system and broaden
the zonal system so that foodgrains
could be transported from one part
of the country to another part and
thereby the agriculturist would get
certain benefits. The price of one kilo-
gram of kadaloi or gram in Rajas=
than is 50 paise whereas in Mysore,
Andhra and other southern States it
is Rs, 2. It is only because the move-
ment of foodgrains has been checked.
The ryot who has raised this with very
heavy investment cannot realise a
proper profit. The Central Govern-
ment or the State Government will not
purchase it when he is ready to offer.
When there is scarcity, these people
will go and introduce the levy system
and say, “You must give”. They want
that the ryot should be a prey to
them. When  abundant produce is
raised by the ryot they are not pre-
pared to give the proper price.

How is it that this kind of dis-
parity in the prices is going on
and ryots are silent? There is a
concrete reason for that. They are
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uneducated and innocent. They have
no organisation, If there has so far
been a ryot's organisation, it has been
no other than the Bharat Sewak Samaj
which has been for catching votes or
some such thing and even to

their money for the sake of some poli-
tical leader or political agent. These
things are going on in the country.
Who will have to pay for all these
things? One day the ryot will organise
himself. The psychological outlook is
changing. He will teach us a lesson
irrespective of being members of this
party or that party. It is for all of us
to see that the ryot is educated and is
given his due. It is on account of the
Centre that democracy will stay. If
they also iake the law into their own
hands, as so many things are being
done in this country, gherao and all
that, under the auspices of so many
political leaders, it would be a differ-
ent history, So, I want to warn this
Government.  Liberalisation of the
zonal system should be done imme-
diately or it should be scrapped once
and for all. If gram costing 50 paisc
a kilogram in Rajasthan were allowed
to come to Mysore, the Mysore consu-
mer would have got it at 80 paise or
Rs. 1.20 paise extra for taxation or
some other thing—which would have
been a reasonable price and, at the
same time, the Rajasthan ryot would
have got 80 paise,

This parily of prices has not been
maintained by this Government. Of
course, the State Governments are
very adamant. They are not caring
for the Central Government. I am
going to quote an instance where deli-
berately the State Government vio-
lated the consensus arrived at the
meeting and the order of the Central
Government that was issued in this
respect. At the Chief Ministers” and
the Central Minister's Confercnce on
the 28th March this consensus was
arrived at. The jurisdiction had been
extended and they were allowed to
export. On the 28th March 160 trucks
were carrying various commodities
from a place in Rajasthan. At Bisansi
checkpost near Sidhwa on the Madhya
Pradesh-Maharashtra border all these
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trucks were hauled up. There is-ﬁi
law permitting them to haul them up.
The Central Government has, after
that consensus, given that direction.
They have agreed on that. They
wanted these articles to be liberally
transported to other parts to give
benefit to the States as well as to the
people. How are the ordinary check-
post people stopping them? All the
trucks are there ever since the 26th
March. People have had correspon-
dence with the Central Government
and the Central Government has not
redressed the thing. Such a huge
quantity is goinig to waste. What 1s
the position and respect for the law
which was laid down by the Central
Government? I want the Minister to
give a categorical answer that he will
give relief in this connection.

The Central Government should
see that parity of prices is maintained
and zonal system is scrapped early
because there is ample food in the

country. Il should be allowed Iree
movementi; thereby the public, the
consumer, will be benefited and the
person  who raises the crops will be
benefited.,

Now I ¢come to the question of com-
munity development. Here I am going
to substantiate what I say. I am not
making comment for the sake of com-
ment. T am going to make comment
which it really deserves. Most of our
friends have donc this all these years
not becausc of the fancy for com-
ment but hecause they wanted to
draw the aitention of Government to
it so that they should rectify the de-
fects. They did not do it for their
cause or for their party’s cause but
for the cause of the country, for the
betterment of the condition of our
people, for greater safety of demo-
cracy and for our constructive pros-
perity,

In onc paper community develop-
ment has been explained like this:—

“It is a cesspool of corruption,
nepotism, favouritism and a
bottomless pit where public
money is poured in under the
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patronage of Government. CD
is 'a instrument to fetch votes
for the party in power.”

1t is nothing else. Are they going to
institute a high power committee in
every Stale to go into this? I am going
to show and prove that not even 2 per
cent of the money that has been ad-
vanced to the community development
programme has reached the ryot. It
is only the Taluk Panchayat Board
President and some of his followers
who have taken that money.

Sir, in the fleld of minor irrigation,
though I am a non-technical man, I
can, however, say that our Agricultural
Department is not doing everything
possible. As a matter of fact, practl-
cally in this couniry, they are uoing
contrary to the public weal. What is
going on in the country? Though the
Revenue Officers’ main job is to col-
lect revenues, but he is given the work
of levy collection, he has to implement
the minor irrigation scheme and he is
to implement famine relief work also.
I am going to tell you one instance
which, I think, is not beyond the know-
ledge of the hon. Minister for Agricul-
ture if he has some feelings for the
agriculturists. I want to tell you that
during the last Election, on the eve of
the Election. Rs. 4 crores has been
given as a grant in favour of the D. P.
Mishra's Government in Madhya Pra-
desh. They spent Rs, 26 lakhs in one
particular village. Which village I am
not going to say because it is a matter
yet to be substantiated. However, this
thing should be brought to the notice
of the people—Rs. 26 lakhs were upent
within 24 hours or perhaps within 12
hours. This one village got all the
relief.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM): While making some allegation,
T am sure, the hon, Member will pro-
duce, according to the Rules, the docu-
ment in his possession to substantiate
his allegation.
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SHRI N. SHIVAPFPA: I am making
an allegation and I want a categorical
answer,

MR. DEPUTY-SPEAKER: As the
hon. Minister has rightly pointed out,
you have made a serious allegation and
you must have some evidence in your
possession. You may kindly pass it en
to him so that he can contradict it.

SHRI N. SHIVAPPA: I will pass on
the information later. Now I have got

this particular allegation.

SHRI RANDHIR SINGH (Rohtak):
Without substance how can the hon,
Memhber make an allegation?

SHRI N. SHIVAPPA: 1 have got sub-
stance. Are you going to deny that
this Rs. 4 crores hzs been made as a
grant?

MR. DEPUTY-SPEAKER: Making
wild allegations without any substance
is not fair. The hon. Member will
have to produce some evidence in sup-
port of his allegation. Otherwise, he
will have to withdraw it.

SHRI N, SHIVAPPA: It is reported,
Sir. Anyhow I am making a general
allegation that these things have hap-
pened. (Interruptions), I have got
certain data which I can produce.

MR. DEPUTY-SPEAKER: Now he
has corrected. It is a hearsay, a thing
which is reported.

SHRI N. SHIVAPPA: Sir, I have cer-
tain information and I have to collect
further details to see that this allega-
tion is substantiated. But, Sir, this
question of corruption and nepotism in
the Community Development Depart-
ment cannot be denieq by the hon.
Minister because if he ig going to ap~
point any high-power Committee
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State-wise, am going to prove
that all the money that you
gave from the Centre to the States
has been misused and has been utilis-
ed to their personal advantage.

Sir, now I am coming to one impor-
tant aspect, that i{s. land reforms. The
so-called land reforms which are sup-
vrosed to establish a socialist society
have not really improveq the condi-
tions of the rural people. All lang re-
forms are intended to reform the law
in regard to land holdings. But in
reality they are not reforming the con-
ditions of the agriculturists. When
we see the land reform legislation
undertaken by the Government, in
every part of the country, irrespective
of which part it is, these land reforms
are only creating a sort of litigant ten-
dency in the minds of agriculturists.
It is unfortunate that 66 per cent of the
people of this country have been per-
force driven litigant and as court-go-
ing people by the Government and the
ruling party and by their method of
introducing land reforms. However, I
invite land reforms, but not in this
shape. We want land reforms, The
country needs certain reforms to define
the legal position about the land-lord
and the rights of the tenants. It is not
to create stralned relations between
the landlord and the tenant. It is not
to create lawlessness among them.
They are golng to be driven compul-
sorily to go and fight the landlords.
These laws are there for the past 10
years. For example I am going to
give an information to our hon. Minis-
ter. In Mysore Mr. B. D, Jatti's land
reform is there. He introduced certain
land reforms. Subsequently 6 lakhs
.of landlords have been given rights to
1and and these 6 lakhs of people were
thrown out of their property. Sir., they
have not introduced land reform only
to make the landlords and tenants
quarre] in the village, Every man is in
debt. The present-day judiclal pro-
cess is very costly. Any hon. Minis-
ter, if he Is there as a cllent in the
court will know the position in this
respect. The judiclal process is not
speedy. I would suggest that this land
reform sulject should be studied by a
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néw committee, appointed by the (‘en-
tral Government and it should not be
left to the State Governments. The
new Central Committee may work out
the feasibility of land reforms which
is a very important subject and this
subject should not be allowed to remain
Part of State politics. I therefore sug-
gest that a central Committee may be
appointed to study the feasibility of
the introduction of land reforms whish
suits the condition of the various parts
of the country and the agriculturists.

I now come to the last portion of
my speech. So many research institu-
tions are being mentioned. But what
is the use? Where are they function-
ing? There may be a Pusa Institute.
I am glad that such researches are
made in this country. But how is it
spreading? How far do the benefits of
it reaching the common man? All this
should be looked into and more of
such Institutions are to be started in
this country, State-wise.

33:6

Then, Sir, about cooperation between
the Education Department and the
Agriculture Ministry, I would say that
there is no coordination and coopera-
tion betwe~»n the Deptts. of Education
and Agriculture. In Germany, every
school has got agriculture as a special
subject. It s a dire necessity in India
and if agriculturists are educated
like that, implementation of mo-
dern methods of agriculture would
have been easier. But they want to
create some university without this
specialisation in the school level. If €8
per cent. of the people are given higher
education in agriculture as in West
Germany, I think this country would
have got constructive and prosperous
development and it would have been a
great success for democracy. I want
to appeal that this amount of Rs, 23
crores given to 66 per cent. of the peo-
ple is absolutely Insufficlent. More
amounts must be made available and
the Demands are to be revised, The
Finance Department must come for-
ward and give more economic benefits
to the agricultural departments to
improve agriculture in all its inpu
needs like tractors, pesticides, imple-
ments, and other Inputs, ete.
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SHRI BR4HM PRAKASH (Outer
Delhi): This Demand of Food and Agri-
culture itself is a very big Demand and
with that now is tagged the Commu-
nity Development Department and the
Department of Cooperation. Just a
few minutes back I heard my hon.
friend speaking against the Commu-
nity Development Department. I was
somewhat surprised to hear of corrup-
tion in the Community Development
Department. I would say that the
Community Development Department
and the Cooperation Department are
the only two agencies in India which
have some connection with the rural
population of this country. And very
little amount had been spent for the
Community Development. With that
I don’t know how much amount can
be misused in that department. I can-
not say that there are not many draw-
backs or defects in the implementation
of that scheme, but to say that it is all
a misuse, is not to say the correct
thing and drawing unnecessarily too
much of personal motives in it,

SHRI LOBO PRABHU (Udipi): May
I remind my hon. friend that the Pro-
gramme Evaluation Commitiee of the
Planning Commission has found that
the Community Development Depart-
ment has wasted large sums of money?

EHRI BRAHM PRAKASH: I have
not the time to go into it. I only re-
peat that the Community Development
Department is one of the ‘musts’
which should remain and which
should be strengthened. That is
the only lnk with the rural
population and this vast country if that
{s to make some constructive begln-
ning In the rural areas. I would also
say, on this occaslon, that, by and large,
we have spent almost 75 per cent. of
the budget in the last Plans and, no
doubt, In the last analysis, it is for the
development of the country,

MR. DEPUTY SPEAKER: The hon.
Member may contlnue after lunch.
13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

—
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(The Lok Sabha reassembled after
Lunch at five minutes past Fourteen
of the Clock).

[Mr. DeEPUTY-SPEAKER in the Chair].

DEMANDS FOR GRANTS, 1068-60—
contd.

MinistrY oF Foop, AcrrcuLture, CoM~
MUNITY DEVELOPMENT AND CO-OPERA-
TION—cOntd.

MR. DEPUTY-SPEAKER: Mr, Brahm
Prakash, to continue his speech.

SHRI BRAHM PRAKASH: I was
speaking on the importance of com-
munity development and co-operation
in the field of agriculture. 1In the
First, Second and Third Five-Year
Plans we gave a great importance, and
I think correctly, to these two aspects
because whatever investment Yyou
make in agriculture or in villages, you
must have a machinery to implement
them, to take the extension services to
the willagers, to take finance io the
villagers, to bring about a certain co-
ordination in the economic development
of the villages. Therefore, the wise
men of the Planning Commission and
in the Government gave all importance
to it. But, unfortunately for some
fime past, and particularly since the
death of the late Prime Minister Pan-
dit Nehru, these two departments are
being downgraded continuously. Their
allocations are being cut. Their de-
partmental personnel are being reduc-
ed in number. [ could understand if
the policy had been laid down by Par-
liament or in the National Develop-
ment Council that we did not need
community development and co-ope-
tion. On the contrary. the resolutions
of the Nationa] Development Council,
report of the Planning Commission and
the resolution of this House are there
on record that we need these services
and that their importance has been
realised. Yet, we find that these de-
partments are being denled of their
rightful place and also their rightful
purpose.

I was one of those who had thought
that perhaps the bringing in of these
two departments under the Ministry of
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Agriculture would enhance their impor-
tance and usefulness. From the very
beginning, I have been emphasising
that in today's context, community
development and co-operation are very
much needed for increasing agricultu-
ral production and we should, ‘here-
fore, do everything possible to
strengthen these wings, and our atti-
tudes should also be conditioned by
thiz= one main idea of having greater
agricultural production. In that con-
text, Imphal thought that the bringing
in of these two departments under the
Ministry of Agriculture would certainly
enhance their importance and useful-

ness. But what I find is that their
place is continuously being down-
eraded.

Formerly. in the Department of

Community Development we had an
additional secretary, There was a Sec-
retary in charge of the Co-operation
Department. Both these posts have
now either been abolished or are not
being filled up. The number of some
other officers has also been cut down.
It appears that all the economy mea-
sures have come down heavily on these
two departments which are of great
{mportance to agriculture and to the
rural areas.

Of course, people talk of misuse of
power and so on. But they forget the
misuse Is restricted to a very small
amount only here whereas at cther
places the amount involved is much
more. In this sphere, we have hardly
spent a couple of hundred crores of
rupees and yet we are talking of mis-
use; where we have spent thousand
crores of rupees in other departments,
peonle do not think of economy,
although thev sneak rs usual about the
existence of corrntion ete. There also.
I do not sav that the departments
should be Temoved or down graded.
But T would snhmit that these two de-
partments shonld be given their due
and oroper imnortance because these
are the sure noencies for the develop-
ment of agriculture in the rural areas.

1800 (SAKA) Fq A, Comm,
Develop. and Coop.)
There are other countries which have
done substantial work and contributed
something towards increasing agricul-
tural production and towards improv-
ing the well-being of the community as
a whole and they have adopted certain
good principles which we could follow
in the fleld of agriculture. I might
mention the instance of Denmark or
Japan or even the U.S.A. In these
countries. a lot of work has been done
in the field of agriculture. In these
countries, community development and
co-operation have been mainly respon-
sible for agricultural development.
Taking advantage of this experience
and after going into all aspects, we
have developed these two agencles.

3320

Now. one word about agriculture.
As far as agencies are concerned, I
have already mentioned about them.
Everybody—even Government—accepts
that we have neglected this important
sector in the last three Plans. I am
glad that there is a realisation of it on
the part of everybody concerned now.
That has come because the country, the
economy and industrial production
have suffered. But we should not for-
get one thing that this Industry, agri-
culture, requires a continuous effort
and continuous investment in material
and manpower. Even countries like
the USA even today are investing a lot
in their agriculture, though agriculture
is done by hardly 10—12 per cent. of
their people. Even in Denmark where
it is hardly 10 per cent, they are in-
vesting a lot in that sector. But go-
ing on the advice of some economists
sitting in ivory towers or some intellec-
tuals sitting in the cities or people like
that, we sometimes neglect this Impor-
tant aspect and start following polizles
which in the long run work to the
detriment of agricultural production
and therefore to the detriment of the
development of this country.

Bo while I welcome some of the
steps taken to create more inputs and
better extension service, much more is
needed to be done. Above all, one
thing is very important in agriculture,
the price question. It is the kingpin
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of agricultural development and it is
going to remain so for all time to come,
at least as far as I can envisage in the
distant future. It is not enough to
speak of an economic price or support
price; it is necessary to adopt a policy
of incentive price to the farmer.
Agriculturists -as a whole should feel
secure and safeguarded in this respect;
they must not be made to feel that
they have to come across always not
only the vagaries of nature or monsoon,
but also the man-made misery in the
matter of price, in the matter of inputs
and other technical help and guidance.

I have also to say something on co-
vperation; actually I wanted to dwell
un certain aspects of it first. We have
accepted In our plans and proposals
that co-operation is one of the princi-
pal means of production. It is our
principal means of service and exten-
g1on methods. So far as the ideology
and theory is concerned, we have
actually gone far beyond even the ori-
ginator of the co-operative movement
envisaged at any time in the world.
It is a very fine work, but we have not
brought about the financial arrange-
ments, the administrative machinery
end education which are the primary
factors in the spread of the co-opera-
tive movement in every country of the
world, whether socialist, communist or
capitalist; almost 99 per cent. of the
development of the agriculturist, the
small man, the small industry man has
been on the basis of a strong co-opera-
tive movement. We in India realise
thrt the co-operative movement is very
necegsary, but we have not given the
movement that framework which is
necessary. Unfortunately in India, this
movement was initiated by Government
and still continues to be sustained by
it. We have a very large membership.
We have a large number of co-operative
socielies. We have some good results
also in some States to the credit cf the
mavement. But that is not enough.
Some changes are very necessary, be-
gause we are working within the same
framework of co-operative develop-
ment as we did. say. in pre-British
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days. The framework has not chang-
ed. .In the matter of flnance, it works
all the time under the rigid control of
the Reserve Bank. In the matter of
administration, it is at the mercy of
the administration. Edducation, which
is one of the four fundamental yrinci-
ples of co-operative development, has
been almost to ally neglected. Aftar
1967 many State Governments have
stopped or slashed the grant for this
purpose, and even the Government of
India is not coming out generously for
this purpose. So, this fleld of education
is being neglected, while every report.
starting from 1895 till the Mirdha
committee report the other day has
emphasized the importance of educat-
ing the members, leadership and cadre
of the movement. The Government of
India should come forward to invest a
big amount in the education and train-
ing.

As far as the finances are concerned,
I have no doubt, and co-operators In
India have no doubt, except those who
have developed some vested interest
in the ‘Rrserve Bank, that the Reserve
Bank is the most incompetent authority
to be thr financier of the agricultural
and co-operative movement. They are
a bankers’ bank, they cannot be fully
relied upon to act courageously and
with imagination for this important
development. Therefore, I am of the
view that we should develop a National
Bank of Agriculture and Co-operation
as has bteen done in about 25 countries.
in Jaoan, United States, France etc.
Whatever amount is needed should be
channelled through that National
Bank. I am not talking of a Federal
Bank of Co-operative yet. That stage
may come after 25, 30 years. This Na-
tional Bank should be there mainly
financed in the beginning by the Gov-
ernment of -India. There is no need
for Re-finance Corporation, Agricultu-
ral Credit Corporation and even a
Warehousing Corporation. We have’
created these small corporations with
Rs: 5 Rs, 6 or Rs, 10 crores; they are
almost useless In tackling this huge
task of agricultural development,
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I alsp suggest to the Government
that while they give all importance to
the programme of education and train-
ing, they should take concrete measures
to develop the cadre in the co-operative
fleld, they should come forward with
funds for that purpose. I am not so
much for subsidy, I am for a grant for
long-term development., That I lnink
is very necessary.

The co-operative law is becoming
more and more a cumbersome affair,
it is becoming a sort of disincentive.
It requires to be looked Into, and I
would urge upon the Government to
appoint a commiitee to go into the law
and remodel it for the guldance of the
co-operative movement, particularly in
the light of the International Co-cpera-
tive Commission and the report that
was submitted by the International
Co-operative Alllance.

Co-operation should not be consider-
ed as one of the agencies in the fleld.
The Government organisations should
work In close co-operation with the
co-operative marketing societies and
consumer societies and organlsations
of export cnd import trade. Unfortu-
nately, it does not happen. Today the
Food Corporation of Indla is working
rather in opposition or competition
with the co-operative marketing so-
cleties. They are working against the
integrity of the co-operative movement
on the convenient plea that such and
such co-operative society In a particu-
lar village did not function well. They
are more or less hobnobbing with the
private trade. It 8 g curious thing. You
want tn eliminate the middlemen and
give benefit to the agriculturists. At
the same time, through the Food Cor-
poration of India, you are approaching
the private trade. Both of them try
to kill co-operative marketing and co-
operative trade. Co-operation has a
soclal content; it hag the seed which
can develop into soclalist democratic
soclety. It should not be forsaken,

In the same way, there is the State
Trading Corporation which is the last
organisation to take cognisance of the
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existence of the co-operative movement
in export-import trade, They will try
to go everywhere through private
trade.

1800 (SAKA)

In co-operative movement, unlimited
nominations cannot go on. The policy
that there should be restricted nomi-
nation had been accepted. You are
creating a large number of super mar-
kets in the name of co-operative move-
ment; they are registered as co-opera-
tive societies. Their boards are ncmi-
nated by officers. This Is sgainst all
co-operative principles and policies. A
nominated board is neither here nor
there. If you are not prepared to trust
the people, you are welcome to have
yvour departmental stores, but please do
not run them in the name of the co-
operative movement. Because, I am
quite sure the departmental stores or
co-operative stores run by nominated
boards will incur heavy losses and
money will go down the drain; the
name of the co-operative movement
will be tarnished. This fascination for
nominated boards should go, particu-
larly because the Government of India
have themselves accepted the principle
that only one-third—three at the most
—of the directors will be Government
nominees and the others will be the
nominees of the people. I suggest that
the Government should take steps in
this direction.

s o xo T (WHAWT) : IR
TRTT, WM ¥ ge" ¥ TE W
gV § F ¥ T AT O gETd
wET FHe gk § I9H v ey ghaww
S |THT T ATATATT AW F WL AT
2 | T TEE STV HTHTT WA I
ifeat #, wfafafit & vt srbw) §
et s # wrf feard Ay, e
feraddmawFsTOWEA &
v TR Y A @, 7 Awwar g e
7y fa 7 @ 1 pfe W wET
@ AT T T A i gt dw & w7
forer 2y ad o oY @A 7 rATATT WY
W IAE FTO AW F wwT N AW
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AFT WUFT ¥ { AT IO G4 gH OF
Y Feufer a1 arwre e e forr e
I AT T 9 FHT @A #y feafrdar
FET & 1 4 e g fr ogsfa ¥ g
A OF waw7 fzar § 1 ag S gfoa
ar{ ¢ fredy 993 AT A @ AT 39
rferfaferat w1 @ @rE, o | afew
Ay wwfa w1 AT E

T W WY 4 H AW F e |t
% feafa #t darer & fa7 faaft &
T F1 97T ¥, § a8 qw@H
Far g fF am? iw & mew gwTdr
aTfas spaear F Fg ¥ gy g A
1 e Fae § A gm gfe smma &
Traey § IEE) Sty grafawar € s
wfgd A ag A& & 7 | waw dwanty
AT & W fow sw ¥ ogEEl
srafaar & 7 i wE ww w7 59
srafagar §1 g21 T Ffy I@wET T
T & fear mn, owd A A "w
frafa st ammr o & | & aogan i &
A T A A HTE T, I
e fa wel 7 awe § gy ¥
fer 1Y wTav & weET g9 AT A e
s fora & 1 SRt B o Avaw A
¥ famd o &r & | Ffga qF AT R
f& 7% ¥ mreErEw a9 gETd W9
Hifodt ¥ w7 v ¥ wwew F A
Y aret srafawAr wE e i
# 7 7g W, ) Fae FUA F ARLE
7 T AT | 9 SqAEr F oy sy ey,
wifs gAR AW A FAHEAT FT I
70 v W gy & g i wea
2 | TR AW A AT 7 FT FTAT
48 a1 49 wfawa Wi g Fiw I
%7, Y A g7 ATET IR ;I FO
55 wfwe g ofw vemaT & g s
g & | I g ATEL NA FT WOA
Av ¥ P fR g o X F
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Ife & T dhaifirs o o o1k W%
2SRRI ¥ g, R W ¥ @,
g Frefa ¥ @, Mg ¥ @, wa
A ¥ wT iy Pndr w74

A Faw ot afer wiawT & am
FgAT AT g fF o wfw w1 srafrasar
WA yEEsAT § | 99 Srafiwar #y
1T FE I Y AR WU T TS
fardta A&} Fr s AT Fow dwET
AT § | WO AW ¥ A gfe s
wEreT ¥ 4z frdza w3 g s
g & JemaT ¥ wraey 8, Sar 97 gz
o OF AU7 @7 9T, FH " ¥ awert
9T sragrtE 3ftr & faave & dom
T T (R F mAEA FT AU
2, I9F1 qHg 97 99 gy w7
@ =rfey | W weey #r @ A AY
quar & f favd b @t & wow F
framl #1 g F7 A1 40 AT 50 Fo
fa frema & feam ¥ e mar o
fFal a @iz aRTd 19 A9 faa
#ife fr foam #1 am wem drer
gl A fefr damaen g | ™
FTTOT F F7 Ig AUA AF ¥ qg 41 THA
% wgrr g ¥ ¢ frm A § A ad
ot A "R §, 9 q¥ FOART
forg g &= €, 3w gETY IgWNET
# gwEr g9 g et | A Y I
T FY AE T qwE T AF 9T | qg
®TH & A7 Sfweral g7 g awar g1
w1 AT SreFw & TwEn A T A
F AN | ST AE WGA QY ww A
awer F g s wwa | fen wfas
IR gU AW A wd syaEar # A
agfae a8 T AR § | ¥W @ A
T ST e & A W arg s R
@ o | gk Al T Q
FF A A WILA AT JTET IHT
wfi F wrgar A R A w1 fre
7€ ¥ | K WRT GO WTARSara
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1 77wk & Pt wrht o @Y ey
¥ et 0 A oy T TR AT R
o gl ¥ g amr fre R e A
gear @i gaTh FTHTC ¥ | qEw aw
Y #Y SyAEqT I A1 A, W Ay
wtf oF Fafrda s g sTaear T
¥ | T WIw e g #Y saear
W T & g g A g o
g A o ww @ & I wT
forer #roff &7 e g & ag o felt
WOl AT FTA AT T G |

‘% Y7 gEETE U0 R qw e
§ vk ag ¥ W T, o fe oot
T QU WET § | THE FTIN AR F AR
Y ¥ w=T W PR dw § I
ST T e Y A F W o
WiT 7 9T qdt | o STafaear ®v
1 9T § a9 T wgAr A g O guay
v & grew § dfw @ ) e
s wifgy arfs W wo el 9
TRA T AR P EF | FAMF
WTEF! ¥ ATEES g g fw gt
wed e F IamaT & o gw A
TR FY WA F @ & g A frmrt
F JATET Ty ¥ oy o fear ww
BT FE T a3 AT Fuy g fgmr oy
oz framit 3 a8 g oT AR OX Ay
o 7R F T T A s
arfed W 3w #1 gregT FTT A0lEd

gl a% fa=rd &1 @ @ w7
g ¢ f el ferfl gt fagre & v
I3 ¥ @A A Ffew F | g w9
W F o=y A=Wy fEw s
T & AT T T a A
IAY THET T WY AE & QA | WS
fret ¥ & e g ot 2 i & 7
aga & ¥ ofw ¥ fay gw faard A
gfaurd Sueew T aXr € | 20 AT 25
sfawa Wit #1 & g fawr & Hy &
qry § 1 Wt w9 g §F o g7 fawrk
265(Ai) LSD—$,
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# gfrwr ¥ oy § @ #F o wW
I w%aT ¢ 7 A wa gfrwa ot
wfr § v foy g frd o gfar
Iqeren €Y FT Ay § | W EH g &
fr fearf &1 @ s ¥ s wfy
FY IqAeH 1 & gHHT GEY-BREY Frord
HqHT GAAT G, I 9L gH 9aE s
T A | S-S FreATAl T g
wfes S 3w | K agan g s e
gy W g A wisra Aifx
QY | B8  faark At WY
Tg AT ¥ | WL wE e e A
WY gEeTd ¥ Zuw &= & fear § @
Fawr 3a% fay faselr 7 A @
o Y Y e & 1 et T g
WRWT &7 Fey § TR AZE BT TG WY
o 7 & e & awaa § e @ e
¥ frwrad agt & o el @ @l §
ofeq 28 gl 9T T T & T wW
i FT @ &1 50 ey ¥ fox wr
fam T ¥ awrdl Sy @i s frey
wifgy 7 fawr @ & 1 & wwwan g s
ay faarg Aot & Hga aw g
Wt AT ATHTT WY AT FT qYI-
T FT AT qgT W W frara Ay
agran fad W 3E* qar =« oy fr
¥ A F g A aven & A wAR g
W1 seafrdT g, gfed 3 g o 9d
faarf fm T & an foelt o fawmr &
WETHTT &7 fA%TC 7Y a1 987 )
I 7gT fawmn & qeard & WL T
a% & ot wfrerd § 9% & & aew
Y wre 93 o e & g IER
qrer T2 £ |

Y AEET LA HBT AT A A
g fs wosw fra &1 SE%T qEAT
frare s @AY fear amar & 1 W
ay, fawrf droar W Sw o @ Ay
wreafadT grm | W gETd gTeTe
e &Y wTON & WA wifaw feafa &
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3B FEATE s wT wT & | AfeT we
79, foerf AT & < wwe fear
Y, T 9T A femr anyw @ Wy
T WOAT TEIT TR &7 T J7aT &
o F W Fi IR ST qEE W
fema %1 oft ferard Y gt & s
aar &

&1 F1 WY v A ¢ | /g
g & o o g Am & = mE A
T THT § | W WY g ey ae faRw
H AT 9T @ & | HOT WS N FY
WTE g ATET A HAE qee & | gut A
feafa ag @ % 97 aw fFem #1 &
A 1w § AW W A gd @z e
ER A AT T oagh & @ g
9] qg T WIS gA aE) a0 ¥ wm Ty
§ % 3 gF T ke
TEAT A | THF AT OF W 1T F7
B E T T g6 o S IEE 9 g,
N HeARAT ¢ 5TF I 4 IF ¢
6 AT wmag 7 @ v Oy W w2
& gurft s ¥ gqEe o
2 TEY Iy g1 ovi § AfE wravawar
¥ wfew o @l 0w g 7 A7 A A
BT | MIT A &R g wOT ¥ I
T art @St N gw e ¥ WMAw
FF I @m s R | W
T aft gw & ¥ WY FATHE
Afr &, Tarrest g 7@ TET w2
HEATETT ¥ 39T & Ao {F 1 fndx
W A A I ¥ wHT T g9 @
fr gamR 2w Y i #Y SEmEwaT w9
@ st o7 57 IAE & e &
s FE wETC #Y dmifear w9 @
I, g Feo T oA oW
gz & & gwaan ¢ s ag a9 wAwEE
2 ip frarefr o 7 o Y 7 Rl Y
wTz A & T ATAr F g O o AT
Wt ST F WY < Wi ufe @
ot i & g A qw e aret & v
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1 & QAT | W T 8 Y fear
ar fom TR F AR ¥ ¥ o A
#r SYgrar @ o aE ¥ qfw T ¥ ww
IIH ¥ g T AW B AN § 96 g
T 3w & Afe I w1 @ seE-
T gAY A afer ¥ wwe gfy A
TE Far 2, e WA Ay ag S oww
TEFT A ¢ Al o1 2w § gwar
TR TG F AT & | qfH A Ieavewar
T Y wA & A7 0 9 a A
wawEsar fafaa & 1 dae wi )
|IE HY /T aveafa I qral 97w i
WEEmamgsw g ar w@r 2
feam #1 Y % T 7 7w aga w0
sfufera w21 @ 2 1 o Hig T wAFT
W I9 AT g F UF 45 A
@ & 1 ¥fww A W & oo da
7% e 35 aug ¥ e, §9 a9i & a2
g1 fERY 7 dFz &7 qTHAT AT 92 |
W A § g 5 awr @y aw
W T § §EeE g g |

oW TF X I A RIENCew 7
ara ®€r 3 | framt #r S fafaw s
T rAEFATE & IAHY G A AT 2
o 5w gfer & g 1 W 2w ¥ wgwrton
WTRIST 4T TR 6 | g WOy AW T
TEHITCAT §IST T § ST | favq
# A mEEIar QEARIeE T %7
T IZORAM A TR AT A ¥
AT A 8 90 waen feyr 3 1 & wiw
F7ar ¢ e ot srfer e d 7 ¢f & o
frar-itar ¥ F far g oF wfaee
Y TqIET FE | I F AT gAY
deared} g AN ¥ TIEW T N 1O
wrd fiear maT 2, 3aF e fead W
#1237 g § W Iud war o e 2,
mmmwg,mmm
mar §, fromar T @ @ ar W A
T AF 1A QAT }, T WA 6T 9T AW
& far ow s 1 aeET Aas
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wfter g1t & 1 ag ot qar e wmr
et s firlrT ®1 g ol WeareY
T T aw o oy &, afer Gfr
X foad frarl ®Y wow T &1 K &
awhay § v wiosio o & fisaal o
Far W ATl wEwrh deqd ww

s sfe & Wit W A

EHT HeTd ww & WY awhfrs
wreq I sfew & | ¥ geard Difefe-
&9 2 & wE aw € & | Tiw ¥ AW
% A & SAEY W & &Y, =, w
sraddt # s vy e & ) el o
T & ®1 7w qgery ane @
affq e 9 @@ gu | W
ATHTG ST & I AT A faear &
THAIfTH IEWIT & ATY /TG THET A9
Y Y fafg & fordy Wt sog fsar o
T & | "THT fawwm 1 A frerc Ag
forar smam & 1 & &1 A g fawar o
W A mH AR FqEi 7 o
Tmnfesy & W faw 9wl ¥ 6
few a0%F & w9 womr o w@r g,
wgt a& et frwgy fear or e @,
™ JTI ATA HT R I 94T AqR &
fadr oF s fazmr o arfedr Aic
fa @ 9T g arfegg 1 maT dan
foar mar At vF e faaeraas faT
FAIL AT ST |

% ag ot womar f f Wi 3w A
¥ T AT WHEVEAT W ST F1 a1
@t & v for w2 & s@lT g 71 ww
e & fod oy gefgaw ww
TR FT TqIqAT FT TE & IHY
1T § TF Cfiped wrEw $109-
[ F WY TG A7 o9 A ey
%t geft =0 0wl = wnw ¥ R
X X ¥ et $ | 6 HAT H) 2
wHT OF WY T T W eqTe T 9 o
wTo W ghar & 7 dwiarr ar o e
o W FE wH I AT AeqH-§
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I GTT W o amy § ) ;e et
wr wfe, pegaw T & wine
ot fer and €« e w1q 3 fe @t
3 & 80-85 wfowe frae ¥@ wwie
¥ § fv fomed are weniAfior Qifeer
&, % 9T AT WTATOEATHT & WA AT
qfe aft § W W a9 & 398 37
wf & wire worf wgf fawr qmar 0
%6 swx o dar wff AT &
Y T JearEw F) T AT A ww &
T AT W7 AT AT 9K W AR §
faare 78t ®¢ o § fn firam 9
o qft &7 gaRwar W fare
v w1 feat arq) e gard An g
e wafa g€ &, foawm g ww.
s FF e feaer far § ar gfmr
¥ w7 foeet drfos worfey v v =g
7 gf @ T W AW WA @ T
w7 =Tor T & fi wTETT W g
e A Qg arr wfey e e
fram 1 M qfi & ey FearwAr
et & 1 Foreret gfead g fwrr )
2 a7y § IS TWTGU THHT S WAATT
@ wavr g goRTT T oaedt @ e
ATy qoY damare A IEd A 7
a1 gY 1 Afiew T WY wTe Ao
1 wOaT 74 &

T 2WT Wy @ ATy WY fewer
gtfr e gfrsmm g famfa &
g W ¥ A oA agy fear e
o7 | N & gy femmT ar M §, W%
M safire far § 30 §oft
WTATE | WO W19 AT o % e
M maF oy 73w 5 50 % 60 b
forwr ot fred gu aar goff et 7
70-80 i e g wFe & #
& M wror § e a1 gy faw e
Tt Fw g, o ami & Wfre @,
for feafaqal & aft &< ¥, I
it (e feafra} & w=< waar a7,
wrw ot aft feafaar e § s 7 ar
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giear & w0 7 3% Ay W@ §
Ty g wgdt N ¢ 5o vuw 1z
foear & s ag o § fe & s
g g 5 sere ) ok afor 76f v
& w7 o F fordr g AT S )
T A g 1 ;iwAr m fw
areT 7 g vt 9 @ § ) gl g
TNt wEE W WY & fwas )
tr fafagn oeidw 2 @F, saa
Nefefrdl AN, 9N saRFT N
fet fafran ¥dw aF Wk &7 TwnaR
T qrd @) I WA IgR) w91 4T
AT GEAT § W TER WG g7t g &wT
faFar s awar 0

wad wlafor & awaa § f waai
Y 1% Y swareqr WY G wifey | W
FTHTT F1 Afoat & Frewr 2w 7Y 41
g, a1g § Fmw WK wwm 7 gl
AR T} o W fgraw v A,
uf fema ) 7 & 5= w0 M dFegr
feafa geaw ) f & \ o afory 3
¢ f5 T 9 da1 g frame wifa &
FL, HET FTAAFH & FIOT, HOA
YA F Ao A 74 grar & WA
o & @ WY AT W} IEE ¥ aY
fraet qoft sz amaa @™ wifed,
ag Y T 9T & | WEWEA 59
s| A1 & fF 986 ¥ a9 &1 wAET
fewrr o f5 ag 9®E ¥ W9 w9A
HIEA 9T ; 9€ 9 TS 0 FAR F4W,
THIXE & & grU IEAT T g,
IFF WYY qHIA ¥ IR WA AT
W AR fed) s w1 AR A
i m

T F HAET F¥ A A, 6K
"yt 9x fega wrara qqT Fma aifx
2w F, gt ww wwe T @ & WK
wy wTe guTk framl A wae w1
A AAE, AT 0T R AT AL
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F,A. Comm, Dev 3
-‘-M"é-m,em 3334
s O ¥ & wrwgyel 9g wiw wEm
frampcraat d faa v frfima
S AT T

it gk far w7 @ ¥ fv 9-
aqifesy 1 ®U W[ ¥ vy
F foad % %1 fre 7 s ey
% wngan § 5 a7 ¥ & fadr Foad
s & wfafom 91§ gmoamw §f 78
¥ afan fod 3 3 M-aaifey
w Gur A A saear A Sfgy
wEm & foy fedt ot e & gEt
&5 B ;W F F wrAwFar T4
& st fe 3 ot 71 8, 0F -
Feacw feaia sredre Faw faar
oy, faad feart &1 sw )

ogT % g F1 famor Aify v
Y §, TR A B AT & T 7
Fo frsr< fisar § e arsrar, 9T WX
W g 7 uray frfrag fear
g Hamaarg fs o 3W A ww
gorEA 4G T g, a1 s faew
o4TH 1 rfgd 91, A F w5 qNrd
g Tifed 71w w5y feafa 7 @
T THTCHT UACATOF L aAF qAX
o1 AR @Y 9% Ww Ag AW A
JNTEA q¢ AT, AV AE $AT ST
& fagr a7 7df & afes fomma s
IJoWrET Ffga AT & fFgaaFT &
Fowt s dfmd awrea &< fay wq
W w A oW F1 faaer glrargEs
faar ey gFTT A AT AAF F, qET
g

. gufay  ag otw fewew &
g wnfgy | <& fasew ®1 Iy @A
¥ griqai g g wEE w1 feard
w1 g A T faa A g
A s, aIAL AT WA & [@3
T, T WK ghearm &t faar
FT OF AT FATfEATE | AFCOE A A
CEAFCE wW TN E; RaAag fr
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&I R CFRTT FS ALY AW
fair sq¥dzIgdE | TN e
e s, W gm I i
9T WX gfaargds oy A wrw aE
A, a feam 1 fem @ A fer
QTR | WA FHA BT T IATIA qgTAv
g o gy feam # Sfaw am
i ¥y medt A qd, e @
g i & wror wH gy feafa
G W

A & ag Fg wrgan g fE g
WA W Wy gHET 7 av ey e
F1 we & WK T R o A aeE g,
afes T8 0% U aRET & | ¥ A
TH GO B g F & Qg aIE
T UL @ X TF  JAT qATHT
aifgd | aoRTC WY g9 A A0 F
FFT I¥ ARG AT /T Fraif=ad i3,
HTL 39 %7 TF A9 L, THTE A FI,
AR FAIT=AH |

!ﬁﬁe Alo ﬁmﬂ (iﬁ:‘l'qT) H
I qEEd, ¥ WAT WG A1 T
I & fag goae 3@ g fF 9=
qgure W< gfEmn & 8R g A
F W FTh  UF A WiT
T faar & Wi feeelt & WY S
wifae &< fear § 1 ST o= g
srew 95 fafaa v g @ &,
AP AN F e F T wmarfe
FANT F1 T @ F = wifeem
AR M AR A A
J|WAs et qrar AR wT ¥ AT
s § |

o Fia O A A W
T qT| T9 §T® ¥ SO A §
w0 g% fafag oo agi & fadmm
o AT ATHRE X T AT 1 AT A
T, AR AR ogEh W W
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T ot ave fear § | e RO gl
& wh7 Jomrer s g & I i
TR wde @R W agt & feawt
FY IEEY WSST WrAd  FAS G
e g or-fagrd Ao wEroe
¥ drfard, AfeT gt gwak A
T @AY agh  frmt W aga s
fraq  faeeit | g9 W gfamr
1 frwt 77 O @ Fafeaw & v
W, I FT G AHe A BT qHr
2 1 3fF wT /TR Qo dYo, fage
Fitg w1ow fame S T a9,
FTX AMHT TF F TEY a0, av Tfon
ag g fF 9w #9 ww e
T WX AT T FAW I G
g ey I e g fr i &
foew w1 g T fgy |

. gwaArgER AR wiead Jrre freew
Fow 9 & w@ifs & wmgy & f
ITH AT A @ WK I @
gt w1 afir W gw faew w
AT AT AR § | TG HHT AT g
FEI & 5 o9 g2 A §; e gy
1§ qife aixg fawr oma, & gt
g | gfew aer it e faeew A
AET A WET € | W oI aR
sfesrd, =Tl §R g A e
foaat Y & frsg &1

o frew ¥ 2w o owar W
WA FY o AT qgwar § 1 fed
Mefer ofer &1 w7y om
w3 § i sawt @@ ®Y g w fire
w & wgt W oaw & g
t i feamid ag v gty fs
I qwst ¥wa aft it 4

ot AT W 9w At o fiwry
st o a wEw W o,
ot v wwi & fag, faed @y ot
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[ Fo 7o farrrdl)

wifew 1, et fggemw &1 oF W
a fear vy, Forad g ST €1 aE
w1 ferear faer o s /1Y #Y g o
AT 33 7% | WK feast W 59
vy G fdv oY e qdfan
qre T3, A Adar qg v fE oA
FreaEl & TN W Ay ghT an,
foratr mrae €7 wAY itz & I

W gard gy W ag gsar

Mol asdfe g am
95 fafearza v dar @ 1 IFx
g W FP e fe N Ew Ie@aw B,
I Y IFATS FY ot § FF wrd Wiy gy
e weE g W1 AW ¥ 9W &Y
FHT A W@oir | AfwT & fAagT s
SR g fFages TEr s g S
wifeae fagae guk arw wiaT @, 99
TaAugrg F -
“At the same time, we realise that
much work still remains to be
done to implement the decisions
on agriculture taken by the
Twenty-third Party Congress and
the Plenary meeting of the Cea-
tral Committee in May, 1966. This
iz a big job. It requires the efforts
of the entire Party, of the entire
people.”

agr 9T OF gE faeew @ F aaz
T A TAANT 99TH AW F A WY
T FTT FT AG FLAH & | FAY A2y
Y A TE q[@ FT FAY SAET FANT
tfr TR AfraagasFmaar
21 ag giieea ¥ Fmaar gifaw
FEATARAE | AfFT TR faga
F3Y AR AN A A I, I
Y 2@y T I H Froardy fy fad,
Jx aF f& ¥9 X g qfeq+ Sr-mqradaT
M o W w@ aw freAl o«
wg feww gl g fF o gaEy
wfey e s @iy ? aw W

BG, ir,

udé::p)of 208
w O W g Y, W e
e R I T IR Y, wfemear O
WHFFIAI R AR RO W .
WRIT ST 9T §, Wy v mff
WA w6y | 59 fg 3o warer & e forer
JfeaEt w1 wedt wew faw @,
sy arew fawr b, ©W W Wow
AW FCT WY | 9 & g
W WY} G ERERT ST TR AT |
AfeT a8 731 AYFwQ w0
WA A wEew @ fE
77 feaml & f@g & wa &0
AT & A€ | ag A wegEd Wif-
1Re R, g Theeax Midey w
t wEAfeEm & @@ Wk W
foaml ®Y T FT W N WA A
R @ E, W wgaT iR
gfeafedt it Sa ¥ e @
FT aEd §1 feaw w@ § | A
wHA #Y Y g0 7 awad fF ey
FatAAE IS | ST WA
W o fear sy &Y gw AY @uwd fE
fFir @A &1 g gAW a5
WAL, NG A g ardd
@@ W g TR g,
Mferraew & ¥ wofag g AT
iy METFH AN gR AT &
FIT WX fFamT LT BN T W@ 2
fr g 2N o= tfiweafow €
Ao E™ ¥ WY e §
W ag W N W gwy § | el
oy tq aE ¥ wig ) dag frax fis
framl #Y qrde A d@T EY | WA qE
raak aw A8 & Lo wrd
#g W ¥ AMAAGANT  WE T8 F
Xy K A9 ¥ OF @ qBA AvEar
§ ey v & dw 2, oitfaw
i‘a 3 Redr t, Fwrwcwkds
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@ T fer ) g fowTE
fFerg ¥ 5 feft ¥ s00T @ &
A ¥ fagwerf e o & a3
T A TR IWHF A T 50
v g or g fafrex s %
g v W *ar i ag Sfeg g
w1 3T e frag w17 9w A
w1 fF &F ¥ woT vy el ¥ fao
w1q W weT fge & difom ) & &
T 98 & fF v w1 e faweerd
iy o A fFam wdm faew
AEAT quEr A FTET 98 | OF
AT HF AR TS AEATF 92T a§
AT FEOAE &) o W Iw sy dar
for a1 A ¥ 48-49 T
I oW W A et @ Ak
wrq #1 et e €, 90 R ey
&, TR T Y g, e @
T oA fEEY gL e v E, A
Tr O WEAT & A< AW

st &1 wafae wire fram w9
stew gt fireht &t oz ATt A=
& Tt € | WY R g ¢ ga
fe o AT WY A e F ot qnferd o,
T g & Wil wed §, S w ey
& O g 37 ¥ o § e wT www W
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aeuoa wfgg, W IW AT W
wy f A Iw TR Efg W @
@& froeft dJm R Mg AW
TEAEET AT A, wX WA
T o qiferdt WY ot Wy ¥ awft 3w
9T, qiw, ®: WY A7 I% Frow feww
w feft & 0w ag ofedr w
e @ fFem W ag Wew
T et WX W ow e
S AE 1297 13WET ¥ WmEv
g | gmaagaa § fe
o AT A A T WY FT IR QO
& & e o o Wi ) 1w
qg foeelt wmmaifer g Sfiear
fmgrag 7 @ WK wg Wk A
T dafegut A T & f
St qifadlt w9 ®Y @ SE W AW
s Y | T AT TG S
@ s qw &feym f o eon
wifgr

agt oF W W AT £ 95
Fefga za a1 T T & 99 & wamar
WY & O TaAT 5947 gt & fF W
arhe @ 6 fateaa =1 o g fafamga ==
gig a5 ! €4 & 4% W9 T F
3¢ &, ¥ g7 & W faaar o
F7 IR E AN FT AHT R T FT
g0 AT AT 1 G THT LIF AT
77 AT | g &1 gl g% qa™Aw ¥
fgam a1 1 awEA g R ag qw Afafor
oz £ 39 FT TewTH W7 e |
#fem a8 a7 wgdl & Wt a2 a¢ «m
Tty A wrEa @y § gfv =
T MET A TFH E, UF AT> A1 srardy
TR M ITRAT IRE T E
o7 & oY g § AR E, 3 W
F3ra 7 R AL a7 ot ag vyt o
sfaa ¥ ? gafan o same ¢ fe ot
TR Wi ew R A
wgd, & T ofrar W O v andy
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O gl d 9w A g e frw
¥ f Haq TUTAT G F1T, T W
qAT WX KO FT §F A W
® WY FEATE A gy ahdY S 7 W
21 o1 5 s & amg #§ ardy quzat
w ardt § o # qod w2 A A
TR @ Ug WIE | gafag AT
WAl & g R owa ergm v war
q ® TR AT ] I At A
w3 W@ g &, faarg amaw 5 gig
FIART FgIa W ger A |

Y wwwreT wA: A7 N @A
g dfsg @t SF @

ot ®o Ao famd - A, qF &
@A A A g FF Ay aw
i 9gy € f5 9w &1 9 w1y A
aifsw 1 7z F1E 7T G @A 65 A
¥ AN a8 TEaE FL & ogw ur
ute faerar &, gw WYz 3@ F
g WR feeslt amr Y § ag 11 e
it 156 AR E | g A AT A
e 1 ot wrgt ¥ gr seew wamoaT
YT | |

e ¥ 7w & T ara AT FEr
STt &, Fue foile Y ot &, faw
wrum o Iy €, 7€ & o iRy,
Gfeamgar wfgy WX gRfEATEEE
arfgg | adr AT § 1w qu e ae
¥ ag =i wfgg, R w0 W,
TRt Aaew F i g g | gt %
gfeamear &1 gara § oo & agt
feate Mt & TP weamo 2
fafeqT z, wrwiE 2. 05 fawgw =
W g 0. 5 fawgw =9 o fenty
& Ao w1 w & agt 1970-71
% CROTE-§Y ATy e & wgt
shewnT $4® 2.82 AW A § | A
wiT g ¥ AT ¥ o & fam T
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wor gam § fe oy sream ww
o R §, W Sawfew N wmy
g aET ¥ da1. WeT, @1 wiewea
¥ AT e ST R w19 H) e
2, 153z JweT ¥ wr ofsew dwe d
a1 fag WY FweT, @), g ¥ wrg
FRA TAEHAA  SATET @R A FEAT X
o fFa #) e zey ¥ o=
q%, I AT T FAT I0igC T qgt
SUTET § STAT A FT IeqTaA g7 ATFEWL
gt a% " T-¥ET@E w7 g,
T § U-FERET FH AT A
form &, gl o, gTgT ¥ oY faaT 2
afg= g7 #1 Q@1 WRAT 90 AT 2,
foaat aorg & 70 1 G JTATIIATH
W gy AU gan § s daa
TAAAZ F T WA Y F K ATRA
o SITT qTHT ST AT AT AT
fFga ¥ 3T ¥ Iwr &1 w@ar g
T F AT R G FEET A

15 hours,

aF aTd A1 Fg FT A 39 T &
Foat argm § AT ag g @ 5 few
faramisea &, & fge & 13 9
= Y Fr 2, wfew we agt e
FaE ® QX & fear @, @ 26 A
&7 GRTATC &g ATy, g A afeide
g AT AT arg |t 2 §RT ) W
et &7 FET 1 WA W &1 FE
qeeat @ T 39 & aet et S oy
W e @ag wa R oE A & AT
qw 2, FAX FTH A w@T G, AT
qEN [AER F AW FE F AT HAT
& 1xa iz & faay w g A
deas wworaw wE R gm g
dfeft canfor ¥ AT AT ¥ QHTREAT
a® W FEX WY A E@T 4T AN
o fed pikesw §, 3 0w
arir & 1w firdt o e & i e
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v ffed, frad o g

TRFE aF % | W aEr Ag s
a forqat  wfzargae ww X, I &

0t @ gm T fe
fegmm & syt Wt far Sea §
IT FI w9 F 9T A9 Ag@E!

FTF s el o m ofed
AT 597 UL ¥ FT FT T R YT
FLA Y wrfow Friwd

SHRI C. CHITTYBABU
put) spoke in Tamil.

(Chingle-

woadt mEa waAt ()
oz {1 qT 43 ATAT, Aq7 WO FH

& Zhawd 1 gaem fFur 27
¥

SHRI C. CHITTYBABU: I would re-
quest the hon. Lady Member not to
interrupt me. I know English, but I
do not want to speak in English be-
cause I want to emphasize.

MR. DEPUTY SPEAKER: It is for
the hon. Member to decide,

SHR] C. CHITTYBABU*:

Mr. Deputy-Speaker, Sir, I am thank-
ful to you for the opportunity given to
me to participate in the discussion on
the Demands for Grants relating to the
Ministry of Food, Agriculture, Commu-
nity Development and Co-operation. I
am going to speak in my inother
tongue Tamil, because I feel that all
the languages should be translated
simultaneously in this House, which is
not being done. In order to emphasise
the necessity of translation of speeches
simultaneously I am going to speak in
Tamil.

The hon. Food Minister, Shri Jag-
jiwan Ram's name implies this. Jagam

DG. (Min. of CHAITRA Z1, 1880 (SAKA).
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means the world; ~Jeewan implies life;
Ram means the  caretaker, It means.
that he is the care-taker of the world,
Although his name personifies the care
of the world, really speaking, the peo-
ple of our country are dying without
food. (Interruption), Please do not
disturb me. 1 have every right to
speak in my language.

First of all, I would like to say this
to the Food Minister that, to whatever
party he may belong to, food problem
is not a political problem. Whatever
party may be there at the lelm of
affairs in the Government, they should
realise that the food problem is not a
political problem, but a human prob-
lem, I say this because we have been
told again and again that the seasonal
rains have failed and that is why it
has not been possible to Increase food
production in the country. This is.
what the Ministers say. For twenty
long years the Congress party has been
in power in this country and for twenty
long years they have given the excuse
of failure of rains as the reason for
not increasing food wproduction In the
country. In our couniry there are
many parennial rvivers. It is a pity
that for {wenty long years we have
been told that due to failure of rains
we could not increase food production.
The same Congress party has come to
power again at the Centre ang they
are repeating the same excuse now.
The very fact that the Congress party
has again come to power means that
the common people of our country have
not still understood the effectiveness
of their voting and democratic rights

Sir, India is a country of parennial
rivers like the Brahmaputra, Narmada,
Godavarl, Krishna and Cauvery. So
many parennial rivers are flowing
through the plains into the sea. What
is it that they have done for twenty
long yemrs? Have they done anything
to inter-connect all these rivers so that
the waters flowing into the sea from.
the plains could be harnessed for the
purpose of increasing the food produc-

*The original speech was deliveredin Tamil
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tion of the country? They bave not
dene anything of that sort. If only
they have inter-connected these rivers
by constructing necessary canals, this
pitiable and lamentable state of affairs
‘of being @ependent on rains would not
have arisen and we would not have
heep in such a pitiable position in
which we are living today.

Sir, if you look into the pages of
world history you will find that Iack of
food is one of the Important causes of
revolutions throughout the world.
What happened in France? The his-
tory of France is a monumental ex-
ample of the fall of monarchy which
tumbled down due to the upsurge of
the masses rising in revolt for lack of
food. The French people rose in re-
volt, hrought down the monarchy,
zuillotined and chopped of the heads
ol their kings. Why? It is because
of lack of food angd it is due to hunger
and starvation that they have done all
these things.

There is a proverb in Tamil which
cays: ‘When hunger comes all the finer
instincts of man will vanish. When a
man 1s in hunger, you cannot preach
to him the gospel of our freedom or
the need of restraint. What he wants
is enough food to eat. If his wife, his
mother and his children are all starv-
ing, what will he do? He cannot huve
any contentment. The position now
i: this, For twenty long years this
Congress Government has miserably
failed in its attempt to increase the
food production. There is not enough
food in the country. In the name of
Agriculture and Co-operation they have
not done anything worthwhile; and the
result today after so many years of
Congress rule is that the penple are
miserably starved and underfed. No-
body 18 contented. It is because the
Congreds party has not done enything
worthwhile in the direction of increas-
ing food production that we are find-
ing oufselves in the pitlable comditidn
of golng to countries like America fer
our prime need, namely, food. We have
gona to all the countries of the world
with a begging bowl., If America has
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not given us food aid in the form of
P.L, 480 from their ‘Akshyapatra’ there
would have been many more starvation
deaths in India. In the American con-
tinent’ there ig thick ice in their flelds
for nine months in the year., In spite
of that they have overcome all these
cifficulties and they have grown
er:ough food, and they have given us
fooa aid. In this country there is no
thick ice covering the flelds. There is
no such difficulty in our country. But
giill we are not able to do enough in
this direction and achieve self-sufll-
clency in food. Instead of that, we are
having to face this famine, hunger and
siarvation. )

What has happened to the planning
formulated by the planners of tha
Planning Commission? All our plan-
ning has failed and this is evident hy
the condition of the masses today.
Their planning is only on paper; and
they have not done anything in the
direction of increasing food production
in the country. Those who are im
power today are always looking fot-
ward to America for helping us in the
matter of food.

In this connection, I would charge
this Government of not having done
anything in the matter of developing
the fishing industry and catching fish
in deep seas and developing other
marine products, This Government has
formulated three Five-year plans,
But they have not done anything
worthiwhile in this direction. They
could have made necessary arrange-
ments to catch enough fish not only for
the purpose of meeting the demands
within the country, but also for the
purpose ¢ export, but I am sorry to
say thal this has not been done, In the
Third Five-year Plan, their target was
to catch 100 lakhs tons of fish, but so
far. not even 15 lakhs tons ot fish have
been procured. There is a shortfall of
85 lakhs tons in their own target. I
cculd understand that in respert of
Agriculture @ man would need plough,
agricultural implements, cattle, farti-
lirer, water and capital and also he

‘needs time to harvest the crgps. In
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' respect of catching fish, if the Govern-
ment ‘bad providey the fishermen with
nacessary fishing boats, nets and other
Iacllitles,’ the fishermen would have
given’ food not only to hig couniry but
also to. the entire world.

So, this Government has not dore
anything worthwhile in the matier of
developing the fishing industry and
-developing the marine products which
could .be secured from the sea.

I know the idea which is in thelr
minds. We 'In South India are sur-
rcunded on all the three sides by the
cceans. On the eastern side there is
the Bay of Bengal, on the southern slde
there 1s the Indlan Ocean and on the
weste:n side there is the Arabjan saa.
There are three big oceans surrcund-
ing the' southern part of the country
und it they had made necessary at-
tempts to cafch fish in sufficlent quan-
tities, the name of India as a debtor
country 'would ' 'have been ermsed and
India would have been self-sufficient
in the matter of food. The simple
point iz this, that they have not done
it so far. If necessary steps had been
taken in this direction, south India
would have got a pioneering name in
respéct of fishing Industry and it
would have earned us much needed
foreign' exchange, It is because they
do nbt went to give this ploneering
position to South India and want to
pugh up North that they are not taking
enough care in this direction.

They say that they are going to en-
courage poultry. They say that they
are golng to encourage the growth of
cattle. What {5 the result? We find
that the price of a hen is Rs. 8 and the
price of an egg is fifty paige in Delhi
They have miserably failed in the

. matter of providing food, clothing and
shelter. The talk of creating ‘Ram
Rnjyh' in the country which has been

_vofcéd' by the Congress mimisters in
1He past '1#°a hoax and a decelpt on the
cOTMIMON' MAan.

1 would llke fo ask the Government,
fn respect of deep-sea fishing how far
bave they succeeded? - Aare egiab-
lizhing Lig factorles and mllls in north
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India. At the same time what have
they done in réspect of encouraging
deep-sea fishing in the Indian ocean,
in spite of the help given by the Ame-
rican people in the form of subaldy?
They could have taken suffictent steps
to catch fish and export them to foreign
countrles, By repeating the plea of
scarcity of food in the country they are
dependent upon the foreign countries
for helping us with food, and at the
same time they are not taking efforts
to improve food production. If this
situation continues the people of this
country will not hesitate to overthrow
this Government. I will make this sug-
gestion to the hon, Food Minister that
he should not waste the wealth of the
sea around our land. Government can
{ake eflforts to catch fish and preserve
them in tin containers and these tin
containers can be exported to foreign
countries. I wish that concerted efTorts
are taken in this direction and I am
sure if such steps are taken the Food
Minister will succeed.

The hon, Food Minister ig having
a good heart. So many other Food Mi-
nistere have been there for one year
s0 and they have been swept away by
political currents and they had tuv leave
their jobs. Our hon. Food Minister.
Skri Jagjiwan Ram is continuing to he
the Food Minister. He is very anxlous
to see that all the different Stales in
the country get enough food. But in
bringing his desire into practice, he s
not able to achieve the desired result
because of this reason. He does nct
have the portfolio of Irrigation and
Power. It 18 my desire that the pori-
folio of the Ministry of Irrigatlun and
Power should be given to him. Food
portfolio alone is not enough. The
charge of the Irrigation and Power
Ministry should go with the charge of
{he Food Ministry. In case he has the
control over the Irrigation and Power
Ministry, he need not walt for any par-
ticular file to get the approval of the
Irrigation and Power Minlistry. What-
ever is necessary for Agriculture, he
will e able to do jt himseélf in case be
has pharge of the Ministry of Irriga-
tion and Power.
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Now, 8ir," the Congress Government
hac been hesitating to use the sea in
vespect of developing the fishing indus-
try. I do not know why they should
be so very hesitant in this dirertlon.
They should have taken greater atten-
tion in this respect.

The Government of Madras have
been asking the Central Government
for Rs, 10 crores as subsidy and they
have stated that they will be able to
provide food to the neighbouring
States. The Chief Minister of Madras,
Snri C. N. Annadurai has made some
suggestions and the hon. Food Minis-
ier has not given a reply so far. If
an amount of Rs. 10 croreg is given as
subsidy it will go a long way in solv-
ing the food problem of the country.
instead of wasting our resources in
buying food from the foreign countries
we should be able to help our own
States to increase food production,

I know that the Food Minister
Shri Jagjiwan Ram has a good heart.
I wish to refer to the Ennore Thiru-
vatiiyur constituency in Madras State
where a joint collaboratiom scheme is
taking place in respect of the construc-
ticn of diesel marine boats by Messrs.
Yamen and Company, with Japanese
coliaboration. This scheme was formu-
lated in the year 1960. It is not a pri-
vate sector undertaking, but Govera-
ment is thinking of taking ‘it over.
This scheme was visualised in 1960 and
till 1967 it has not been finalised.
So, I would state that this scheme of
construction of diesel marine boats
should be taken up without any further
delay.

Wy last point is this. This is re-
garding the Andaman and Nicobar
islands., These are the two Islands
whith belong to India. The seamen
from China go there and catch fish
near these islands, but our Government
is afrald of catching fish in those areas,
Wnv? The Government has no inter-
est In developing the fishing industry.
Qur Government is fearing that the
Chinese are spreading their communist
ideclogy 1 say communism will not
grow If the Government takes proper
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steps to see that starvation and hunger
goes out of this land and adequate-
opportunities and facilities are given
to cur countrymen -to stand .on their
own legs. If the Government is not
able to provide the needs of the cony-
mon people, the people will be livirg
in bhunger and starvation, and they
cannot remove communism from the
land. :

I sincerely believe that the hon, Food
Minister will not say No to the request
of the Madras Government for subsidy,.
and I hope that he will give as much
as possible to the Madras Government,

Lastly, I wish to say that the came
farilities should be given to the chil-
cdren of the fishermen as are being
given to the scheduled castes and sche-
duled tribes. The fishermen go into
the cea and it is not known when they
will return. Such 1is the dangerous
occupation of the fishermen, Therefore;
I would make this appeal that the
Fishermen community should get all
the facilities that are available to the
scheduled castes and scheduled tribes.

In my constituency there are various
places ike Kovalam, Thirupporur,
Mahabalipuram and Koovam which are
near the sea shore where the fisher-
men are living. These are fishing cen-
tres and they get plentiful catch of
fish in these shores. They should he
encouraged in the matter of supply of
facilities like boats and nets and also
cash in easy terms and necessary
grants may be given to them and train-
ing centre started there. With these
words I thank you very much for this
opportunity which has been given to
me to participate in this discussion,

of affairs in regard to wheat stocks
in the ration shops makes one think
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Punjab etc, the price of wheat in
the open market hds fallen below the
«controlled price in the ration shops.

Now it is with much distress that
«one realises, that for a country which
‘has had to rely so heavily and for so
dong for its staple food on foreign aid,
we have to admit that even today we
have not been able to sink our re-
gional differences, we have not been
able to pull together and evolve a
mational policy.
15.16 hrs,
{SErmMaT:” in
' the Chair]

‘We have had committees etc. to
«consider this, But it is a problem
-which obviously cannot be tackled by
the Central Government on its own;
State Governments to whatever party
they belong should also realise that
‘they have to adjust their demands
and requirements in the larger in-
‘terests of the country. Therefore, it
is essential that all the States toge-
ther with the Centre evolve a nation-
al strategy. There are two essential
points of this strategy. First, an in-
centive price to the farmer for in-
creasing his production, In the indus-
trial fleld, we make an assessment of
the market requirements and license
industries so that there should not be
a glut; and we assure the industrial-
ists in many cases that they get cost
plus 30 per cent profit so that 10 per
eent i given as dividend to the
shareholders, We also make it pos-
sible for them to have investments,
to have loans and all other sort of
facilities. On the other hand, we
find that when the farmer works hard
and when nature favours him and
there & a surplus production, he does
not reap the reward. After all, nature
<comes to his help not as a regular
feature but every few years. There
is a cycle. When nature and the
farmer work together and his pro-
duction goes up, prices fall,

For instance, in Haryana and Pun-
Jjab, Government has a purchase
price of Rs. 75 a quintal for wheat.

1800 (SAKA) F.,A, Comm,
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But today the price of wheat there
is ruling between Rs. 680 and Ras, 65,

SHRI JAGJIWAN RAM: I would
like to purchase it.

SHRIMATI SHARDA MUKERJEE:
There is the report in the Statesman
today of quotations in the market of
foodgrain prices: Rs, 72 is the market
price quoted in the Statesman today.
Government says that it will purchase
at Rs. 76,

SHRI JAGJIWAN RAM: The re-
ference may be to the Mexican
variety.

SHRIMATI SHARDA MUKERJEE:
I do not say that the Government is
not trying, It is the unfortunate fate
of the farmer that while prices. fall
in his area, higher prices for the same
commodity in other regions do mot
always benefit him, These are the
imbalances which one wants to cor-
rect, I do not want the Minister te
misunderstand this. I want to say
that it is only with the foodgraim
stocks which the Centre controls and
the foodgrain stocks which are with
the States are pooled together that
you will be able to bring into effect
the balancing factor and be able te
bring about some kind of a remedy
whereby the farmer gets an incem-
tive price without the consumer hav-
ing to pay a lot.
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I quoted the price of wheat as re-
ported in the Statesman today on its
last page, namely Rs. 72, Let us
assume that the wheat was bought at
Rs. 75 because that is the price pro-
claimed by Government as the pur=
chase price. Suppose it is Rs, 75 or
Rs, 76." From Haryana and Punjab,
cartage and other charges will pro-
bably add another Rs. 8.10 per quin-
tal to the price, It would mean,
therefore, that for one million tonnes
of wheat brought from Punjab or
Haryana, The cost could be consi-
derable as far as the Government is
concerned, but the people, on the
other hand do not even lift those
stocks from the ration shops. What
will be the total over-all loas to the
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Government? Would it be
Rs. 12 or Rs. 13 crores?

Further, unless a determined and
concentrated effort is made tio free
ourselves from dependence on foreign
aid—and this can only be done with
the co-operation of the farmer, by
making facilities available to him for
financial investment, fertilisers, mar-
keting facilities and other such
things—we really cannot say that we
are self-sufficient in any fleld,
because this is the very basis of our
existence, of our national pride.

about

It is a stupendous problem, By
merely standing up and making a
speech. it can not be solved, TUnless
we. all pull together and we do not
make capital either out of surplus
preduction in a certain State or de-
ficit in another State, there can he no
spjution. What has happened? We
had the zonal system. Under. the
zpnal system, as it happened, surplus
Siates very often, it js very difficult
te check the figures, reduced the sur-
pluses and the deficit States increas-
ed the deficits, There was the Cen-
tral Government which had the res-
ponsibility of seeing that equitable
djstribution took place, but unless
the Central Government is in a posi-
tion to impose discipline on the
States, the zonal system cannot work,
1 am glad, therefore, that there has
been a partial de-zoning, that wheat
has been dezoned in Himachal Pra-
desh, Punjeb, Haryana and Jammu
and Kashmir, and so also the coarsé
grains, jawar, bajra and so on.

SHRI DEORAO PATIL (Yeotmal):
Only in three States,

SHRIMATI SHARDA MUKERJEE:
It is not controlled all over. But
jawar which is produced in Maha-
rashtra is not allowed to be exported
to other parts of the country. I wish
there were a total co—mning of wheat,
‘because the position is that 899 of
‘what the Central Government distri-
butes is from impofted foodgrains,
‘Last year, out of 10.7 million tonnes
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of wheat grown in the country, the
procurement was only about 208008
tonnes, This is in your m_mt.

THE MINISTER OF STATE IN
THE. MINISTRY OF FQOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-QPERATION
(SHRI ANNASAHIB SHINDE): It
was more. That was in 1988,

SHRIMATT SHARDA MUKERJEE:
I am glad that it has gpne up. Any-
way, what is the virtue of controlling
and having these food zones if you
are not able to lift it and have pro-
per distribution? ’ '

SHRI ANNASAHIB SHINDE:
The Maharashtra Chief Minigter is
not agreeable to the expori of jawar.

SHRIMATI SHARDA MUKERJER:-
I am coming to that. You should have
a long-term policy on this. The Gov-
ernmcnt should say that they will
procure 507/ of the indigenous pro-
duction and then have this food zone,
Then I would say: all right. But ainee
it is not possible due to certain con-
ditions, perhaps 5 better method
would be to see that the licensing of
traders is properly controlled. A
better method would be not to obs-
truct the ordinary channels of wheat
movement or obstruct ordinary
channels whereby fond 12 stored in:
pockets because we have not yet got
even storage facilities which we
should have. The report of the Agri-
tulture Ministry commission men-
tions that we have storage facility
for 1.2 million tons or so, whereas
the Agricultural Prices Commission
recommends that seven million ton-
nes of wheat should be procured.
Where is it going to be stored? Faci-
lities for storage, for communication,
investment, ete, arc needed. The re-
sult of it all is that wherever there
is surplus there is & sudden drop in
the price of grains and the agricul-
turist suffers.

In the First Plan period, we had
given top priority to agriculture, In
the second plan period unfortunate-
ly we switched over and we gave in-
dustry a higher priority. In the evo—
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lution of society, agrarian’ revolution
usually precedes industrial  revolu-
tion. : By switching over and giving
industry priority over agriculture, we
did bring about economic dislocation,
I am not going into all that, A quiet
revolution is going on in the agra-
rian sector and the same kind of im-
balance we are experiencing in. in-
dustry may take place in  agricul-
ture; somebody says it is taking
place. Because, we have not been able
to implement the land reforms, the
rich man js coming in and acquiring
land. The same trouble that you are
experiencing with economic, concen-
tration of wealth in industry, will
come about in the agricultural fleld.
Then, the Government will have a
stiff time hecause the small agricul-
turists or farm labourers do not con-
stitute a united or organised labour
force. We seem to have gone in the
reverse direction and what' we want-
ed to avoid seems to happen, The rich
man, the man who has money in the
citles, or who wants to evade income-
tax, is finding his way into agricul=-
tural sector. As somebody said, the
co-operatives are becoming a politi-
cal ground and the man with money
can get hold of co-operatives, This is
a very dangerous thing. Therefore,
the small farmer must be helped
through Government agencies and he
should be provided with seed, fertili-
sers, investment and water facilities.

I want to say a few words about
the sugar industry, Here again both
the consumer and the cane-grower
seem to be at a disadvantage. Ad-
mittedly the sugarcane growers get
much more for their sugarcane than
what they got befare, but a new sort
of industry has come up: the indus-
try which is manufacturing liquor, I
have nothing against it: whether it
is a profitable thing or an economic
thing. But what does it do to the
whole economy? That is what we
have to consider, Today, the sugar
prices in the market have gone up to
Rs. 5.50 and may even go higher, but
apart from gur and khandsari it has
also been turned into the manufac-
ture of liquor,

D.G. (Min. of CHAITRA 21, 1880 (SAKA)

F,A, Comm. 336
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Lastly, I would like to conclyde by
saying just this: that I join my col-
leagues who have spoken before ma
in saying. that the food zones should
be removed, that some measures
must be taken so that ' reasonsble
prices are ensured to the farmer, that
the availability of foodgrains to the
consumers must be ensured because
one finds that especially in the back-
ward -areas, in spite of all the meas-
ures iaken by the Government, there
is a great shortage of food; the peo-
ple are short of milk, short of food-
grains and they are short of all basjc
things, This is a thing which the
Government should look into. I
woulg also say that the old rice zones
which existed in 1963 should be re-
sumed because it made it possible for
the rice to be moved into the ad--
joining -areas,

Finally, what is facing us today is
not only a question of imbalances in
the distribution of food: but in the
future we may have to face up to thit.
that the surplus States and the de-
ficit Siates do not come to any kind
of agreed decisions. This is the
place where the Central Government
has to and can play a very decisive
role, After the last elections the pic-
ture of India has changed. Food-
grains are above party ideologies and
party alignments, This is mainly
and can become a regional question
which, with the Central Govern-
ment's right policies, and forward-
looking policies, can be tackled, It
not, it will pose a problem far more
serious than just the economic and
industrial imbalances which we are
facing today,
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SHRI ~ANNASAHIB  SHINDE:
The SVD Government at least
should have enforced the ceiling Act.
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fagg WY W B S wrianE A w7
RE o EwA T A
IR A E M IT EETAIGUE
dfer g F fasg NI wrEaTk
O & ol dEre At ¢ & o frerer
o g ) O & fafre s o T
et & wo ol § fim wwET B
QE CAM A SRT AT . . . .
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g WX 9% ®1E WU A0 &@T |
I% 7% T 50 WE &7 T@WY @ 7
qox ¥ A @A Iuw! gia @
ErfT WX g IAET AT AF FG@ |
afer o gea ag & faae
o gw N¥qE FW § IAW AR
FE@T IT ¥ T T ALY g W 8
faaer v ag caraa s @ & W
66 X7TWT IAFT A1 LA FAT 9F
@ | 5A qeF ¥ wizaAgar hwgat
At wqfad @1 @ § a8 AFT QR
warfAar A o dov gar w6 E |
A% F@d & ag A qEA §, T
gqrfaeft w1 27 2, srrera & feem A
9%, FI@ TE Fleagal B WA
agt eqcfea gAY anfzd | 3 fosfed &
& oF I W1 wgAn wrgar § f® om-
e ¥ wet a7 fr F1r v &, e AT g,
faoreit WY &, 9t ZiaNE Y Fef gae
Wt 7Y 8, x4 ga & @t 9T gF wiE-
ATEAT B FT B T G FTAR K A
A & wwwan g i feadi &1 aga s
grm WY gad "aa o I gRT

wwrafx o, faarf & 8, & a1 wew!
R w1 g gEa a7 wwaarg | feerg
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& ¥ite or¢ A4y 7 ¥ | "ty qw gAY
W T ¥ ¥ 4 TAEH g7 &
Ty § forad €T s3aT @i fear ,
foredf g oY ags wrn §, Twfrew
TN ET A N qEE A § W T
TRANFAR @A A AR E |
T gy FAE 91 TawT F@ T Y
G dAT ST 9FAT & 1 RS I
WX ATEAT EXHTA BT SqaeqT WY L
#% zaaden &, g &, FW X WA QO
feamt &) o o gat W1 ow gfem
¥z o el F7 W gerars w5 E A
a4 wiar § f& ag ot wryr agdr gk
sarsl &1 fawmy & o gETd 9
OF & FHY ¥, Tg AHET §T § AT |
it wrma § FF gA g gt Wl &
{AT WY g7 T T QR KT AN §
W fF q& oF feera & folr qF $w0
W qF qfram &2 &7 g4 gH HLA |
qg WNET ATT AT W 1 e
HTT Y quicr ww W ST @ )

u¥ A4 IE A WY TH W
RATHT & (W F A Y, T A &
v ferma SrgaT g 1 % ad W W R
Foraar 7€ & wgy & dar< frqr ama @ 1
7€ w1 g e wge & e o arT
T & A fAemr v WY 39 36
T o g T E A st g A
ol Garare Frpef Y ag e frgFT &
dararT Rt | I fad e & @ 6
Hige@ A & | daw AW w9 2 &
ot & wgar § i wae dararc wTOe g
AR | W w@E Iq A w7 ghe 7
T WTAT WTga § 6 w@ awedr o1 WY
wrw gfee ¥ & W wmr & R g
¥ ¢ ¥ & fR¥ SYE QAR WX |
wg 23 & Fad Wy wfirfea @ o
fear et §, St dar 2% & aor
QAT TN w¢, 49 5 pIEEw
e ¥ wry predyafeza w7 ww
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T T A § W fawlt 37 & 0 9
TE ¥ WY §AR WO T 6T Ofad,
afsmr dzw ffaw, fawslt @lag &
WIS g ITHATET $2aT § {6 UTe aF 7§
TRFLA B A6 7G ATER, e §eTw
% T e s Ofad, s wg
AT &7 el

ST & T § q@ g% 1y sgh
trera 2w, gt A ¥ v g, wyt
TT ¢H AT WYRA AGHT, i, avang
w1 I %}, AfeT ¥ aEw
gAY wz 7% § fs feamr o waet o
g &, Sew A dur o, IR
TTTT A IFw! wrvw A o @ra
7% OF XA 905 2eT 1§ qwwy
7% far e ¥ v wt T
o% &7 feelt frern §, o7 o ogt 9
at=r sqxr feat foear & 1 STEgAT A
erare ¥ wrw wgt ¢ Saw g W ik €,
TR ag FUwAT g, ot g ar g ot
4r¥ {1, AN wTRWTC gY@ T g
T war § fw R SwET W e
Az & ¢ W1 # WA i, T ewer
6T wry 3o Wt aff w7 *®F | O
i €1 e gy ¥ fadr ok o ol
arat ¢ waife wrx w7 femry gwey B,
frauriargse §, ag wTTY FXw w1
Nfrw 7 T wvar 2, TR W w7
s #, featadz aff &€ 7%ar §, @
I F g ATRT FgfA T 2
aAT Hff FRr AT Aty

wr &t gfr § agt ax At v w7
571 ¢, 3% fadr Y wer off Fmdr oY
wifrw agt s § 1 wreiwiiT gwer-
oi 9T w31 g2 91 wrfewry wwarct
# frowa &, famom dc @ik o
Yweimat % o § dfer G o
e Frcx ¥ art ¥ ot gt Forararr
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fewet ¥ o< fro qHo THw AN TH
foex g@ ® Fag T & ¢ Ty E @
gt fo ward ¥ 3% faarw ofe-
Afraew Frrera €, e WeRw sdw
Fraw T § o A A et A
S8 A I GO v §, SfEA
g9 ATAw & ®§ WY 97 a9 T8
foarar | & S ot w<ar g s qw
WTH FHRET T GH-EY ek wrarew o |

Coui &9 & g4 § wmw w1
AT * TgT == Y ], T EATSH
gRTqfe wraw w3 & oy ok Qo
T ¥ oW a% Wy et g afvza
afsrs dwx ¥ wraw Tff w30, o2
Mﬁnﬁﬁz@vmi& agt o
@‘eﬁwaﬁ’rwﬁl

" g g g2 # o oY ofrreat
® feamox a7 agm gor F §, ww
& {1 ¥ o Qe qagE W
ot orh & f5 ® WX dfew w7
e &% qF arX § et aw
ot ¥ w7 o Fr ga faafad & gn oo
d=a R 3@ Q § Ik T
AR AT § g goare g ¥
#4Y oft X wrar F<ar g fr v oA
W a% g W A A g g
Lol

" atfere ¥, & wowt frar ¥ & e
gATT g §—
. #f8 www dforaq a9,
. gufory arforeg . amaaqg 90

v atforeae o we @,
tﬂ'ﬂ' lﬁ'ﬁﬁ'@rﬁaﬁﬁ et )

I will 'l.ry to explain it. Agriculture
is 'the 'key to industry and healthy
Industry.: It gives impetus to  the
trade and commerce, It is the trade
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and commerce that brings wealth and
it is wealth that brings peace and
prosperity to the nation.

[T, WY A Wkl FY 4O HAOAT
# CRwTEN FALY | CAAT g, W
¢ g HaAT W@ AT A @, TERT WO
faw o< fem wifad, arfe o o w5t
T, IEHT 2 FT AW AT w2 5
18 sy feumt ) geerf & fa3,
agaga & fad om0 w0

DR. KARNI SINGH (Bikaner):
After some years, the food debate is
being carried on in this House in a
relatively happy atmosphere. I think
90 per cent of the credit for this must
go to Ged....

SHRI PASHABHAI PATEL:
hundred per cent,

One

DR. KARNI SINGH: And 10 per
cent must be shared by Shri Jagjivan
Ram and Shri C, Subramaniam who
laid the foundations, in my opinion,..

SHRI JAGJIWAN RAM: The hon.
Member is very unfair to the Indian
farmer What about the Indian
farmer? This shows the whole think-
ing.

DR, KARNI SINGH: Al right, I
shall correct myself and say that 80
per cerit of the credit should go to
the farmers and to the Ministers and
10 per cent to God.

In spite of a very good year when
we have a bumper crop of 95 million
tonnes, there is a shortfall of 7.5 mil-
lion tonnes which will have to be
obtained from-other countries. I feel
that we are very fortunate this yedr
with good rains, But we should not
be so complacent as to think that

next year will also be an equally
good one. Therefore, the prepara-
tions for creating buffer stocks

should take place from. mnow on-
wards. I have a fee.lm that if we
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do not take into account the pheno-
menal increase in population which
the Minister in charge of Family
Planning tells us will be approxi-
mately 13 crores in the next ten
years, then in spite of bumper crops,
a.time may come when we shall face
famine conditions even in a  very
good rainy year. I feel that the
Food Ministry and the Family Plan-
ning Department will have to work
together to find out ways and means
of increasing food production and
also keeping down the increase in
population,

It is a matter of great regret that
even today, many years after Prime
Minister Nehru gave an assurance to
the House that India would be self-
sufficient in food in a very short time,
we are still extending our hands
with a beggar’s bowl before other
countries for food aid, It is a matter
of great shame for a free country
like -ours, for a self-respecting coun-
try like ours to depend on other
countries to help us out of our food
situation. I feel that any country
which depends for food on another
country must essentially make its
foreign policy to some extent subser-
vient to the giver-country. Let us be
clear about this in our mind that no
matter what a giver-country may
have to say, they will always have
some motive behind the help that
they are giving, If America gives us
food aid, it is perhaps to keep India
out of the camp of the communist.
But I feel that India must within a
very short span of time become self-
sufficient in food and gain her self-
respect which is her rightful due.

If we look at the agricultural poten-
tial of the country, 80 per cent of
India's population is engaged in agri-
culture and allied pursuits, which
means that about 400 million out of
500 million Indians are directly de-
pendent on farming. 54 per cent of
the national income comes from thie
source alone and the bulk of it is
consumed within this sector, leaving
a relatively small disposable surplus,
This proves that the productivity of
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this sector is appallingly low. I can
quote some figures in this connection
in ergard to the per capita arable
land, Japan, in terms of hectares of
arable land per person, is having 0.06,
Netherlands 0.08 and India 035
which means that we have much
more land at our disposal. But if we
look at the national income per hec-
tare in terms of US dollars, we shall
find that Japan produces 1055 while
India does only 90. I feel that in spite
of the fact that we have so much
more land we are still not producing
enough wealth. Therefore, I suggest
that we should do something in this
direction, .

The question of solving the food
problems is, I am sure, understood
and known to everyone in this House
today. But I do feel that we have to
examine some of the figures placed
before us both by Government and
by various departments, Let us exa-
mine the figures in relation to firri-
gation progress, The irrigation poten-
tial created from major and medium -
schemes in 1967 was 43 million acres;
area irrigated from major and
medium schemes was 40 million acres;
the gross irrigated area from all
sources was 88 million acres and
India’s total irrigable area is only 187
million acres out of a total cultivable
area of 480 million acres and area
under actual cultivation of only 387
million acres. I agree and concede
that the irrigated area has gone up
by 57 per cent, which is very good,
but I do feel that something more
has to be done in this direction.

1 feel that irrigation projects like
the Rajasthan Canal, Narmada ana
other projects will have to be given
higher priority to see that more water
1< available so that the fertilisers can
be put to better use

Looking at the question of irriga-
tion facilities, I feel there is a great
deal of scope in our canal systems
which can be given higher priorities.
Tubewells in villages have proved a
very great success. 1 can tell you
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that there is one tubewell that s
found in Rajasthan somewhere
around Jodhpur  which is giving
about 2} lakh gallons per hour. It is
virtually an artesian well, I feel that
tubewell boring work has to be done
there to see that more such wells are
ha nessed to greater productivity of
food,

Then lakes and bunds and perhaps
at some future date the use of artiti-
cial rain and the use of desalination
as a result of which we utilise sea
water for our irrigation purposes
will have to be examined by our re-
search teams,

1 feel that perhaps one of the most
important things which requires our
attention is fertilisers. I have had
the honour to serve on the informal
commitee of the Planning Commis-
sion when Shri Lal Bahadur Shastri
was our Prime Minister, I remem-
ber a very interesting discussion on
food there when at that time Shri C.
Subramaniam was the Food Minis-
ter who took up cudgels for intensi-
fication of the production of fertili-
sers and another Minister who at
that time was a member of the Plan-
ning Commission strongly fought
against it. But I am glad that the em-
phasis on the use of fertilisers in our
country is now increasing, It is a very
helpful sign.

1624 hrs.
[Mr, DepuTy-SprakEr in the Chair]

1 feel that we should have a look
at some of the flgures Government
have brought out and also the fertili-
ser statistics compiled by the Fertili-
ser Corporation of India. If we look
at the per hectare use of fertiliser in
the country and compare it with that
of some other countries of the world,
we will realise that we are right at
the bottom of the ladder, The
Netherlands which leads in this res-
pect has 581 kg, New Zealand 521 kg.,
US 10 kg., the USSR 24 kg and India,
a bare § kg. If we analyse the per
capita use of fertilisers, the Nether-
lands is 46 kg, New Zealand 188kg.,
the USSRs M kg, the US 57 kg, and
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India's, a bare 2 kg. If we take 3.4 kg.
which is the figure now given to us, I
can still say that it is not enough and
a great dea] can be done in this ‘e-
gard,

If we come to the fertiliser . pro-
duction in the country, there are now
6 public sector and 4 private sector
factories producing hitrogenous - fer-
tilisers with their total annual capa-
city at 7,61,000 tonnes. These are
not the actual production figures, I
am not quite sure exactly how much
we are producing—I am told it is
about half. Two new projects have
gone ino production in 1867 and 1968
and two more are due to be commis-
sioned, which is, of course, a very
happy situation. But 1 feel there are
some other places where {fertiliser
factories can be set up, for instance,
in Hanumangarh in Rajasthan where
we have gypsum, coal and water
very easily accessible. A factory cam
be set up in the public sector there,

16.25 h;s.

India is a country which has to go
in for large-scale mechanised farm-
ing.

SHRI RANGA (Srikakulam):
There are millions of peasants to be
employed on land, There will be
only unemployment.

DR, KARNI SINGH: I think if we
have population control, unemploy-
ment will be solved very shortly,

33+8

In mechanised farming, the ques-
tion of land ceiling has to be weigh-
ed against food production. This is a
problem which I feel Mr. Jagjiwan
Ram today and perhaps Mr, Ranga
tomorrow will have to solve. In the
Soviet Union, the people who started
the communist movement had 27,000
tractors in 1928; in 1865 they have
16 lakh tractors. About 12 or 15
yvears back we were able to buy a
tractor in this country for Rs, 8,000.
Today the same tractor costs thrae
times that price,

Coming to the question of yield,
intensive cuitivation, it is important
for us to see what we have achieved.
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The question of producing more food
from a small amount of land by in-
tensive cultivation has to be very
carefully examined by us. If we look
at the figures of yield per hectars, in
rice and paddy for Italy it is 4,000
kg., USSR 2,600 kg., and India, again
right down in the ladder, 1,310 kg; in
wheat production we are somewhat
better, For Italy it is 2,200 kg.;
USSR 850, which is a little less than
India, and India 910 kg.

1 feel that the intensification of
cultivation with the use of these new
seeds and cher means must be ex-
plored. While on this subject of new
seeds like the Mexican wheat and
hybrid bajra, I would like to men-
tion that there was a report a little
while ago about soine rust or diseas:
that was found in hybrid bajra in
Haryana and oher sreas, This, 1 was
told, is lethal or dangerous, and
created a great deal of fear in the
minds of people who consume this
food. 1 sincerely hope the Minister
will be in a position to explain to the
House how he will be able to warn
the country of the dangers from this
poison

I would repeat that the backbone
of any country is food. We must
solve our food problem before we can
think of anything else. Over and
above anything else, if India is to re-
gain her self-respect in the rest of
the world, then food self-sufficiency
has to be achieved by us in the very
near foreseeable future,

ST Wle o Twqw  (WrTE):
TN T, wre I F wT Fw
A e Sy i o
T & ww § f wrw e & i
TERT A A% arfeat W awnk dar
1 & wmen f O q@ s o oy
wredfee §, wy ¥ o oyt = @2
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T W ST gW wRw e § S
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g &t Iwe wrg fear mr oo
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wex Ffw & fod 4% 77 ¥ qoy
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T ST g g <@ &, W Heard wTH $3T
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# wvizs WO ¥ e W g
X gt & N Fanfre Fast w1 v e
W@ & vu ¥ fag & 9 awrf ¥ g
g 1 & gwaan § e o€ fewr @ v o
T AW WA [ gUET
T ¥T Q@ § 1 ¥fFT 39 ¥ @9 g
PR §1 €7 T ¥ A sgawqy w3
arfge fr ag @Y Fed s s rar &
ag Sfeewdt am framal & 40 %
9T % | AfeT g4 9% & g1y 9y 9
w7 weh § fr 9 o sfeew
tmuscfndr Hgg
Hregryem aff s § 1 g
a1 gae Enifem o fewmal #
qT o W @ A Atw grd gfe
¥ o o faw o &) Tft W
§ fr oft o 2w % WY 5 Bl €
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& 7 gy, §fT ¥ sww s
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¥ Tw N 7 ¥ gra wfw ¥ fag awi
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®T T g @ | AT g qg
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FOqRE F w1 v ? & qww §
fF g ag ¥ @ feuddiew 4 5o
g § fomr ¥ w09 T qmr g
@ | W W IR W A & fau
T Fer ¥ 5o gfar 2 awd §
g a1 7% A § 6 o7 aw wre framy
1 79t SrETET A€ & WK I W
I g FT b ag e g o
drew o Ffy & a7 geiiew = w
T A T GO g6 W IAOH AT
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o AT WS FEW W TE ar g
£41 § g7 & @ 7€ W A @ 7wy
#H w% gl & fau gfy goew #
gaiwy Wafq & & gg fewmi §
feqeai a1 ot € | W@ * fow
HTawET W17 qTH 5= 1 0 §TH & TG
T gq fr fee 7 7 % @ &
9 WA g%, 97 G ¥ Y A gOF
ATt § 9T N @le A aww W
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W & I OF FWF § W gH 7 A
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@ W W ANfE W aw gw e
Ww § s & A g o & fag
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w3 & fog o1 aife qur fey ade
@ Eaad e iy
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arfree w1 wX § | 3T QI
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mfiefidy = g ¥ weT waa
# T guY ag EE W feeml & arey
wfe § 1| 25 4% ¥ A%< 30 47
gfirz g & forg ag qra< ot o
awr g fewat & fag e,
wleamged o e dqew wrE
FALAWT K AT F @ & Afww A
g 47 feami w1 dw qmwi qv
aff fuaht & W T ¥ aEw-
aEfer gt &1 wIiGgiREw @
oraf F Y qT A wTH A
g & afs g ®) e w9 30
o uTAvw AT & | €@ g 99 &7
Y R ®t g fv oog a9
TR AR T 9T fad W s
& gy fad | g 7 & s s femm
®1 T% R BT A1 91é Wt w1fgn
& .ag I wraEr § aff faw qar @
o1 fawar ofr & a1 wgm fawar &
9 AT F AT A& 3 § IO@ §
7 ofw & § w19y qrelt oy A,
audY arfy feamat #1 gog o Wi
wEX AHT T gaw g ) e dhew
gréfe daedw o qr At @
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a9 q3 & fad A af W ¥4 & G
o § 1w a1y 9 S oqwy 0
7 T2t oY ag wua & & Gor Y And
§ | fez ag mdz W) Q- waT @
§ o FTRE 7 aww Iafant gy
¥ fis sfe g QAT S Tt ey
gafan qw &7 & w0 & agm fw
AR 1 CFEENA wTihew ¥ wg angw
wiee ¥ stz o AgE w Grarfan
&%, garae &t e ag g w W
el #1 TaTEE FX | 95 CAEEEH
wp agh 2a<l § 33 v mw u 4,
agt Heqr & @ oftw 252 449 7 w7
¥ afex ag g7 Frew-F e famam
*T Tt w< i Ay o ool grit
fFami & @19 A1% 9 gg owEvdd
IF @ w9 ¥ war foer w7 @
qaend & 441 Hw wrar amw arte
¥ wod! wae faer |3

UrgAtfe gTRW & agt 8% e
& ar anfge & fF framal =1 fdfe
g & wins et wfge arfs ¥
feazar w1 &% 1 A 7w A -
wifes agE 9HW T A9 qArg F
frai &1 3 @ & 99 & wqrar PN
Trfgr T IF 85 ¥ AFT 90 T
faaes Y w1fgm | dorma & framl §
7§ & fAT 85 ¥ AFT 90 T F WA
Tt fear mar Y wgt & Tl & g
#Y w=ar waw A #§ efuemgy fear
2 A g N gEw e gAreTelt T
& @ § ag AT § 9w, wn
& fae ag wrgw ¥ frow g wdd
n‘:mi’nﬂfﬂ&mwiwm
w1 o foor 41w @ w e
a'?Ff’r? '
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agt 1 A< g l@zy AT W §F AN
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gaTg | q@l g9 AT ¥ §IE) TIAT
& @ A war ey @ T S R
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daww & ;e & ar A Ag T
JATAT 1 W4T fFET & weEY 9 aTea
2 v 2 ®0T To wOAT WTHHT WIATA]
¥ F91 §T W9 FICAA T€ §T T% |
WS % AN AT gHAT A7 4 IW A
W ¥ T NS FIW IIMT AW TH AN
FAF R F AT g F
F77 & ag spnaifea AgeT #1 fomar
gl @R A 1 g Y Y e 2wk AR
M qgrar A w1 awd), fagre &
trEY 3w &7 1 & e oA
HFTH FHAT | WIS W AT T AT AT
T § AT T F 5 5o fEEy AT
fuer Y & @ 7T FTO0 § f Fwm-
TEq aweT W1 AW T W (TR A
TamaT A% foar gt ? & @ owgm
& T {9 & A & g 97 W fagre
§ Swegees fear oma, gurg & agt
F SgTET 27 g & A F art § -
At et o, "R ¥ o
a7 g &, agt sw ¥ wvmmEnw fear
AT | 7T aF ¥6 a<g & ¥ fEr srdar
qe OF FATO  §EEAT @ g aTel
T e

ELULC IR oA
ferame T ¥ w7 v feat g & fodr
& oTq &Y wwAr ¥ F |

SHRI BHAGABAN DAS (Ausgram):
Mr, Deputy-8Speaker Sir, in twenty
years of Congress reign the hancling
o dirtribution and production of food
had been a fable of woe, and utter
bungling.

CHAITRA 21, 1880 (SAKA)
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We have sald it many times belcre
a8 there are ample evidence before us
to show that this vita] item of human
living has been used as a political tenl
both by foreign country US.A. and
cur own Congress-run-Central Govern-
ment against ‘Congress Opposed' State
Governments such as West Bengal
and Kerala.
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The Congress Government has allow-
ed ilself to be a victim of politicel
bhlackmalling on food front in the
hands of American Imperiallsm.
Under this pressure our foreign policy
has been restricted and we have been
siripped of our freedom there. Our
trade relations with our far and near
friendly sociallst countrles have bLeen
discontinued and on many other
spheres similarly we have been subju-
galed for mostly sub-standard grains
supplied to us on sellerg terms.

The huge amount which runs into
several hundred crores (P.L, 480) thus
accumulated in this country is being
freely issued by the imperialist forces
to subvert growth of democracy and
socialism to which had been our gea!.
For &il these lack of adequate food sup-
ply has provided the handle,

During the last one year we have
seen most helnous activities of this
Congress run Central Government.
They have been talking about formu-
lating a National Food Policy and Na-
tional Food Budget but so far in avtual
fact they have done nothing. All
through there have been coninuous
and persistent demand from both the
Houses of the Parliament. The reasons
are quite clear, They are unwilllag te
part with this preclous political tcel.
namely, distribution of food; bhecause
they are unwilling to impose anything
on surplus states which are mostly
Congress run, Under these circums-
fances how can the National integra-
tion remain {intact? Areas adjacent
to each other show tremendous dis-
parity of prices for same commodily.
The rice sells in Orissa at rupee a kilo
but the same is avallable at the rate
of rupees three and even more In West
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Bengal. Similarly, prices vary be-

tween Punjab, U.P Kerala and Muod-

ras.

States llke West Bengal and Kerala
produce a number of items like jute,
tea, etc. Keeping a vast acreage awsay
from food production and earn major
share of the country’s forelgn exchange
earnings. That foreign exchange goes
to Central coffer ang ultimately con-
suined through a National Budget for
a supposed nation building work. How
far they have succeeded in that job is
a different matter altogether. We hove
np complaint against it but the Central
Government has to take the fall and
irrevocable responsibility In meeting
the food requirements of the ceficit
states, They cannot snake off their
responsibility in this regard under any
circumstances. If this is not Jone the
Centre must allow us to import items
of food from abroad through normal
trade channel, If this reasonable de-
mand is not acceded to we have to rise
in protest and agitate to obtain this
essential requirement.

The food that we grow in this coun-
try if distributed properly can mect
the minimum requirement of our
population, but the hoarders and big
joledars and blackmarketeers have to
be restrained as otherwise there will be
perpctual shortage. This Congress
Government can never do this. Thev
are their henchmen.

In twenty years the Congress Guv-
ernent hag falled to give the Jand
to the landless people. When the U.F.
Government of West Bengal during
their very short span of life of nine
rnor.ths had been vigorously proceeding
in this direction the Congress of West
Bengal had been quietly organising re-
sistance through jotedars and land-
lords..

This year, although there have been
bumper crops, because of timely rain-
fall, the common men in this country,
specially in deficit States, are seeing
no better days. State procurement in
West .Bengal has been ruined dell-

10, 1888 K. .A. Comm. Develop. 3390
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berately to give a chance to Congress
henchmen in food business to reap a
rich harvest out of starving millions.
.

Turncoat Mr. Kabir, a Congress con-
fildent in toppling operation had empha-
sised that if the U.F. Government were
allowed to contlnue and give the advan-
tage of the bumper harvest and subse-
queni procurement operations it will
be impossible for all time to come to
de-throne the U.F. Government. Sc
the whole action was hastened. The
U.F. Government took a target of ten
lakh {on procurement and the Congress
P.D.V. Government immediately re-
reduced it to seven lakh tonnes, In
fsct, they have not procured more than
two lakb tonnes. So again you bave
to go to blackmarketeers for your
survival.

The Food Corporation of India under
the personal direction of the Food Min-
ister has done a wonderful job and in
that they have procured no more than
one-third of the target which was in
the region of six million tonnes
altboughk the Agricultural Prices Com-
mission ruggested a figure of seven mil-
lion tonnes. The Food Corporation of
India nr ver hopes to procure more thar
4.5 million tonnes, Although the Food
Corporation of India has a wage bill
of Re. 2.25 crores and 11,500 employees
with 20 officials getting more than
Rs. 2,000 per 'month paying a godown
rent of over Rs, 40 lakh - per - year,
they could not do better. But behind
this miserable failure political hards
have played to serve the cause of blg
traders and hoarders. The Food Corpo-
ralicn of India has given more smuke-
screen than food.

The Government has served the pvo-
ducers and traders very well op the
sugar front., Partlal sugar de-contrcl
has brought great prosperity on the
sugar magnates at the cost of severe
hardship on the common man.

On the irrigation plant the planning
had been impractical and top-heavy.
On the fertiliser project the less rald
the better. A peasant of the couutry
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R 1| WA waaww qgE e ot
wea o A o aw aw T qe-
Tt | wiife oz @ ¥ R A
g g—urdt e i ferardr ot ¥ wgT—

wAT €, 59N W gawy fgear s,
a9 T% W # GEraTT ag a7 qwdt |
Wi gaoedd, fs o7 da@ &
qfs e T8I 9T

vt agt ox Hifew st A
JoT W # W g oomgw, A, emw
#1 Iy - 9 a@ W IHT
wf &, fod fa¥ 30 U%E, 40 TET
%R 60 AT TF Hifaw wwT TR
Wi IITErE wEeE, § WO aq1S
6 aga O ft s A= & W
T & 99 1 oY fawww v & Gt
7 feet 0% & st & gfgar frar
21 ol wmrw Al wrle wT A Sy
¢, 99 X q® TF FEaETy A, faerer
| FA Y SuTeT oo G 8, fowew
F T AT K1 ST Ag Faery
feat, qwem T wF, AqaT 7B
w9 g9 ¥ & foar & ok ag oo
=t & @t 9 qf g€ & 1 wafay
# FgaT wgaT g s a0eX Y gy O
wqTRT qaewg Y =gy 1

gt gt fearf & fad —dr
weft A FF—TET GAFT Ao
W—@ﬂwmmiﬁrﬂ
e faaret & forlr o& waw 9o7d faadr
It 2w & el Wy awr g
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T, YT EA GO IR O T
& arf foad wwia afy feam
8 W AT 10 EATT AT IHT HT
ot S% ZqadAw fawr gwaT § | WA
ZARqA T 1A 0 7 § I
T fawrg @ & fad afx fear 20
AT Y oET 2, ot 3¢ Iy gt
& W W] a7 9T @9 i e
TR & & arq w1 oFan § fr dfew
THTT #T 48 ¥9 a<@ &1 @A @
fored Zaqadw w1 w7 feam &1 ST
FT gwar g, ®1% ST fewm Sww
Iuunr A T At €1

17 hours,

dff wx 9fs =@t w agefa
wraw @] 2 xafed & ¥ awET
¥ wgar gt § B ga RO Y
& dfE FER A go fo F 1Y
¥ 37 qx qAfa= fear amm o o
w7 &) gfaed qge fawet of et
sFX & gfaad fee & s arfs
fram ®1 wuAT FaTETT q2@ F agEn
forer w% 1

oF @ § swefer & qafes
®RX FEAT AEAT 1 A Fgwr afafaat
ok e A A gE § I
et Oordfa @ w3 W fwar €,
Titfs & S § @ demfot dw
nf § foad w7 wT Sw A 9w
& aur 9t werw w° WK BT a0
2 el [ smNda dewdw
¥ R T Ea g gEE
Fro T Fow A A
AT 89 & fiF 98 ST dmC o
W1 7 I 9w gy "= § fis vy I
sgfRaaE A ek | @I
swoifer damdle Wit #fw
aEmay ¥ e firamt ) o s
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£l & 1w & A A g g
fi g g tma & o wwdwt ¥
qr anF A ot (W gE A Qe A
W g dwex fai i § IeF TWE
WX 30T a9 & wow far and
o W wg g e

IITEH W IEW, FATL W & Wraer
¥ qaT S § or fiw g ag S
oy fs O Q& & 1R agt g ¥ wrdly
§ 3w W I WY € wife gaR g
qadt # qE wgra &

aea dvTaRET IEE

=¥ |

fawe o § fs arw & Wt & dusy
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& dusq W AT § a9 4g WOX At
w fox oY wrght @ wawr W T
Ao ww w N TEg, Ew
AT § a¥ ag B qqoT qG 6 Iy
2 afad are A O werdier & Wil
t—afe v awed § fs saw a0
ah §—afew g7 I gRe ¥ Yl
g

Jersqer wgiad, X o g & *@
T T, T (R @ w46 A
R Tt 9 e g & A ag
e §, ag wXw ge 1 o i
¥ oft # cnfor w1 w4 QW § agt
=@ T F fawar § 5 gy
w3 ¢ 1 ¥ g9 gww 9@ A
Ffw welt ot & wwr fopar ar fF wr
¥ ATEE WY WK A WX
AT BT & IEET IO &
arelt aoior gt wfe ¥ 9wt § fe
agi Afamr & qurv gz 9@ § AR
Yz ¥ AT AT A G Foqww
wrar & forer ¥ g9 wOw 99 & T
qOq I £ 1 & AW gge centa
T & S wd W AT Wy,
% T T gfeaa ¥ 0 off mar v
BT o frgrar fF T ¥ o
e §Y W & 9 A< H W
gy @ war § 1 AT W o
TR gRT A Y w9 QO g
oI TUH R | 90T FW 06T @ a9
afear fEart 4t Y @At § gust dfa
T ARG g I s
@ T YT HAT A | WX €1
sEr & o e wfe ®Y B daT TR
o 6T & TR ¥ T e TR g
B2 ¥ Ay § e 7 WX dwr
W't % 3 feiforey § T@ 40 WO
W O RS M W e
R wfeg g fafews won W
& A w1 @ wEwEE fw of@
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ag iy W g1 w9ar gig e &l
a v & 7 3y weh ot &y fFar 5
¥g St arerer adt &7 fasdw WO @
IH! WY 74 & fay Far swa fear
TGN &Y TR AW F Fgr A W AL
o T E War 1w qar g fF oa
e a1 & afew afen & s
Ze 94 & g fady wvgi wod Y €|
&) ol aTE B WA S WL ITH
T T FT G TFE grar @av

@

FaarF a ¥ & I AR
aqATS | AT S T 9@fd
& Sun gfawad Fow wefd @ A
- faw @ geraefa &1 & afaww 3o
Tgfd FTE AFT Tar # o g
g it g F v g wefa @t
| T § |

oy ged & agt o) ag fawa ar
fawaT £ FT W & Tor @
g ? | gaarn Sgm {5 ag s
I ARTE | o Tar & §ars 5%
fawaw afar #t faetr w23 € @ o
s e wew, Sawm s
foaamg < #t gv8T AT § AF TEW
o qE T e AT uF "Iy |
IEEHT ST 7T AL T AT Y AT G
& S W F AR ToAr & AR
gfer ST THE ¥ ARSERF W
I HTCEH HAT WYL 1 A& F S 47
RIS EURCC I A G
fFag w7 sgamry, s &
QOeH ¥ a1 g ag FITARATE AT
I F AT TEILTAAT GARFAT S |
W ad & fraew & aw @ ag o
fag s F fag o= gar & |+ &
gwear § 5 S0W it oF g aw

F,A, Comm. 3400
Develop. and Coop.)
Sy fergeam Heaw ® @Er
W AR IE F AIEY qgf I @nr
mTHa F< ar fggeam & A W
FEA AT AT g FFAT §

T F g AR S FY A S g
99 FT a8 qaTe fmar STaT @ | agi ay
g T s § ST g e mfk
@ g, e wfe w1 are war )
s g, st § e 3, ae wwi
wfaw wY 8§ afwg agh awf o Fry
gt & | wf 5w & faoda fage ar
T # sl R % frewr wwg
AT 91, gW A @ fF a7l g uw
SE H O A A T § AT 9
FTAL T W TF W AR A g
g\ AT faw o Frar ww
TN g AP TG AS AR AT =g oy
ffaigR HFagas faggld § o2
AWw| A AT T@T g 1 FH F
e #E 9T owf A faard 3w #
& fardy war wewm faema
;atra'ramawﬁmimaawaﬁ
F Tifes &1 ¥y doq § a9 2
s faw AT ¥ wgromar g
ag TS F fauadl afeFragar @
Faeai ¥ fag &1 9@ oY 9% @
S & far e wr & 1 ag
sa € 8§ e @ st o g
THRI10AWHF IR A F®AES FT
WA 1 T WEAT g
w| g g fears a0 &y
srAr et @ an el e mfy
St TR S § A TS ST &
faq @y S § 1 S B @ fqo
ST & frg wmE orh g A
3 wife @ AR & & aR ¥
SATRT S 34 A FA AT FX T 7
T A GATR A AT Tod1 & (AT



3401 L.G, (Min, of
(=7 ]

& SE YAy W waer g e
IJRT 9T

T W A T & R ¥ g
forgw &1 M A e o o
foqm & g & = w1 SEmEw
SqTET & | AT T @ AW 69w §
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FJEATA I 185TAF fgmw A
g & agh v )

ST AR ¥ AT wger § e oy
Y g 1§ g i ar e
I AT W ¥ ww far mr g
N@ WA N g ar wed
w® W& quwen g e draw i i
W ¥ W wred w6 e % o
Wi Fgar § it Mar & dge A
AIemy aTwmer ff & sEaay
wWh oA gvw g wfew & ag
war g fF Mar g # o
gy T dgT T F ag & wver
o7 ? wdwfFaaw Ny gard
Tl § W AT i w7 A
TR | W g Wi § AfeT ag o
UG A 1w | qw e § fag
N T fear @ oaw @ fag 2
uwd® g

SHRI RANDHIR SINGH (Robtak):
Mr. Deputy-Speaker, Sir, seventy-five
per cent. of our population are pea-
sants and eighty-twou per cent., of thaf
population live in villages, Near about
sixty per cent. of our national income
is from agriculture. It is distressing
that we spent hardly twenty per renf.
cf our budget on agriculture. What-
ever is said by my bhon, friends from
the opposite side has substance. The
picture is very horrible, and also very
lamentable, Something immediately
should be done. What is satistying In-
deed is that a man of kisan upbring-
ing, a kisan by profession and out and
out a man who is a kisan in the real
sense of the term is at the helm of
affairs in this Ministry. And we know
how much he is out and out for a
kisan. But whatever is expected from
him has not come. I would say with
all emphasis at my command thal
enough of water has flowed under the
bridge. We have got near about 200
million acres under cultivation, snd
oyt of this 200 million acres, hardly 60
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million acres is under irrigation. 1f we
compure with other countries like UK.,
or USA. or USSR, I think, that will’
not be very wise. What we have to
do iz to see that every drop of water
Is to be converted into a grain. We
are not in dearth of water. Near about
1,350 million acre feet of water flows
in our rivers, and we are able to bar-
ness only 50 milllon acre feet of water.
This is very deplorable. The surface
water bas to be conserved and under-
ground water should be exploited.
The other day I read somewhere, and
1 am sure that this must have come to
your notice also, that the Indo-Gange-
tic plane has got the highest water
reserves In the world. If only this
water 1s to be exploited, we shall be
able tc feed two worlds, and not mere-
ly cne. What is distressing is that we
have been able to collect and store or
conserve only 50 million acre-feet of
water. This is too little. The Ame-
rican storage is 600 million acre-feet
of water. And so is the case with the
U.S.S.R.

Now, I want to submit mos? force-
fully and with the greatest humlility
that I am capable of, that we sre to
do away with luxuries. We should do
away with refrigerators, with fele-
vision, with record-players, with
salocns and with lipstick and with un-
necessary kinds of Imports from
abroad. We must spare everything
that we have for the natlon. Other-
wise, what my hon. friend Shrl Yaj-
nik had said would prove to be correct
and we cannot say what will happen
after 1972, The same thing has been
sald by Acharya Vinoba Bhave also,
a person whom we take as a semi.pro-
phet. What I have sald so far relates
to Irrigation. .

Now, 1 would like to say u word
abcut community development. Are
wetudcvtltipthiscountryorm“
nof to develop this country? This is
the very blg question-mark before
us. Are we to develop our rurat
irrigation or not? Are we to develop
bur rural electrification or not? Why)

D.G. (Min. of CHAITRA 21,
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is the agency through which we have
to develop this? That agency can only
be the agency for community deve-
lopment. Whatever system we have
had Io the bureaucracy is a legacy of
the British, We have no faith In it
The present officers in the bureaucra-
tic system will not be able to do this,
Here we find something very dis-
appointing and  distressing, namely
that we have not so far been able to
harness the enthusiasm of the people
angd evoke the enthusiastic participation
of the people. I must say with all the
force at my command that there is
definitely something wrong with the
department concerned. The Centrs
should reckon with this department
and deal with this department most
seriously, and the writ of the Centrs
should go round the country, and the
community development department
should be directly under the Centre,
Parliament should be taken into confi-
dence and whatever policy matters arg
tc be decided should be decided by this
Parliament, the biggest forum 1n the
country, and this Ministry should be
in the forefront to do that.

The third thing that I would like to
say is about agricultural credit. My
propesal to the hon, Minister in this
regard is very simple, namely that
farmers with holdings of 20 acres and
above should get loan from the com-
mercial banks like the Punjab Natlonal
Bank etc., while the farmers holding
beluw 20 acres should get loan frum
Government.

I would go & step further and re-
quest the hon. Minister to take note
of this that there should be some sorf
of card system or coupon system so
that all the inputs would be avallable
to the farmers on the basis of these
cards and coupons. They should be
able to present this card or coupon af
the co-opentlve shop or consumer store
opened by Government and get what-
ever they want, whether it be fertills-
ers or qﬂcultunl implements and so
on.
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About tube-wells something has been

said here. My specific proposal to the

bon. Minister is this. At present they
give & loan of Rs, 3,000 to Rs, 4.000 to

a farmer for tube-wells. But what hap-

pens is that the farmer is actually

fleeced, he spends about Rs. 1,000 by
way of bribes. There is no point in
giving loan to the farmer if be is going
to be fleeced and reduced to an abso-
lutely down-trodden man. I would
suggest that a tube-well corporation, a
small corporation, should be created
for the purpose. If this is done, then
the farmer would be saved from ex-
ploitation and he would not have to go
like a shuttle-cock from pillar to post
and from department to department.
Further, such a corporation would
minimise the delay that is involved at
presenl. The farmer has today to
spend about six months to three or four
years for getting a tube-well. The pre-
clous time of the farmer is wasted in
this manner. If a corporation is set

up, then the delay factor would be
eliminated.

There is one other suggestion that I
would like to make, which I made last
wear also but which I find has fallen
on dea® ears, and, therefore I am going
to repeat it now. When you have an
Industrisl Finance Corporation for in-
dustries, why ‘should you not have an
Agricultural Ctedit Corporation for the
farmerg? 1 say again and again: do
not give step-motherly treatment to
us, the farmers. They are number one
citizens of this country. They are the
masters of the country, who serve the
nation and feed the nation. But the
teeling among farmers is that they are
aotf being reckoned as being important,
they are not being properly respected
and they are being treated ms becon@-
class citizens. So this {8 my forceful
plea ‘to the Minister to ‘give the ‘farm-
ofs thelr due place in the country.

Ancother suggestion is about agricul-
tural Implements. Let us do away
‘Wwith 'this antiquafed relic of the feudsl
dge, the ‘wooden plough. It fs a very
Bid ana sbeolutely outmoded device for

focreasing cultivation. The farmer
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should Bave an implement which will
save his labour end his time. Anotber
suitable iron plough should be design-
ed and developed and fabricated on a
large scale in some village workshop
in the vwvillage. There should be an
implement workshop in the villages.
Government should divert -enough
money for this purpose. Artisang and
mechanics from the rural areas can
also find avenues of empleyment if
these workshops are put up in villages.
Alsp ihe time the farmer has to take
to go to the town on this account would
be saved. So agricultural implements
manufacture in village workshops is of
great importance.

SHRI R. D. BHANDARE (Bombay
Central): In every village?

‘SHRI RANDHIR SINGH: In impor-
tant villages in the centre of the wvil-
lage.

SHRI INDERJIT MALHOTRA
(Jammu): No diserimination; in every
village.

SHRI RANDHIR SINGH: Accepted.
It is up to the Minister to decide in
which villages he will want to put up
these workshops and have an agro-
industries pattern where these imple-
ment workshops would be set up In
‘implement villages’ as I would call
them.

Another point is about fertlliser.
Enough has been sald about it. I will
only add what Is relevant. Why not
glve subsidy to the farmérs to purchase
these fertilisers? This 1s not some-
thing uncomimon I am suggesting. It
is fhere In England whére nearly 40
per cent, of the price is subsidised.
The job of the farmer in India is much
mere mportant than that o his coin-
terpart in Engend.

Nolessl.mporta.ntn perlw thln
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costliest. This {s something that should

be taken note of by the Ministers con-
cérned.

Then 1 come to improved seeds. . We
do not have good seeds in this country.
Most of the seeds are diseased.
Disease-ridden seeds should be pro-
perly treated, disease-resistant seeds
evolved and proper machinery creat-
ed for wide distribution of seeds. We
have got the Pusa Institute which is
distributing seeds only to Delhi State,
But what about farmers in Haryana,
Punjab and other States? Agencies
are lacking, proper forums are not
available for distribution of seeds.

SHRI ANNASAHIB SHINDE:
is not correct.

This

SHRI RANDHIR SINGH: Another
question concerns the price of seeds.
My information is that the ratic of
ordinary grain price to seed price is
the lcwest. In America it is 1:11, the
highest, that is, if the ordinary grain
costs Re. 1, the seed will cost Rs. 11.
In UK. it is 1:5; in India it is 1:1}. If
you give Incentive, you will be able to
get better and improved seeds. If you
do not develop seeds and give impetus,
that will be the greatest obstruction in
the way of the high yield crop pro-
gramme.

Coming to plant protection and era-
dication of rats, it is my personal
experience that rats are creating havoe.
One-fourth of the crop of this country
is being devastated by rats, pests and
locusts. This programme should be
given priority. The nature of this pro-
gramme should be preventive and not
curative.

We just distribute fertilisers without
knowing the nature of the soil. So,
there should be proper soil testing and
the fertiliser should match the need of
the soil. If we do that, the per acre
yield would increase. For that I sug-
gest that In every geographical, clima-
tic region there should be soil fertility
maps, and fertiliser recommendations
should be made accordingly.
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There is a very good offer from big
farmers owning 200 or 150 bighas of
land. They say they have got good
seeds, tractors, up-to-date appliances
etc,, that if Government encourages
them, they can make available these
facilitias to the neighbouring small cul-
tivators. You may call 2 meeting of
progressive farmers who are the peo-

ple who would like to co-operate in this
regard.
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Our farmer is not given any incen-
tive for reclamation of land as is done
in other countries, and so he feels thad
he is not treated in the manner he
deserves. You must give grants for
reclamation of land so that the farmer
feels that he is treated well.

In Punjab and Haryana there are
certain places where there is water-
logging. I suggest that narrow cavity,
grouted tubewells are put up, they will
solve this waterlogging problem, and
particularly in the khedra areas, it
would be a very great help.

The hon. Deputy Minister went to
Rohtak along with me, and he is con-
vinced about mixed farming, including
cattle breeding. We have the besf
species of cattle in Haryana and I sug-
gest that you allocate funds, say Rs. 20
or Rs., 40 crores, to see that gocd
buffaloes and cows are reared, which
will give milk to your Delhi Milk
Scheme also. This food is very neces-
sary for the health of the nation and
long span of life. The Deputy Minister
saw it himself; he made a commitment
before the audience in Rohtak that he
would look into it. I remind him that
he should do something in the matter.

I want ¥o refer to the Indian Agri-
cultural Service. This is the depart-
ment of agriculture but the IAS man
or the IFS man is put on top of this
department They should put their ex-
pert at the top. When the Ministry of
Agriculture is manned by people other
than the Indian Agricultural Service,
people are not doing their-job; they feel
that they are dominated by the IAS
people. There is a lot of overlapping.
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[Shri Randhir Singh]
They do not have that much enthu-
slasm which they should have.

I am finishing in one minute. Farm-
ers’ tours should be arranged, not only
within the country but abroad also.
If you do not have forelgn exchange
now, it should be arranged at least
within the country. A Haryana farmer
should be taken to Punjab, or an
Andhra Pradesh farmer should be
taken to Mabarashtra or Haryana so
that farmers actually go to these States
angd see the farming methods and prac-
tices adopted in those areas. Just as
some Members af Parliament visited
Ludhiana and came back with a rich
experience, there should be farmers’
tours.

You gave me time and I am very
grateful to you. I hope the Minister
will consider my suggestions dispas-
sionately and try to implement them.
I have been repeating these suggestions
in the last four or five speeches but
nothing has been done. Now, I pray
to him on behalf of the peasantry, 400
million people of the country and say:
do something before it is too late.

SHRI DEIVEEKAN (Kallakurichi):
Sir, in his immortal book Poet Vallu-
var has sald:

Sevikkunavy illadhapodhu siridhu
vayitrukkum iyappadum

That means that when there is not
much feast of knowledge for the fear,
the stomach will be fed.

But due to the language policy of the
Government what we have been hear-
ing these days is anything is buf feast
for the ear. Hence I turn my atten-
tion to feed real food for the hungry.

The Food and Agriculture Ministry
1s, like the people of the country, one
of mcst hungry Ministries. It bas
already earned the unique distinction
of devouring the Minister in Charge,
every two or three years. Unfortu-
nately for the Ministry and luckily for
j$he country, we have in Thiru Jagli-
wan Ram and Thiru Shinde Ministers
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who cannot essily be devoured. But
the Minister should not keep conteng
with this achievement, if this can be
called an achievement, Year after
year we hear shortage of food. Itfs a
chronic and national disease.

We have hunger, disease, malnutrl-
tion ang starvation here. After 20
years of rule we have earned pasi, pini,
pagi that is hunger, disease and ani=
mosity, Kural says Ooru pasiyum
Ovvapiniyum seru pagaiyum seradhu
iyalvadhuy nadu. That means only the
country which does away with these
three, is a real country.

Foodgrains have consistantly be-
come an item of shortage. Year after
year we hear a lot of speeches and
assurances and comforting words, If
words can quell hunger Sir, I can say
that we zre sure to win the war againsi
hunger, We have wedded ourselves to
the PL 480 foodgrains. PL 480 may
mean besides Public Law 480, Perma-
nent Loan To the Congress PL 480
appears to be the panacea for the con-
tinued shortage of foodgralns in the
country. I recently came across one
of the strangest explanations for food
shortage in the country. A Cabinet
Minister sald that the shortage was
due to the fact that people cornsume
more these days. Sir, do you believe
that this explanation is anywhere near
the truth? It is exactly incorrect. The
wonderful discovery was made by the
Minister with the golden heart,
Mr. Moraril Desal. Probably he takes
one meal on most of the days but you
will agree with me that Mr. Morarjl
should not expect all his countrymen
to follow his example, Every problem
has two sides: the true side and the
Morarji side.

I wish to bring to the aftention of
the Government an important aspect
should I say drawback, about this great
omnipotent PL 480. For the food-.
grains supplied under PL 480 we pay
the U.S. administration in rupee cur-
rency. The U.S. government, even
when it has to pay us dollars in res.
pect of certaln of transactions pays us
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in Rupee. That is our own money
returned to us instead of dollars. In
effect we are losing valuable foreign
-exchange, I think it 1s for the Minis-
try of Finance to tackle the matter.
But the whole problem is due to the
PL 480 assistance taken by our Food
Ministry, which plans to import 3-5
million tons of foodgrains from U.S.A,

As long our agricultural economy is
not improved, as long as we keep
importing foodgrains PL 480 would be
permanent feature and Wwe have to
dance to the tune of U.S.A. Valluvar
many hundreds of years ago said:

Idamellam kollthanaththe
Idamillakkalum Iravollach chalbu

Even 1if there are very little means
of surviva! for a country, it should not
go shout with a begging bowl to feed:
itself, This determination is some-
thing which is remarkably bigger than
the world itself.

The Finance Minister in his Budget
speech has admitted that the pro-
gramme of building up a sizeable
buffer stock has remained unfulfilled
for long. T think some vigorous steps
should be taken in this regard.

A couple of days back the mnews-
paper carried photos of a happy farm-
er harvesting the wheat, The farmer
was none other than the Prime Minis-
ter. I war delighted to see the happl-
ness and satisfaction in the face of the
Prime Minister. But the question fis:
Is the farmer really happy when he
harvests? Now he has hundreds of
problems weighing on him. 1 may
wish the farmers In the country sre
happy &nd contented. If the Govern-
ment would approach the various prob-
lems facing the ordinary simple tarmer
and find ways and means to solve them,
I am sure the country will nave record
productirn. Sir, I feel that the time
has come, In fact it is long overdue, for
the appointment of a farmers' Commis-
slon with members selected from ex-
perts and Members of Parllament to
go into the conditlon of farmers. The
conditions of service for the farmers
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should be made attractive and prought
at least on par with the Government
service. The question of giving them
pensionary benefits should alsec be
considered The sons of farmers
should be given preference in Agricul-
tural Engineering courses,
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“The potential role of agriculture in
the national economy and the scope
which exists to realise this potential
in a relatively short time are not fully
appreciated even at this stage. Even
the little awareness of the vital role
of agriculture can be attributed largely
to the disastrous consequences of iwo
successive droughts rather than to any
penelrating analysis of our economic
or soclal structure”. This view was
expressed by no less a person than the
Directcr General of the Indian Coun-
cil of Agricultural Research. I appre-
clate his boldness and the clarity with
which he has spoken of this problem.

India has 2-2 per cent. of the words
total of cultivable land area, but has
14 per cent. of world's population.
While ow friend Dr. Chandra Sekhar
is trying to bring down the figure from
14, we should also try to increase the
2-2 per cent. to a certain extent, There
are hundreds of acres of waste-lands
where cultivation is possib'e if we plan
and unaertake a phased programme of
bringing them under cultivation by pro-
viding basic amenities for production.
Mother earth i1s there to feed us and
nourish us. But if we do not utilise
the generosity of Mother earth, if we
think she has not much to offer to us,
and languish the country in hunger,
She will only derisively laugh at us.
That was how Valluvar has seen the

problem. He says:

Ilamenry asaigi irupparaik kanin
Nilamennum nallal nakum

I have a suggestion for the Govern-
ment, The Government should evolve
a scheme for supplying tractors and
other farm equipments to Panchayaf
Unions which will see that these ar¢
utilised by the farmers of the Pancha-
yat Unlons to their best advantage.
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1 jedtn ‘that fhHe Govemment “will
ttiport nearly 8 millfon ‘tons -df food-
grains this year. 'But 'has the Guvern-
mert given any thought ‘df having more
and improved #llos? What pro-
gramme has the Government got for
tucklitig the roderit menace? Bir, it
s ‘the primary duty of the Government
to provide food for people; if it tails
In this task the Government may well
¥t out. Poet Bharathi has said:

Thamni oruvernukk leunavillai enil
Chekaththinai azhithiduvom

Thet 4s: “Even if one man ‘is to be
deprived of food, the world should be
demolished.” He had viewed hunger
as a problem that should be given top
importance.

I do not know whether I can voice
my concern about the ghortage of ferti-
lisers while speaking on the demands
of the Agricultural Ministry. But still
as fertiliser supply has a direct say in
the production of food, I think I can
put in v word about the shortage of
chemical fertilisers. We are to import
nearly a million tons of fertilisers.
But here is a piece of news from the
Times of India which makes sad read-
ing. About 1,000 tons of super-phos-
phates produced at the Zinc Smelter
plant at Udafpur is lylng without be-
ing distributed. There appears to be
a big shortfall In fertiliser production.
We have never sachieved our targets.
We just cover only half the fargets,

This 18 something quite deplorable.
I -can understand if we miss the tar-
get by 10 or 20 per cent. But it is
rearly 80 per vent. svery year. This
calls for careful and sincere study and
remedy.

1 made a lithe study of the De-
mands for Grants of the Agriculture
Ministry. Ameng the mame of fAgures
I .found ‘with . semne difficuity that the
Budget estimate. for the head 'Ficheries'
s .greatly diminished while the actual
amount spent duning ‘the yeaur 1966-67
was o the tune of 166 lakhs. But the
estimate for she cursent -year is Just
around 90 lakhs. Fisherles is one of
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the flelds in which we should concen-
trate more in order to .solve the food
problem. ‘But unfortunately I find that
the estimate is very low. If the Gov-
ernment is  sincere in  developing
fisheries more money should be alict-
ted to this head. Of course a part of
the work under the head ‘Fisheries’ has
been transferred to the Indian Council
of Agricultural Research. The Minis-
try adinits that there was slow progress
of certain -schemes, non-purchase of
certain equipments or postponement of
purchase of fishing vessels. The Min-
istry has shown ‘Savings' under this
head. Quite an achievernent, I wish
the Ministry comes out of its lethargy
to act speedily on schemes approved
and for which Budget provisions have
been mmde.

After so many agricultural pro-
grammies, three filve jyear plans ‘etc.
we have not attained self-suffictency
nor we are anywhere near it. We still
go about the world with a begging
bowl—a bowl bigger than our country.
If we are to survive, only by begging
food, if that is the only way for our
exlstence let us perish. Valluvar
known for sobriety and high intelli-
gence himself has angrily saild 'If we
are to bex for survival, let the creator
also perigh.

Iruntum uyir vazhdal vendin—
parandu keduka ulagiyatriyan.

It is anger born out of sincerity and
love for mankind. Lt our aim at least
be: Minimum food for all.

“Undi kolduthor wyir koduthore”

.He who gives food gives life. Let the
Congress Government give food and af
least try to keep itz life and image
unperished

‘SHRI LOBO PRABHU (Udipl): T am
hearing so many éoquent speeches in-
cluding the very lterary one of the
predecessor. I would 1Ulke to know
whether we are discussing the minis.
tries or the grasfts, whether it is a dis-
cusslon on The budget whith wifl énable
us &fterwards to reduce the Finance
Bill. We are only crifi¢ising the te-
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partments and not a word is said about
the grants and on the huge volumes of
figures supplisd to us. 1 would request
you and the Minister of Parliamentary
Affairs to so. guide the discussion that
it concerns the grants and not mereky
the ministries.

‘MR. DEPUTY-SPEAKER: I do realise
that notiee should be taken of the
granis; my experience for a number of
years has been, this is an ocecasign
when members put forward the day-
to-day difficulties from the knowledge
of their experience about community-
develcpment, cooperation, water short-
age, etc. Apart from experts like you
who deal with financial matters, 1 am
trying to accommodate some people
who rarely speak in the House, so that
they may put forward thelr genulne
difficulties. Thelr experience is to be
ventilaied and they are to be made
articulate. That Is the main purpose.

SHRI ANNASAHIE SHINDE: Even
the representative of his party,
Mr. Shivappa, mode a general speech.
He should educate his party members
first. Of course, I have no objectlon
to the point he has raised. (Interrup-
tions).

SHRI INDERJIT MALHOTRA: When
the House is considering the demands
of grants of a particular ministry, we
have to discuss what the ministry has
been doing in the past and give our
suggestions.

MR. DEPUTY-SPEAKER: The per-
formance aspect is also Important.
The financial aspect is not less impor-
tant, but it is not possible for every
member to go into each demand., You
must realise their difficulties also.

SHRI S. S, KOTHARI (Mandsaur):
The work of the Ministry cannot be
divorced from the Demands for Grants
relating to that Ministry,

MR. DEPUTY-SPEAKER: As | have
already explained, we have to lknow
their difficultias and their experience.
That would be beneficial in gulding our
policy. I do recognise that the Grant
aspsct must be discussaed.
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SHKRI LOBO PRABHU: Not one
word has been said about the Demands
for Grants. We owe a duty to the
country in seeing that there is mo
wusteful expenditure.

SHRI INDERJIT MALHOTRA:
Shri Lobp Prabhu is not the only hon.
Member who recognises that we owe
rome duty to the country.

MR. DEPUTY-SPEAKER: Busineas-
men like, Shri Kotharj could be very
well acquainted with the finapcial side
of it, but ordinary Members and pea-
sants cannot be expected to be so,

SHRI CHENGALRAYA NAIDU
(Chittoor): Sir, we produce food and
we know the difficulties. They only
eat as parasites.

SHRI S. S. KOTHARI: Sir, on a per-
ronal explanation, let me say that 1 am
not a businessman, I am a professional
man, a chartered accountant.

MR. DEPUTY-SPEAKER: Then you
are more acquainted with figures and
the financial side of it.

SHRI S. 5. KOTHARI: I only want-
ed to say that the work of the Minis-
try is Inter-connected with the De-
mands for Grants.

MR. DEPUTY-SPEAKER: Shri V. N.
Jadbav.

St Fo Fo WA (ATHAT) : IITEAR
wgrea, & gv dv gdwewe fafred
¥ xoe femigm W a9 w3 ¥ fog
o FAT F 1 gA 4w F W g
¥ ¥ T qAwA w wEA
& aFaT § a1 qg ATATH w7 { TEwr
2 | U guTH IET  qTA,  auTy
2w afagt & srw few adi® & e
grfaw firqr o, firg 3% & oot W
& ol Agga R 9, 9g eREqT 0
ag !t g€ S w1 g few e OB
fear arg gy W O T fggRTa W
ST ¥ 'WA g 1 TR A 9 ey
CEE I S
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¥ gy ¥ frgmm & w3
@E ¥ T TR G A W we Y
TR 1@ oWy R oW
o At fegr s mwar &) TR
o 7w ¥ a1 7Y 77 o oF A
WEFAT § 1 &F WATH T AT g
£ o s ot 7Y a3 e arfge

% wror Wy ¥ ATAY AT AT wgAw
AMgATg | F o9 FTATH FOE AT
wot w3 wTgaT g 6w & w1 70
oW Faw fggam ¥ A 10
wEE Feha i gEl Em
o @A e o qr ) @y @
WIAE 7§ W9 H A9 AT W
wB @ 7y W 7T 5 faR 9w oA
Fgar iy A ¥ 7 e & s A
wawET =g fFoww ogEe F afd
W TR wW ¥ Ay g9 I gas
1 WA, AE T EEA A | AT SaTET
q afeT % gl @w ¥ wif gy
wfcgr adf ar | o *w N w4
wrEgea & 7 2w faem Y e
gromeRar® € afor s
@ R 1uEd wrgew ag
T e 9a ¥ goATw grar av wgr €
A 55 AT T99 Ta1 § & Fomdy
¥ TgT ¥ T AT Y § W T dwar
Fag forar it w3 &1 Tw a0d ¥ e
A9 g0 AT 1 §0% 30 W
fagh W & ww o
{ v g =37 3Tl sgTEr ww A sy
for qaw st & Foed fraog
¥ | Twer W wrEr deEr e
oTTET ] 1K@ WA ag e
fis g g A 10 @@ a7 oY gAY
qesi ¥ A W@ § 1w 1966 HF
®Y§ 523 $UT ALY BT T6AT AT A
AT T 91T 39 ¥ 9§ weoeme
o j8 ¥ T g IT o
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fegrgeam ¥ wft 20 €w afew gy -
g o =8 400-500%T 600 £W
aw ot agt gt ot & 1 g vefow aw
¥ oow%h a9e 47 e v T
TRk dhm @ adt g (gl
aiftw gfe 7 I WA F AR
@ ot § whe @t @ W
gl w1 s ST eEAT € )
fegem M vl 43 Hiudt ooy
= R g § AR Sw i fgRwEm
¥dm Sorg S go ) afer
WHaaEg W foae e g faemr
a1fgd semTaeaTaEY fawar 1 @R
forar w2 daram gt ifgy ag derare
A g §) I I F
FEL AR FY WA W9 FIrATC G ar
IO 1 O

% g wawT 9T ATYTH AW FT IE-
0T FTATRATE | I OF BT gt
T wew 19w god A fad 16
affwd o 9 e gEY &
et 9w ¥ qrawe o g W
" § wigs saw @21 F a0 qow
21 g 9mEw ¥ avew g | Wl
qNft aftgem § ) wwder W
s fram 25 wrefaat ¥ faq g
@ § AR AZ WEAT WA
FEX AERi W W T s o
fe geam ¥ S F1 AAOET FTTREC
ot arfge & wwdwr S s
T g g A A T ™ Wi STy
sefr s mar &1 IR Waw
oF a1 § gadiw s faar & ) 9@
wrET &7 fZqr ¢ | Wi 9T 7-8 oW



3419 D.G. (Min. of CHAITRA 21, 1890 (SAKA)
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e fear mar | o qF wedt ara #t
¥ ga Jawanta Froer # &t W
wehma 7 37 g¢ oo ¥ Sreamy
# wgex fear mar | i ww F wefr
off A wgrarfs g7 1970-71 % &y
¥ A § wiewfade @ 9™ a1 €
W qg A 7Y v g€ fr e & agerrs
#Y mfew ug @t wver § | Jgr v
W T ¥ NIfaw K w@AS § A OF
W WX @t g qia § e @
wae & fr fow wwme & g (e
W Y IWA g w7 A A
) FWEow R g fr &
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“In the districts where mulliple
agencles operate in the distribution
of credit to cultivators, there is no
evidence to show that a working plan
is drawn up for co-ordinating the
loan activities of different agencles".
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fa Y wigs § 3797 gu U ITaRr &
s Ef W e @R ST AT R @
770 7 &X T ) fFTw A1 @ qq=
gifer T anfip ag s &1 wfawfas
AT F0 & faw dfw dr w% 1 @
figata a1 T 9@ %1 F gfwa @ 9%,
'ty wfs it wia Wi aqfaa
=aeqr §ift mifge aife ag ww wafz
T & 9 | W A AT, [T ORET R
TG WO A AN 9 |

g @9 feel @ | wR Y ogE &
22 ft & wU At o & 3w
ot gH aEA § I AR feaar
%% "aT g, ag § q@amr agar g

ya ¥ 19, 1968 W IAY
qaTe qOT at {7 aoemar wn fs
dmgee ofagw T ¥ & fad
A AU A § TA& §WOA 18
(%) & 77 1962 ¥ .gadiey *r wf
47| 7T X H F AAR FEW T
% 7g afasre g gwr fe ol
g7 § I wEd &9 F3q § AN
wregre afada = w3 & fad gamoa
Qarawarg | # ger 91 frown
faegt o B gud ared gorora &
& oY g St frear §

“so far no permission for such
scheduled services has been givem
to any party.”

Ja% ag A AT & A
a7 ag aar & af @ v “feagre
ara FFqfAa) #1 AW deqer  afadw
q9d & W a 41 20 wAd
1968 &I AT F¥qAT & feeelt &
WEgT  q9T TAEE & 9 aEl &
gy I AW feger  wfadw Arg
FA AT gt TAEE 17

g% ag wAT AERT W T®
FATA 22 WIF HT IO THT 4T | FEE
gux ¥ wry ofeadw afay | yaw fer
S Y o g araf § dan ey
g | I g atit f gEwr
orf fos aff 8 e 22 adw
& o ¥ wsyoamrd:

*sHalf-An-Hour Discussion.
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Operation of
[y fawa)
“The o private party who have
applied or such permit are

Messrs, Kalinga Airlines in respect
of the route, Calcutta-Cooch-Behar-
Hatimara - Cooch - Behar - Calcutta.
Thelr application is under considera-
tion."

gg #fan TAwWEE F 4 #

i amEr  22arde Y fawd §
9 §9 § 0¥ Ag AT AW {5

1A oW 22 A & fm #
&R ¥ aw sufa whit 6 o
gifag 22 fet & @@ om &
g fr =fem Gowme & zverT.
F areFgw faurewe @ Moy
dv-ddgee wfadw ® g Towe
greft  oft wfaw 2, o T Y,
foaoeY somom & 7ER gEE A T
gfastt fa=dft & 1 ad #1, AfwA
22 AT &1 e GmeaAmE & 9
% g giver fawd 2

“Kalinga Airlines also applied for
permit to operate non-scheduled
flights from Mohanbari to the follow-
ing airfields in NEFA.”

fwT 7 gar€ %St ¥ 9« # o
frmmn g

“They have been permitted 1o do
so gsubject to compliance with the
prescribed conditions as well an
security clearance of their crew by
the Defence Ministry.”

g W A F e W
grar & fis s i Gaeamew F At
¥ g Uk At ® arEwET WEY
¥ @ mrar ?oat At e
arQ wrdary g€ A A

APRIL 10, 1048

Air Setv

Privdte C: (’:fedbg Dis.) 3¢
¥ frg oR fegew & fag sty
Ffamw QaTa® ¥ 1 A ¥ avz whit
§ W gefg 22 W A1 IRA
s fr g dedee HFae ¥ faare
#T T & ARoRi @ A-feges &7
AT IEF I gamE I AT
o7 TaF A # gl ax qafas qwEIE
FE K wEewr§d | AW F qEE
H, vafmaw FgEs o gEwrd
Sifeat & AR FWE qgEE w0
SFT A [EAEF F Flaw TACATRA
#Y faat mar g1, 1 3@ F7 37 AT
guT 41 ? AdT gW, WG 6 q
wax & & wed @@ gwEai g3
4f | HI, AW W7 G Ay
T | FIE eI § a9 |l T |
avFTT § sEer ur R A faar
HIX S9% 1€ ¥ mIor qHT H gr
S ®T ST ErE | oH graq W A
AT STgaT E fr wwmiT & FAt
# faw ¥+ T Fewmw  feam,
fagin 7w Farv ¥ Sy A1 HIT
foe gt amE & I gHT
g e @ TgEmrodr
I I GG T T FT AW
§ a9 g, Q& w0 Geges
Fr oWl 9 gy fR st R E W
Wl a% AW-NsYes & g E I
I owa 3 N ) AT
fr wowt gemaT qd TERT #3)

% ¥ aga mgrd ¥ 9T g e
e r-dretges wam a § wEwr wern
@ w1 s fear ¥fET ag A
S ST gt & e it o o o
gavrorr e § 7 gfew wT T ol
& s e s el T T ¥ I
daft o) S U TR @
O smmq&mmw
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fasr wmT a7 Wi 9% g6y HA A &
i A ard w1 A€ oy, Famren WA
g foay wan worn & f& 9@ &
Av-dhegee afad ff 9@ & X # @R
ﬂa’tﬂ@!trn'ﬂ' TTETL TG G | AT
T & 0 wgw AT & e §) Aw-fegee
o Afwwr AT i a7 wegee Afaw g1
wafeg w7 ¥ of@dT F& @ A
Ff g ¥ fagedwr & AW &g
Fforw 5371 9w asw awE & af dr
Hdy waew 20 wWrd F1 FEA

“No new element has been intro-
duced info this Bill. It only says
that the present services that are run
under the so-called name of ‘non-
scheduled' should be called ‘schedul-
ed’ services. According to the defi-
ritlcn they are scheduled. Either
the JAC should take them over—we
were hoplng that they would take
over—or we should regularise them
by amending the Act.”

=9 { TR g1 e @ 3w awy o
qq-viegee  #faw 4t ITF! qIE@E H
T AT oY fF g deger afaw
g 9fF 90 & Fa g Frdam 7@ ai
wfay s afaga 1 frgewr & @
& fag ot W T 97 99 & FwA
18(€) & wgin ofcamw fdar | 1

Operation of CHAITRA 21, 1860 (SAKA)

Air Serdice by
Private Co. (H.A.H. Dis.)

afaeT a8 FA § A 37 gy
# e wen e g & i et ey ofort
¥ Towrdy frrmtor Rar ot i ool
# staar e T ¥ ey & sy grft
a7 Frearc g wOETe g ¥ Wi few
Fat ¥ ¥aw GO ¥ gra w1 ey
w1 T frefam 9wt & AR #§
& AR & A 9% o s W
Iedre foraT AT 41 99 F 0% el
ghar «ig #1 a1 § € afew oF
Tew TR W W AT ZREIE T WY
o T T )

oo X welr o oY agt av &3 gu
1o Wt W e & wET
sp0 W & wfew = fft g & 4
QAT X ZY 21 AT g T A
T 1956 ¥ gURIT 7 wefe Aifa
gy ST yETE O fEar 9T g@ e T
fare go o 12 qI &1 A
o aF w3 ¥ faoft fw ww o 2
a1 7€ & A I st dier 7 weafay
&) aUTE W & ard # e ofr & o
a1 I HAET b I AN T w0 5
waw A SE@T WOT § 1 ¥EHY @t
gt aw gark S o T g, I ¥
a & & dTelh Sym ¥ Gew
s A g fE g sl e
gk ¥ 5 AF-dTgEs w1 AW Aew
T @, S A Ay e afw
2, WS ¥ Fx frdaor ca® & fad
& ¥ afcadT w2 < &) e
Ia% a1z ¥ g gar T § e @ w
& WY OF AT B fF e Ty
fear mar ) 9@ & Hofaw ogh o
TF {3 T, o9 AT T, ¥ 9
qr I A= o q= W & wife
¥ g ¥ wpE W o
weafrat § o1 & fedy ot wvody o
qfir I @ A€ e g
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[=: wg fea)
WX gH WM A wifew w3 fn
ug Vs WX -0 AGEE &4 §, @)
R am " w9 & o
ol SE A I e fr aw W
6§ ag TEET aw qfeww v
&) w3 ag vt § f e

Having regard to the definition of
scheduled air transport sarvice
<ontained in rule 3 of the Indian
Aircraft Rules, 1937, the distinec-
tion between a scheduled service
and a non-scheduleq service ap-
pear to be these:

1. In the case of a scheduled alr
transport service, a licence is
issued by the air transport licens-
ing board, while in the case of a
nca-scheduled service, a permit is
issued by the Director-General of
Civil Aviation.

2. A scheduled air transport ser-
vice operates between places de-
fined in a time-table,

3. A scheduled air transport ser-
vire may advertise its operations
whereas a8 non-scheduled service
may not.

va % g fd s IR g R
e 9, fafew  ofswwm g
WEaTC 2 & fAaw #1 WA 11 O1F
% fagdl ®1 ¢ d3ges 41X AW-
wregee afafew g awEx Wi fear
WT @7 & | TeATqe FRS A 1950 H
wudt fode ¥ 9g Fer a1 f+

conditions of permiit frequently
evaded in practice.

wa qg a1 aga @ g o, afee
1950 ¥ o TSATEAW ®WE WA §
fir o 1937 % fraw § SAwT FUST
W fegr on & T A WO 18
T gy % aar a1 & ag arer
wgar § 6 w1037 & el &

APRIL 10, 1068

Air Service by 3443
Private Co. (H.AH. Dis.)
Igw  wr§ ofadw fedr § a1 wik-
worret # Y€ guR fear 81 dfew
et TERT A N AW AT @ W ¥
g @ g e w1k % A ger &
g fraw §, af vqefa g1 sw ®
AT AR RE T gar g e
Wl WEE WY ST Sy
& wgET §, S A @ ¥ F Q)
IR ag Fawmar & e :

Conditions which the non-scheduled
operatcrs have to comply with:—

W d egy S o ag awart
g

Monihly returns of operations shall
be furnished to the Director-General
of Civil Aviation In forms prescribed
by him for the purpose,

& ag a7 wrear § 6 o wra wee-
frat i s o X it @ 99
% ¥ o wwafaal & @ fraw &
qrer frar @ a3z gw frgw %57 qrem
T R @ 9T F @ ST 1Ay
ifgd WX #27 F1 98 TS Hay
wgrm ¥ fF @R 9’ Wit Nisgew
gigas § ST F gra faaaT = v
amar § a1 qafsT AT wmw § gad
feam o AM-fegey wfaEsr &1
¢ wifs wamerw 78 wRdr g fa
99 §WG TAA-0%gee afagA 997
T 10 & 99X 12 sfqwa @ A=
WX qEfRT A7 &1 FT F@E A,
qrY sga < qE ¥ 0 W T
9rgaT § fF Am-deges wfagar @)
AT AT ST ar qEfHI X W
& WX 97 7 9 G § I FT AR
M degee whadw § ot f5 awrr
@A A g STRT AT AT | A
T ®T ¥ I Helt wE\aw g ag T
L
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@ I 7 og sfawre § fv :

The operator shall submit to the
Director-General of Clvil Aviation a
scheduled of rates and other charges
for chartering different types of alr-
craft in his possession within 7 days of
the grant of his permit or renewal
thereof.

W7 g IAFTQ oY © wrefaat & S
F3as faet § 7 ofe aff foay 3
& 37 %Y qfrw §1 IFA ' [
wifem? w¥:RTgzfran 3
gr &1 fram o § fors fur wrar §
f&:

“The operator of a non-scheculed
air transport service to whom this
permit has been granted shall bhe
responsible for ensuring that no
goods prohibited from being car-
tird under any law for the time
being in force are carried in air-
crrft operated by the said operater
under thls permit.”

& o g g R wn wet wgrew &
T T qIg I AT wrE 4w
I & T ¢@ awg & fawrad wrd §
f& am-feges afads Fdvrew @
TOF A T FT FEHT SN FA &
fa wow faaml &1 R s gAY
f& asegm w0y SueRY & |41 7
WEI FT FEFT YT FF & | FHY
T ¥ &1 T @Y F7 Arven wwar §
W ¥R ¥ Y A wgrey g awrg
ZoaRAIfrmow ¥ araFsar ¥
iRAF o &, W@ & WY
BT 5§ &3 &1 &

w7 & fam 17 % W< el wgrew
&1 ey feamr wgar

Operations to forelgn countries
shell not be permitted except on
the production of a ‘No objection®

Private Co. (H.A.H. Dis.)

certificate from both Air-Indla and
Indian Airlines Corporation,

¥ vt wEIT ¥ qg FTET WY SR
g fr fadw qrar & fawfeer § w1 A9-
@eges afada & @ w0 warg
LU S

v § § wrgan § 5 ag @F @
w1 war T & fF A T-Awgew wiaied §
W1 34 7Y §feaa THRHTEE ST
¥ garf ST O AR gATH F ¥ €
o q faer & o1 @ & @ = O
g wg ! wRI@ER
qifr Tz & g AT s QEFF I
g wEe ¥ AW 7 9 WK
qET F B EArd & g, qF¥ar #
w0 &1 farg wwar §, W1 W s
A% e & ford doc g v v
BHT W gar arar & feod 7 oo
% g ag I7 B! AT «ifgy wWifw
W §F AF-NTYET AT FY A
gfaur &Y ar @ & i § qEAT wFw
W §¥{ el ¥ AR A gATR I
frawl o @& ¥ WAT FLEET AT
@ & @ v g @ fF A-aege
wIqEd # AR gfeuw oA
WTCRYA & Jgt IC & qTaT $37
g AR ! wTIITR
qrE Ig THETO TG g A T IT B
AR FT F @ §5AF qHA W W
& a@ 1 gl feay wraed SR
wEEEs w1 &7 af § o §F ardw Wy
wg oA A 1 4y 9 wEger WR
A-HEGET FT ITWT AT ATHET § IR
Fir Yy § wat agrew § waf g
g wife ard, 1962 7 gEd &Y§ qwr
& u § oedt § 0 S 797 41 fiT
q & arg wa gy a7 ¥ § e ar
% O% W GETET WTHET B W@
7t & ok § 1 nfaceTT WA 7 ofe



3445 Operation of

[ we, ferwrd]

AT T TET W 9 F7 6 FTA
F1 afcgas A feftgrs orfeelt W0-
W qr I8 & fawere wmar ar ?
qfers seRfma w78 1 A 3adf
frie & sw & waTT g Teen faet
¢ f5 sfemm owaew SO X
T AT AT 19627 i w0 w79
15 a7 B% & fom 9T g 4T g
s aff wwrm ARy @ 3@ W
a7 g & 37 At T arfera
# gfrer & fay AT seed
F.gemom & e o Ffew e
ARy F wATT F qAAT 73 IF fHET
it sz wET # AT Ad @
& 1 feETT gy s few fadr
Y § 7 WU ARG K 6e-
TFE F) ) ITWT AT AMAT 2 I4 B
o ¥ fod 7% 97 91 1 39 ©
aaa Al gwn, o A ¥ @ fasgw
& aff gur wifs ok, 1062 W FTA
37aT @, IFF g from 2 € 1965
# fiq g ar faaet & wgEre A G-
Freard & aaar Iifgy ar ag Wt st
aff axar g ¥w fa¥ & I A
f 5 afaroer amen s 7

s wfes @ @ar & & gae
qgeet 9T W &Year, e o A
#Y wet wim & awA wEr §, §
argar § 6 & 37 &7 9% a1% w4qTa
L

=t of e (3&) @ 7 Wy femd
oft w7 aaTe a7 § F X AT ®T IR
BT | trq‘uﬁl'mu’t_ﬁ !lrilﬁ'l'ul’

APRIl, 10, 1988

Air Service by 3446
Private Co. (H.A.l{. Dis.)
wgw Al w s & & o fge
TN F T W Aamg A g ?
oI 4 W AR & R oY 9y Sy
g &, A ofw 5w & fog st
& wf # o fow qfr = e few
T # ggwfa f a5 Smag H fag
FOa N g g avrd & .
IR @A N AR T agi 7
wETRE) gl § o P
IAEY T ASTE W WA gU Afoq ag
T TR aY aw ad fae 2
aEre & faw & o) s W fr
wfid WN W wf et SR |
ITHY fT 7 IFT WG FEFCA AT
w2 e fr awt oo fga a
¥ & | g ITF WreATioA® SN H
qETaw griy, AT GAKT wgAE | Ao
ot wfwdw & faq & qiw wfw =8 2
I gft qgw & S wfed o

g § for g qard @ s e o

qEWfAF HF &1 IgrET AT A
ag # wi froft fa Fraw e oAy
femr ofr & ot gt fors o & 1 A1
AT §gq T HiOw  QAHAET
Ty F | wo o &Y 7 fF 1962 W
o g o gEen fear qr 9w
g FEe e 9 wifwat & arer
fror & fod Tt 3% foar AT
grae wife 37 Yot & F1 § 7 AFT
sawer ¥ gy qene § ol ¥
TH 55 W ¢ F wF at § oiF
& @ & Ay e g
TmFlagam i g & £ | A
=aTd W & | I are faw ¥, R
71 & @19 faer §7 |1 g WqiE WS
T € W & Wi ol gark el
v agar 3 o SAfer oy wf ww 9
@ & | F i wawan fie ardufs @
N A AN g @&
#Y TATE T AT XA F&A T

B wzr ) T ¥ W@ AT A 2
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Iq A arman § e femr sy ey
Fi§ T & A §, o 3 ¥ aw
AT

A AT T FEEAE

3447

Air Survey Company of India, Air-
way India, Bharat Commerce and
Industries, Combata Aviation,
Jamair Company, Kalinga Airlines
and Kasturi and Sons,

§ e S g fEaw s w
aifes & 7 i ag o ST s
fr v gfeqw maamw FTOEREE
FAMI R AT FA H AT F A H
9 G F 7 | A ' IR
# 79 arw § Y e A e g
f& ag= F1 IO% AL ¥ g SO
|

=Y wiqeT ey (@far) o sfeT
TOATE S &T WIHST 929 H F% q1T
W RFT | a7 iR ol 7% 9EF
qraey & F18 oFw ) faar G g
FiT TAETES TAH &S99 ®T waAT
a7 T &, TRATET ®T A Nifase 6T @
IUF G} T T fFAT | A AT
g g v w6 7€) et wEeg g A"
ufmat & vawr § wfam moengs &
faaw oA & s wad iz &, e &%
WY § WY Tgi 39 Wit 9T wow gard
TEE WA F | TF e & IO H
g e 4T a o wfer g fre
ATl 9 IER W |

“Kalinga Airlines also applied for
permit to operate non-scheduled
flights from Mohanbari to the faol-
lowing air-flelds in NEFA: Ing-
kiong, Tuting, Along, Daporijo,
Tezu. Vijaynagar and Zero.

d arer wgw § fe SeE W@
W N www w7 fww awow 7

CHAITRA 21, 1830 (SAKA) .

Air Segrvice by 3448
Private Co. (H.A.H. Dis.)

7 ag W S e § e W
T & favg ot wiw g€ § Wi
o frerd frer &, W 3w o e
& F w©F X @ angn ?

SHR1 LOBO PRABHU (Udipi): From
the reply to the question and from what
Shri Madhu Limaye has said it ig seen
that there are two legislations, or ane
legislalion and one set of rules regulai-
ing scheduled and non-scheduled
flights, From the reply it is seen that
there is provision of rules for non-
scheduled flights, Now my first ques-
tion is this. Why are there no such
rules for scheduled flights? When you
have rules g party is entitled to apply
und can get a licence. In the absence
of rules the matter remains subjert to
discretion I would suggest that these
rules should be evolved.

The second point I would like to
raise is—and here I am very happy to
find myself in company with
Shri Madhu Limaye. ... (Interruption)
—when 16 routes were suggested as
possible routes for scheduleq fights,
why has the Government not taken any
steps to invite some kind of enterprise
for these routes? I think, I have
understood him correctly that 18 routes
were mentioned as suitable for sche-
duled flights. I make thig point very
deliberate’'y hecause now you have a
position in which the people want fo
travel by air and the Indian Airways
are n-t able to gccommodate, If there
were scheduled flights even on these
routes cr possibly the routes which gre
licenserl to Indian Airways., that de-
mand from the public could be met.
Here I am open to correction, but the
Indion Alrways are discarding a num-
ber of their Dakotas which either by
cannibalisation or otherwise cpuld be
made avallable for private transport;
which means, there is importance in
thege scheduled flights for these gir-
craft which will be available.

Thirdly—here I think my good friend
from the left may not agree—an ¢le-
mert of competition Is necessary If
Gevernment enterprise is to work. Al-
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[Shri Lobo Prabhu]
though the Act of 1953 permits this
element of competition, Government by
not framing rules and by not allowing
parties to apply, have maintained a
monopoly which they have used to in-
crease the fares by almost a hundred
per cent. In the name of the pecple
I would like the Government to follow
their own Act, the Indian Air Corpora-
tion Act of 1953, and make rules and
open the routes for scheduled and non-

scheduleq flights.

In respect of the non-scheduled
flights, I have a further proposal to
make in respect of the rules. It s said
that in respect of every flight permis-
sion should be taken unless it is back
to the point of departure. It seems to
me rather anomalous that a party will
only fly up and come back where it
started. I hope that will be explain-
ed. But if it means that informalion
should be sent to the place of landing,
that ru'e requires to be clarified azcord-
ingiy because otherwise power will be
given to different parties to inhibit or
to prohibit a flight after it has already
been permitted on the basis of the rates
and ctherwise by another section of
these rules.

T weculd also like to know from the
Minister, if it is possible—I have not
glven him notice—whether these rates
propused for non-scheduled flights are
correcte¢ by the Department or they
stand as proposed. I would suggest,
in the interest of competition, that the
Government may not revise thelr rates
upwards.

I have askea a number of questlons
but I feel that they are of sufficlent
Importance to the country and particu-
larly to the air travelling public.

Wen AU WEWE IgAT WAy
(wre i for) : g5 W A
e ¥ T AEATH W I |
T Y g F qg FgAT I1ga g i "
e sty e e ot T @
Jux fa ¢ 9 ¥ yo feafdel §,
¥6 I qoere fadw & 1 ¥ s

APRIL 10, 1983

Air Service by 3450
Private Co. (H.AH. Dis.)
& fr ait o Qur frdw A & 1 T
W @ o qor T ar fF o et
e utie | WX qefwe & §
SECERcOE R EEE SR R
AW § R frft e e &
W S A qer 91 4% 78 of we
wemm & 5 sfow 7 degew
afew & frg gt o § W @
FWTE, S9d s gw Faame s @E
% it wwan g e god wyS daT awe
fae 2 a1 g freft woa it ag <TER
5 oz & oy A w0
oo

FErag W s g go R
@1 § g Sefgaw ot Whegew &
TF SFR ¥ fazg 2 1 70 grdET gl
for 7 am v 7@ 3 1 Tt o
Titeqee & Wt w3 2 ofedwe
# oY 7% <7 grft IER AR w20
|ff st STeaT Fwafat s ST
# & oY = @t § 1 Sefgmer aifadt
WegEA A qrE awi o
19 hrs.
st ay fomd : gz A FTE S
o 9 T "PFET AT FT T WY
FET T Y
“Rallway and air transport, arms
and ammunition and atomlic energy
will, however, be developed as
Central Government monopolies.”
T &1 waeE g ¢ 5 e o 3%
Fg T E 99 & A “grewad’ Wy
FT Z F {OATE AT TAT

oo wur fay . 7w A oY QAL wIT-
v oFe qrE fear § sw § e
®7 ¥ ag faay mar § fF arfdz smeded
fargges oz am-faggre afafasr s=v
Y § | T A 7 Q@ AN FT
Y gy fe frgqraram-
forggee wTateey T wrAwwAr ®
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sz &R JwarTae e fE
T I ezn §, war ffemw Qe
T FTX ¥ 999 WA §, 91 W R0
wfsme Y &, #41f% Sfeaw greamsw
NI ad N ) FR IR
‘AT PIIA FTIAE | Iq X I
1 ufaw ot At § 5 a8 gx o
oo 7% | gaR, gfeaw qreemes gt
QT AT Afqw FY I9I, @ 4@ LA
wififT @Y7 | graETgTaz F, ey )
dfp zfeqa wrETTE OF EHAA
wifAgRAT A & S AT F4 a7
Wt § f& ag w0t g #t aa @
£faT 7 7T A QX FRATE OR
¥ ot wifgiz fFaT ST 1 Qg AR
" ag a1 fF gt gfeaw g
©H qNT FTH A FET QAT & AT
FO ¥ w994 §, T3 AEFT QI
F1 Y7 frar «@, F9F g wHET
7%z, I3 A ¢ i gard amam w0
arm @l & giaar @3 1 e ogw X
wrr g fr g ar qadk £ g7 fa e
aifrat <at, swaiya A {fem @E
gfag =g At 7 fFaY #t 7747 2
& & waaw ¢ f5 99 ¥ frar ot sw

g, afew gl @

A @eer ¥ fazrw wk
am-frgree wfaw ¥ oveg ¥ a7 &
sF I F 1 sAerd frfazps
A Am-fagyee ¥ feay wdix Ty
#0371 A SrTwT TF 7AT AT qUR
211966 X 2. 4 qTHT TS LIz
a-frgger de A FQ g ¥ Aara
97.6 Tz gferT qreaTew ¥ £
T &) W awg 1966 ¥ 40 T
®Z #Q fFar § i gawETew A
W 60 qTz Bz # fear § ffea
TATATER A |

A AT A ag o qor & fiv

Air Service by 345>

Private Co. (HA.H. Dis.)
wroraS fed gt gar wgh
¥ wrwTd @ e wadr fee g
o & 1 3 qrEir vty w1 g
AT AT T F@ E ¥ e
aTX A A & FTH X §, wgT g I
g
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SHRI LOBO PRABHU: 1 had raised

certain questions of importance but he

has not replied to them.

MR, CHAIRMAN: The House now
stands adjourned.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
April 11, 1968|Chaitra 22, 1880 (Saka).



